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Sravana 15, 1896 (Saka)
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THE LOK SABHA MET AT
ELEVEN OF THE CLOCK

[MR, SPEAKER i1t the Chair.]

ORAL ANSWERS TO QUESTIONS

Payment to Employees for the period
uf Strike

“225. SHRI S. C. SAMANTA:. Will
the Minister of RAILWAYS be
pleased to state:

(a) which authority is dealing with
the large number of appeals filed by
employees who were dismissed, re-
trenched or removed from service
during the last All India  General
Strike in the Railways;

(b) what percentage of cases has
been decided and how long will it
take for the rest to be decided finally;
and B

(¢) whether salaries will be paid
to such of the employees whose appe-
als are decided favourably for ‘the
time taken in disposal of appeals in
the post strike period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS - (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). A statement is laid on the Table
of the Sabha.

Statement

Under  the Railway  Servants
(Discipline & Appeal) Rules, 1968, the
power to decide an appeal against the
orders of dismissal or removal from
service has been vested in the autho-
rity next above the authority which

imposes such punishment, No re-

trenchment has been done in the
recent railway strike.
2. About 40 per cent of 1he staff

whose services were terminated/dis-
missed have since been re-instated on
Representation/Appeal.

3. A decision regarding the nayment
of salaries for the period from the
of dismissal/removal to the date of
re-instatement is also taken by the
Appellate Authority.

SHRI S. C. SAMANTA: I want
to know in how many cases the em-
ployees were reported sick or that
they were actually in the hospital.
Also I woulq like to know hoyw their
cases will be disposed of.

SHRI MOHD, SHAFI QURESHI:
I do not have the figures at thig time
ag to how many employees were re-
ported sick and how many were in the
hospital.

SHRI JAGANNATH RAO: How
are you going to dispose of them?

SHRI MOHD, SHAFI QURESHI:
Those people who did not join the
strike but were reporteg sick or were
reported to be in the hospital—that
can be ascertaineq and it will be de-
cided on the merits of each case.

SHRI S. C. SAMANTA: The state-
‘ment says that about 40 per cent of
the staff whose services were termi-
nated or dismissed have since heen
re-instated on representation or
appeal. How many cases were de-
cided without their coming up before
the Ministry?

SHRI MOHD, SHAFI QURESHI:
I the context of the latest strike, the
total number of dismissals, removals
from service or termination was about
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16,750. According to the information
that wes furnished by the railways
upto 15-7-74, 4,923 railway servants
have been reinstated. There has been
u progressive improvement in the last
few days and upto 20-7-74 the num-
ber hag come to 8,407, That is about
40 per cent of the staff who were dis~
mised or removeq or whose services
were terminated. have been taken
back on representation or appeal, and
other cases are pending consideration.

SHRI DINEN BHATTACHARYYA:
Uptodate, in all the railways, actually
what is the total number of employees
whose services have been terminated?
Pleass don't say anything which is
not a fact. That is No. 1.

No. 3_How many cases are of
bresk-in-service and how many cases
are of suspension of permanent wor-
kers and in how many cases substi-
tutes ang casual labourers have been
refused to be employed again? ..

MR. SPEAKER:
continuous guestion,

Pleasec ask one

SHRI DINEN BHATTACHARYYA:
That is (a).

Then, (b)—instances are here with
me that in many cases the courts have
given injunction as well as declared
void the rule under which these em-
ployees have beem Victimised. In
how many cases the railway adminis-
tration has implemented the judge-
ment that has been given by the diffe-
rent courts?

SHRI MOHD, SHAFI QURESHI:
The question pertains to the removal
and dismissal of the railway em-
ployees. With regard to the infor-
mation sbout the actual number of
persons dismissed or removed from
service, I have already stated in re-
ply to a question earlier that 16,750
employees were removed from ser-
vice by orders of termination or of
dismissal .., (Interruptions). 1 have
given the figures upto 20-7-74. 40
per cent of these dismissed employees
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have been taken back on work after
they filed their appeal before the ap-
pellate authority. These figurey are
upto 20th July. To-day many more
appeals might have been accepted and
many more employees might have
been taken back.

With regard to break-in service. if
the employees go on g strike which
has been declared illegal, the break-
in service will apply to every em-
ployee who goes on strike. The total
number of employees in whose cases
the break-in service will apply ig 5.5
Jakhs. Out of these 55 lakhs, in more
than a lakh of cases the break-in ser-
vice has been condoned.

SHRI DINEN BHATTACHARYYA:
You have not given the figures re-
garding the substitutes and the casua)
workers,

MR SPEAKER: It is purely a
question relating to dismissal.

SHRIMATI PARVATHI1 KRISH-
NAN: Sir, I would like to know from
the hon Minister, of these reinstated
cases, how many have been demoted
ang also how much of interference is
taking place from the higher autho-
ritics when the appeals have been
dealt with at lower down? Our in-
formatio, is that where there is
something regarding reinstatement in
the agenda for the lower down,
orders are issued from the higher
authorities—scleclive orders—that
they are not {0 be rc-instated. There-
fore we would hike to know whether
Government is giving a directive that
victimised workers are all to be re-
instated apart from  those ngainst
whom cases of sabotage may be pend-
ing which may be dealt with later on.
Otherwise until 5 policy decision is
taken, victimisation will continue in
the same way. So, we would like
to know whether Government is tak-
ing any policy decision because mere
guidelines mean nothing at all,

SHRI MOHD £ SHAF¥! QURESHI:
Sir, under the rules, the appeal lies
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against the punisihment to the autho-
rity next to the one which imposed
that punishment. We are not inter-
ferring in the due process of law.
Al] appeals are being decided on
merits. All these people have been
taken back on the original posts.
There has been no case of demotion
so far. But, I would assure the hon.
Member that al] appeals will be de-
cided on merits and according to the
due process of law,

SHRI R, S. PANDEY: It is really
very unfortunate on the parts of
Union Jleaders to ask the question
when they themselves have misguided
millions of innocent workers, T would
hke to know from the hon, Minister
whether the innocent labour and other
workers who had been retrenched or
dismmssed, if they express regret, will
be reinstated (Interruptions).

PROF, MADHU DANDAVATE:; Sir,
I rise on a point of order.

SHRI R S. PANDEY: I do not
know why they should ask this ques-
tion when the innocent workers were
misled by these unfortunate leaders of
the union

PROF MADHU DANDAVATE: My
point of orders is* While asking a
question can the hon, Member ex-
press an opimion? Sir, he is supposed
lo ask quesetion only.

Mit SPEAKER: No point of order
15 allowed on the question,

SHRI MOHD. SHAF] QURESHI We¢
rave already sard in this House and
he other House that we are not going
o give a harsh treatment to our own
:mployees. We shall try to be very
liberal. But. if they express their
regrets, certainly, that would be con-
sidered.

ot wrrw fagr @ wrag dY worw Y,
¥ ag oA wrgan g fa o w4 weeg
¥ wgy fis W@ a9 oM@ FAwTRET &7

AUGUST 8, 1974

Oral Answers 6

% ¥ afaw & oY % T afaw ¥R

aee & foy
faoia 3T gvvg A @ fR dw
1 AT faaree § F &9 7 2w § WX
feft g T dw A 57 7

&t HEERT TR FAY © 7L, q7 A
T aw &g a1 @ § R i o afaw
faey vy 1 fafemrddnw avafrmim @
AT o A W ¥ (smwew) @
wE Rz ¥T FeT § S A awn
BT ATY, THET IO T AT AT Wiy
1 fafewsamm a&@ & | v
Atfes a7 A AW FTEF 9T AR IAHT
% =7 #fgq I=7 g/ 1 &% T afaw
AW A WE I W RIS H
afeq Famer @7 @7 afew grmoxar 72
T g e s A g R fed
= grit w1l S 9 w1 dfifas ¥
T2 TIT AL SM—IA & WA A,
AT & Area ¥ oY 9 & gned i
™ TR W g weear fra @ e
gay # fr are are ¥ S sl &t
% T wfaw gar ar fem Aadem
T AT H TET # gWA FWS §T
fear & wiT 9T BT ©F FW #FEH-
dwA aaw & gvar aw AfE
oy A1 97 4 1w fFAr a3,
Gt mARe Y & Afife F g o

ot afiR®r qE™ AT AEW
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% wgw fe oY g welr o & ool
qfaet e # § 37 qed= W
&5 & wIne 9¢ Wifvm s ¥ aifs
ael & SER T s 8 wig
qET A IR |

ot e Wy g 0 o arfaEr
T §t @ &, 3% 9Wr @w 9%
WY AT EETE |

SHRI P. K. DEO: Sir, it is a matter
of great concern that about 60 per cent
of the employees have not been re-
instated. I would like to know if the
Government could revise their decision
and not stand on false prestige and
ask for an appeal from them and give
a blanket order so that all may be
re-instead and they get all the
emoluments which are due to them
for the period of strike.

SHRI MOHD. SHAF!I QURESHI:
The Government 1g of the firm view
that for ‘no work’ there wil] be
‘no pay'.

oft wq fed : w7 AT wERT 1
wr eefew e ¥ 99 e
Wi ™ ¢ fomd s R &
faciry feafa o7 woagw 3% a8 a1
fF w@d & a9z § 9 39 T fFoar
qGTAT AT AT A ATAAL 57 AT A H
uTREAT 39 qfwe w50 ™ gEA #i
%Y, A sufae & u& w2 § S
wrgar § 5 war ol wogd W AW
9T AN AFT Iq SF § qAT W7
AN JNAW FI& 9 K GIAIAT F)
T ® far feoar gfa & @ wom
w4 ?

oY qEeT oW g ;o FTw 7w
mfra ER geaT @ ggw IAwy
fear gar @ AT qFAT QA @Y
g
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ot 7y fomd : g favareoe
& A Fat #Y frerm fear gaw
g ¥ gEaw g€ AeM AR
¥REYAT Y AT 91 )

ot wre fagrt aoRdr ;- R
TSN AN, FHATD FIAT AT FET
gy ¥

ot qre wE N 3z Aam
fregw @@t & fr 393 %t s & fag
aedft & f 9t w0 @ 3w wufe
g, 3% "9 7 A9 g #X IuE
faq gw wifawr FX 98 & 1 7@ TR §

gt Higafew AR gETa g
FIET |

o wg fwad : wre w0 vfa A
ST W WML T WT AW Fa F
arigy AW TR 9, FHOT NETA
IRt (A

SHRI S. M. BANERJEE: Mr.
Speaker, Sir, I would like to know
from the hon. Minister whether any
guidelines have been issued by the
Railway Minister as to how those who
have been removed, dismissed or dis-
chaiged from service should be re-
instated? Whether 1t is a fact that in
this country even the worst criminal
who 15 arrested under Section 302 is
given a chance for defence but in this
case none of the railway employees
wus given adequate opportunity
which is provided in the Constitution
and the wvarious service rules, 8o,
I would like to know whether
general orders will be jssued on the
15th August or before the 15th August
about what tvpe of criminals are
likely to be released from jail? May
I know whether there is going to be
any general orders or not that all
railway employees should be released,
should be taken back and reinstated
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in service so that a new atmosphere is
created and they are able to run the
railways smoothly, which will give a
good name to the country?

SHRI MOHD. SHAFI QURESHI:
All the arrested employees have
been released except those who are
involved in sabotage and in criminal
scts. Qut of a total number of more
than 19000 who were arrested there
aie haidly 600 people now who are
under arrest on crimnal charges
Government's policy 15 that the law
should have i1ts own course in dealing
with such cases As regaras termina-
tion of services and dismissals these
have been done according to the rules,
and all orders have been passed under
law and under the rules which are
prevalent today We have given them
the right ot appeal, and 1t 15 as a
result of their appeal that most of
the employves to the extent of about
40 per cent, have been taken back
on duty I can assure the House that
su far os the very hard and difficult
cases are concerned, Governments
attitude 15 that those who are guilty
should be purushed and those who are
innocent should be taken back on
dutv

SHRI S M. BANERJEE On the
15th August when the Prime Min-
ister speaks from the house-tops, that
15, from the Lal Kila, let her an-
nounce that all these poor railway
employees would be remstated in

service,

s Arqow afpTmT wwawm
wiren, & wrAdATy 7AYo 7 ST SrEar
g—awe 7 @t fug frar &2 &
far art X zzavr o & o faod
awT % %' §, IAX AUy A7 A9 I
& A A@ fAAm—agr T oy
& Jmwr wweAr T FA F 2 ¥w
qifedy & Al ¥ 39X W=7 YT T
e g, A g ? e
Wt oy s aaw feqr oo @ & °
T gy G sqwenr w34 R afawfal
00 R R W ¥ Ry W
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wer & wex fraera woAd aifs & o
W qHEd A AT AR 7

ot R T g AR T
a9t a7 wgr & fF ¥o aifzi & &
T ¥ BOF JAT FE T S QG
g wear § Swr o gfaer &t g1,
A 97 TAH AT H AT TG
Afg gat FHwf@l & A &
qEq W1 gES giEe &, o9 & TR
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Recruitment to the Posts of Judges of
High Ceurt

*226 SHRI B. V, NAIK: Will the
Mmnister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state,

(a) what 1s the percentage of
direct recruitment to the posts of
Judges of High Courts and the per-
centage allotted for promotion from
judicial service;

1b) whether there have been re-
presentations against the present sys-
tem ol recruitment to the posts of
Iigh Court Judges and if so, the
nature and source of complaints; and

{cy what Government propose to
dov 1in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY: (a) No
percentages have been laid down for
appointment of High Court Judges
from the Judicial Service and the Bar.

(b) Recently representation from
some Judicial Service Associations
have been received urging that equal
representation should be given to the
members of the Service and the Bax
for appointmnt as High Court Judges

(c) There are no quotas provided in
the Constitution for recruitment of
High Court Judges and merit and
suitability alone are the criteria for all
such appointments.
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SHRI B, V. NAIK: Will the hon.
Minister be pleaseqd to state the fac-
tual data showing the number of High
Court Judges in this country who
have come from the judicial services,
and those who have come directly
fiom the Bar to the Bench, and what
representations from judicial service
organisations have been received, the
contents thereof and the grounds on
which they have asked for 50:50
quota?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHRI H. R, GOKHALE): I do not
now have the actual number of High
Court Judges taken from the services
and from the Bar, but I am prepared
to supply the information.

SHRI B. V. NAIK: Any estimate?

SHRI H. R, GOKHALE; There are
over 350 Judges. I can tell you this
that although there is no stipulation in
the law laying down any proportion,
broadly the principle which has been
followed is that it should be a propor-
tion of one-third and two-thuds, That
is on the basis of what the Chief Jus-
tices in theiwr conferences from tmme
to ttme have thought was a proper
quota for recruitment from the judicial
services and the Bar. This quota 1s
not exactly applicable in all the High
Courty because aelection of Judges
cannot be done mechanically. It de-
pends on the availability of the proper
persons for appointment from the
services ag wel] ag from the Bar, Here
and there this quota might not have
been strictly adhered to, but by and
large it is adhered to.

SHRI B. V. NAIK: What about the
second part of my question about the
content of the representations?

SHRI NITIRAJ SINGH CHAU-
DHARY: Representations were made
by the Delhi Judicial Officers Asso-
ciation and the West Bengal Judicial
Ber:ioes Association asking for 50 per
cen'
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SHRI B. V. NAIK; I am afraid the
Karnataka Judicial Officers have also
made a representation.

SHRI NITIRAJ SINGH CHAU-
DHARY: We have not received it.

SHRI B. V. NAIK: Since, the hoen.
Munister has been kind enough to
admit that even though not de jure
but de facto there 1z a quota existing
in reciuiiment on the basis of one-
third to two-thirds, since there is no
constitutional bar for recruitment or
fixing up of a quoty and since rec-
ruitment fiom big cities and so on
mnvariably puts on the Benches as
High Court Judges a large number of
peuple with no field experience lhke
that of a civil judge at the taluk and
tehsil level, why not accept the per-
centage of 50.50 de facto in the first
place before making i1t dec jure? What
aie the objections?

SHRI H R. GOKHALE' The hon
member was referring to the bigger
High Courts where he thought that
peuvple having actual field expcrience
are not there I respectfully disagree
with him  Actually, the experience
has been by and lurge that when you
are able to get good and competent
people from the Bar, they have proved
to be successful judges It 15 also
equally true that some judges who
have come from the services have
been found t{o be very competent;
particularly in High Courts the kind of
work which 18 required to be done is
appellate work and also work dealing
with the provisions of the Constitu-
gion, articles 226, 227 etc. Now the
judicial officers, by and large, who
have served in the lower ranks of the
judiciary have no experience of these
constitutional matters, but even then
some of them have done extremely
well. Therefore, in each individual
case, the proper person competent to
come up to the High Court and foumd
available was recruited,

SHRI SOMNATH CHATTIRJEE:
At what stage does the process of
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filling up the vacancies in the High
Court or the Supreme Court stars?
How long before the retirement takes
place? We have found in many cases
vacancics are existing for many
months together even in the Supreme
Court. When is it started? How docs
it start? Does it gtart from the end
of the Chief Justice or from the Law
Mistry? Is it initiated by the Chiel
Justice of the respective High Court
ur the Supreme Court or by the Law
Ministry? In how many cases the
Chief Justice's recommendations have
been rejected by the Law Ministry?

SHRI H. R. GOKHALE: 1 am sure
the hon. member knows that the pro-
posals emanate from the Chief Justice
of the High Court. Although the
Constitution provides only for con-
sultation, there 18 no change in the
existing practice which 1s there for
the last several years that the Gov-
ernment, the Law Mustry in this
case, should nol 1mtiate any proposals
tor appointment of Judges in the
High Courts The Chief Justice imi-
tiates proposals. In the cuse of the
High Courts, the Constitution requires
consultation with the Governor of the
State und with the Chief Justice of
India. After all this process has been
gone through, the Law Ministry or the
Government of India come into the
picture Invariably the recommenda-
tion of the Chief Justice of India has
been accepted all over the past sxccpt
that when some difficulty was found
and the Government did not agree.
they referred the matter again for
advice to the Chief Justice of India

There is undoubtedly, I agree with
the hon. member, and this is also a
matter of concern to us, some delay
in some High Courts in the filling up
of vacancies. The reasons are many.
Unfortunately the members of the ba=-
are not attracted; those who ought to
be avallable are not attracted. I must
state the facts. Some time is taken
in consultation with the varioas
authorities and some time is taken in
conzidering the judicial records of the
District Judges who are considered
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for appointment, This causes delay.
I may essure the hon. Members that
it will be our endeavour to see et
the delay is minimised.

SHRI MOINUL HAQUE CHaU-
DHURY: Since the appointments are
made as per policies taken ad hoc
from timg to time depending on who
18 the Law Minister or the Hotae
Minister, ag the case may be, or w20
13 the Chief Justice of the High Court
or the Supreme Court, as the case
may be, will the Government think of
framing some statutpry rules with
regard to the appointment and promu-
tion of judges in the High Courts
taking judges from the High Cou:t 1o
the Supreme Court?

SHRI H. R. GOKHALE: Statutory
rules are not considered necessary
becuuse the Constitution itself lays
down the gwdelines. 1 respectfully
disagree with the hon. Member that it
1s done according to the views of the
Law Minster or the Chief Justice. The
Chief Justice of India as the highesat
authority in the country so far as the
Judicial field is concerned, 1s always
consulted In fact he considergs the
matter first before that matter comes
to the Law Minister or the Govern-
ment of India, The present practice
hus been followed not only after
Independence but also even before
Independence; it has worked satis-
factorily.

SHRI P. VENKATASUBEIAH:
Ansing out of the hon. Minister’s re-
ply that the best people are not at-
tracted to the judiciary, is it a fact
that better emoluments are not there
and even elementary amenities are
not given to the judges? If that is
so ‘do the Government propose to
bring comprehenzive legislation to see
that better emoluments are given to
the best people who sit on the bench
and that elementary facilities such as
housing are provided to them?

SHRI H. R. GOKHALE:
with the hon. Member.
reason why the best men
are not attracted is that after
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Consgtitution was passed in whuch the
salary of the High Court Judges had
been laid down, there have been no
changes in the conditions of service
of the High Court Judges or the
Supreme Court Judges. I can take
the House into confidence that the
Government 15 very actively consider-
ing the proposal for improving the
service conditions of the High Court
Judges 1n various matters and I hope
we will be able to do 1t very soon.

SHRI P. K. DEO. Hus the Chief
Justice of the High Court or the
Supreme Court got a say in the mat-
ter, as a person who mnitiates the ap-
pointments of the various judges”
From expernience we have seen that
Chief Juslices are appointed by dubn-
ous methods, rather in a pursuit of
the Government pokicy for a com-
mutted judiciary against which so
many Judges of the Supieme Court
as well as some Judges in the Hary-
ana High Court have submitled theu
resignations” (Interruptions) Is
it not possible to creatc some inde-
pendent machinery for the appoint-
ment of the judges”

MR. SPEAKER.
for action

It 15 a suggestion

SHRI P K DEO My question has
not been answered My question 1s
whether there will be an independent
machinery for the appointment of
Judges to replace the present practice
of consulting Chief Justices who are
also committed persons The entire
country knows about ;t and 1t should
be put an end to

MR. SPEAKER- The rules pro-
vide that you can put a supplemen-
tary question You are giving a sug-
gestion.

SHRI P, K DEO:
may consider it.

Government

MR SPEARER They may consi-
der 1t That is your suggestion.

SHRI JAGANNATH RAQ: Of late
the appointments of ad hoc judges
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in the Supreme Court and High
Court have become very frequent.
Is it because the concerned Chietf
Justice recommends the appointment
of reuired judges as ad hoc judges
or 1» 1t because Government are fol-
lowing the Law Commussion’s recom-
mendations in this regard, which the
Law Miruster said they have accept-
ed?

SHRI H R GOKHALE. Firstly, 1
disagree that many appointments of
ad hoc judges aie made Secondly,
never has any appointment of an ad
hoe judge been, made without the re-
tommendation of the concerned Chiet
Justiwe  Usually ad hoc judges are
appointed for disposing of the arrearr
which pile up Particularly after the
clections a laige number of election
petitions are filed and under the sta-
tule they have to be disposed of
within one ycar, I believe The noi-
mal strength of the High Court 1s
not enough to cope with the arrears
Only 1n such cases which are not
many ad hoc judges are appointed

SHRI EBRAHIM SULAIMAN
SAIT What part 1x the Home Min-
istry playing m the appointments of
judges to the High Court” Will the
minister agiees to the suggestion that
Guvernment should discontinue the
appointment of 1etired judges as Gov-
cinots and Chauman of varous com=
miasions, to see that they do not look
for the favour of the Government at
the time when they are High Court
judges?

SHRI H R GOKHALE The Home
Ministry plays no part new in the
appointment of High Court judges
It 1s only the Department of Justice
in the Minustry of Law, Justice and
Company Affairs which 1s concerned
with it I do not know whether there
are cases of appointment of retired
judges as Governors—perhaps there
was one—but normally we would be
reluctant to take people who are re-
tired. But various occasions arise
for commissions of inquiry on public
demand and people with judicial ax-
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perience have to be appointed fo
this purpase.

Setting up of a Fertilizer Plant at
Bhatinda

*227. SHRI B. S. BHAURA; Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have fina-
lised their proposals in connection
with the setting up of a fertilizer
plant at Bhatinda m Punjab;

(b) if so, the muin features thereof;
and

{¢) when the construction woik is
likely to start?

THE MINISTER OF STATE IN THE
MINISTRY of PETROLEUM AND
CHEMICALS (SHR SHAHNAWAZ
KHAN): (a) Yes Sir

(b) and (c). The plant would hav+
a capacity of 900 {onnes of ammonia
and 1550 tonne< of urea per day and
would be based on fuel oil are the
feedstock  The project, according to
present indications, 1< estimated to
cost about Rs, 138 crores. Some
preliminary steps have already been
taken towardg the implementation of
the project

W feg it sev AT 7
Tewr wEAr g fEoww & (W) W
qara FEY frar & 4 (WY ) g awmT R

‘What the construction werk is
likely to start?™

Tz wTY A 7Y Ty )

of agA™ wt . w9l At Az
R ffedT ¥ ey 2 Afer gw R
¥9 vt Tt §v & ¢ dw
f& afla w1 741 W7 gAY 9 e

v & e @ uE L
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Wigm g a0 s ag s 2
s v& v & fao weE 7 59 A
forr 87 3. 7 oY 139 dE A ¥wA
40 2 7

ot sTgRaNE Wt ug W 25 AT
F fA0 2 W7 qg% 7 WS W §9 WA
dT Wod, G307 | 39 TV A7 qiAwA
TAVET EEI |

ot wiq feg Wi & maT AR
4 A WA g T ug Adae foady
Z7 R/ QI T A@A WY ATAA F
i g1 AeTAT 7

Wl WA & .7 S A P

ARTIFT A7 AT TAF AT [T TR

7q 77 % fafew A€ a7 Az greema
IAL M|F FT A7 |

SHRI RAGHUNANDAN LAL
BHATIA Since this project is based
on fuel ol may [ know whether long
term arrangements for the supply of
fuel oil have heen made?

SHRI SHAHNAWAZ KHAN: Yes,
Sir. That has been looked into and
arranged

SHRI BIRENDER SINGH RAO:
Under the agreement with Japan,
under which this plant at Bhatinda
1s to be set up, there are two more
plants to be set up, one of them at
Panmipat What are the steps that are
being taken to set up the plant at
Paxipat

o) Tgare wt - TH B e |
RI&T g qar a7 agar g v
AT 7w TfervdE % fav 2 @ & O
A £ AT W@ F ZH UL ¥y

L2 & &
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Drive by 1.0.C. and other Oil Com-
panies to Conservg Fuel Ol

+
*229. SHRI JAGANNATH

MISHRA:
SHRI P. K. DEO:

Will the Minister ot PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a concerted drive to
conserve fuel oil has been launched
by the Indian Oil Corporation and
some foreign oil companies; and

(b) if so, what is the estimated
quantity of fuel which will be so
conserved as a result of this concer-
ted drive?

THE MINISTER OF FETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) 10C has prepared
a scheme of fuel efficicncy project
service for the furnace oil (FO) cus-
tomers, jointly with National Produc-
tivity Council. The service is aimed
at improving efficiency in the use of
FO, thus achieving savings in con-
sumption. Foreign oil companies are
not involved in this scheme at pre-

sent.

(b) It is expected that with the
drive proposed by IOC jointly with
NPC, a saving of 5 per cent in the
consumption of FO may be possible
by the existing industrial consumers,
over and above the present efficiency
saving of 10 per cent introduced from
1st January, 1974.

SHRI JAGANNATH MISHRA: May
I know whether as a result of the
saving in the petrol consumption dur-
ing the past some time the import
of crude has also been reduced and,
if so, to what extent and what Is the
saving in foreign exchange?

SHRI D. K. BOROOAH: I thought
this queslion was about fuel and not
about petrol.

SRAVANA 15, 1898 (SAKA)
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SHRI JAGANNATH MISHRA: To
what extent the import of fue! oll
hag been affected by this drive and
what has been our saving in foreign
exchange?

SHRI D. K. BORODAH: We use
a substantial quantity of fuel oil,
about two million tonnes. We do not
produce the entire quantity. It is not
available and the prices are going
up. So, we are trying to reduce the
consumption of fuel o1l in this coun-
iry. We have already imposed a
cut of ten per cent, which will not
affect the efficivncy of the industries.
In addition to that, we are trying to
see if another five per cent can be
reduced. In terms of quantity of
furnace oil or fucl oil, we are al-
ready short by two milhon tonnes. 1
do not have the exact figures of the
prices prevailling at present. It has
certainly gone up by about 90 dollars
per tonne.

SHRI P. K DEO. In spite of the
Mimster's statement that there has
been an increase in the price of oul,
my impression is that in the inter-
national market the average price of
o1l has registered a downward trend.
But I do not want (o enter into
a controversy whether he is right
or I am right. In view of our
friendly relations with the Arab
countries, who are the main produc-
ers of oil, T would like to know if the
Government are trying to exert their
good offices with those friendly coun-
tries so that some concession could
be extracted from them, so far as the
import of thiz kind of oil is concern-
ed.

SHRI D. K. BOROOAH: There
has been some talk about reduction
of international prices. But in the
last Conference, the OP.E. countriea
decided to increase their prices by 10
per cent. There hag been no decision
about the reduction in prices. I also
do not want to enter into any contro-
versy about it for the simbie reassn
that I know myself to be in the right.
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SHRI P. K. DEO: My question has
not been answered.

In view of our friendly relations
with Arab countries, what does the
Government of India propese to do
to utilise the friendly relations in our
favour?

MR. SPEAKER: He should not put
it so bluntly that because they are
friendly, we must cxploit them.

SHRI P. K. DEO: There 1s noth-
ing wrong In calling a spade a spade.

MK. SPEAKER: Even then, that
15 too blunt a manner in which he
has put 1it. Anyway, 1 do not come
in.

SHRI D. K. BOROOAH: The
answer is understood,

SHRI MUHAMMED KHUDA
BUKHSH: May I know what will

the fuel savings that are likely to
be cffected?

SHR1 D. K. BOROOAH: The re-
duction will be about 5 per cent, if
you can achieve it. It will be around
200,000 tonnes of furnace oil per
annum. About the price, [ do not
have the figures with me.

SHRI KRISHNA CHANDRA HAL-
DER: 1 want to know from the hon.
Minister whether 1t is a fact that in
our country, there is shortage of
furnace oil and, for that reason, the
steel plants and other plants are
suffering. May I know what is the
total amount of foreign exchange in-
volved in the import of furnace oil
and also when our country will be-
come gelf-sufficient in furnace oil?

SHRI D. K. BOROOAH: So far
as the total fuel bill is concerned, it
is of the order of about Rs. 1200
crores, I do not have the break-up
for furnace oil. As 1 said. we get
about 2 million tonnes of furnace oil
ifrom abroad. It is difficult to get.
The prices have also gone up. There-
fore,.we are trying to reduce the con-
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sumption of furnace oil, not only in
terms of reducing allotments but also
asking many of the industries to usec
coal. A number of industries which
use furnace oil will now use coal. In
fact, many of them were using coal
cailier and then switched on to fur-
nace oil. By these two methods, by
switching over to coal wherever coal
is available and also by economising
the use of furnace oil, we hope to see
that the wherls of the industry in
our country do not suffer for want
of energy.

Priority for Licensing and other
Facilities Sought by Drug
Industry

+

*230. SHRI SHRIKISHAN MODI:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

ta) whether the drug industry had
asked for priority for licences for
the manufacture of drugs;

(b) if so, action taken by Govern-
ment thereon;

{c) whether drug industry has
sought protection from foreign com-
panies invading this sector of the
cconomy; and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). A
statement js laid on the Table of the
House.

Statement

(a) and (b): With the introduction
from 1-11-78 of the scheme of Sec-
retariat for Industrial Approvals.
the industrial licensing applications
jncluding those for manufacture of
drugs are being disposed of expedi-
tiously.
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(¢) and (d): Foreign majority com-
panies and branches and subsidiaries
of foreign companies have been ope-
rating in the field of drugs and phar-
maceuticals since long. The majority
production of drugs is, however, no
longer by such companies as it has
been Government’'s policy to encour-

age the Indian sector. The steps
taken by Government to regulate
share of foreign companies in this

field and also to build up the Indian
sector of the industry are:—

(i) The Indian sector of the in-
dustry is given preference in
the approval of manufactur-
ing schemes;

(ii) Manufacture of increasing
number of bulk drugs
through public sector under-
takings;

(iii) Industrial licences are usu-
aliy not issued to foreign
firms for production of for-
mulations unless linked with
the production of bulk drugs;

(iv) They are asked to take wup
the production of bulk drugs
from more basic stages and
to make available a suitable
portion of their bulk drugs
production to non-associated
formulators in the country
as a condition for being per-
mitted expansion in capacity
or for taking up new activity;

(v) Appropriate export obliga-
tions are imposed as a con-
dition for permitting expan-
sion in capacity or for tak-
ing up new activity.

(vi) Progressive reduction of
foreign equity participation
with corresponding increase
in the Indian shareholding is
imposed when they are al-
lowed expansion of their ma-
nufacturing activity. Activi-
ties of foreign companies are
also covered under the
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Foreign Exchange Regula-

tion Act.

(vii) Undertakings with an annual
turnover not exceeding Rs.
50 lakhs have been exempted
from the operation of certain
provisions of paragraphs 9,
10 and 13 of the Drugs (Price
Control) Order 1970 regard-
ing prior approval of Gov-
ernment for fixing/revising
the prices of drug formula-
tions.

Government have on 8-2-1974 ap-
pointed a Committee on Drugs and
Pharmaceuticals Industry under the
Chairmanship of Shri  Jaisukhlal
Hathi one of whose terms of refer-
ence is as follows:—

“(iii) To make recommendations
for promoting the rapid
growth of the drugs industry
and, particularly, of the
Indian and small scale indus-
tries sector. In making its
recommendations, the Com-
mittee will keep in view the
need for a balanced regional
disposal of the industry.”

1 oNgew @ F wrAAT A
WEEA A OSEAT WEAr §-—wiE #
fa4Y ZamT F1 TearE gar g, U §
fraq avies wiva-geafagl q91 STH0
HEART FEofani F Z197 IEWEA Erar &
4T 379 947 97 FL F F {HAar qar
fazat #1 w9q 27

Y TEAATE @i : ZAL AT F TATHT
FT FA IAEA, ZEA A YA, TTAT
350 FIUT 94 2, THH FITF FFIA0q
&1, a1 faaa erra-zfaget #fgza g,
I FETATT FT AT ATAT 45 FIHST
2| ¥ FEAIT 27 A fFaAr 59T 918
q5dr F——a R 9 997 @ ag
T &, zaw fay & aifew =g
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oft shgew WY - moF FEEuz §
w7 1-11-73 ®1 F Hfafwd
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I aE U1 sATTa AL 0 4 77 fae oy
AT 21T MEREWA QAT WUr AT IAET
T 43z I FT AT s 7 oad
T A 041 £ qrAgrE frar ¥ °

ol ST wi o TEET AT
197 4 T1 A2HT T F1 AT GHTHT 91
3% AaEAr 7E 7% 54 AavE |
fafa=t ww, zefizg Sauz § Spa
dqifmz g7 rwefrgs veTw ¥
TR 7T gEyw 1y frm a2,
{9a% 0T AT ITVEANA GF 2 WA |
g HZFWT TTH-TI99T IR F A7
R FTALF 7T rqgAE v & (A7 a9y
¥ ? 7 g0 fzA1 & weET o8 ATIAT
*Y zvegEA &1 {Teem 77 fzar Fraar )
IR ATE H TR 47 foqra@d ATar
aggram # )t znars ot 2,
AT TAAIZ foRT Y T TH @99
RINZ Azl 7 A(TR ST ST AT Z
f% feror@® wre noAIFIRA FT AN
WA AAT F TN 2

SHRI RAGHUNANDAN LAL BHA-
TIA: The Drug industry has pleaded
for special piolection aganst the
foreign companies nvading this sector
of the economy They say that in the
matter of hicences and supply of basic
raw materials foreign companies are
preferred over the mndigenous com-
panies. Is it not a fact that Indian
Drug and Pharmaccutical Company
which 1s a Government of India un-
dertaking is giving basic raw material
to the foreign companies working in
India and preference js not given to
local drug manufacturers” I would
like to kmow the number of foreign
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drug manufacturing companies which
have been given licences in most of
the products which is already in the
fleld, where already Indian Drug
manufacturers are working.

ST g Wi TEAT AT AT &
aE WS ATAT AEAT 3 {7 ErrR-weATT
WMEEIAIT A gOr 2 AT qEa g 2
w7 @ 34 w1 71 fem gw g,
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agva fear o R fiew ag & Sy
greaT-anart #1 ww aife & wox &
WX FUC AT &% | & IR Fvar g fw
FraT FAEY Y A fawifwr I, 37 a2
BT IO WWE B |

SHRI RAGHUNANDAN LAL BHA-
TIA: He has not replied to one part
of my question, I asked whether IDPL
1s giving basic raw matenal to foreign
companies working 1in India and not
giving them to Indian firms.

SHR1 SHAHNAWAZ KHAN: We
don't discrimunate between them
Where foreign firms are the only users
of those raw material we give them.
Where Indian firms can also utilise
those bulk drugs and make formula-
tions etc, we will also make allotment
to them,

PROF. MADHU DANDAVATE: He
has said that undertakings with an
annual turnover not exceeding Rs. 50
lakhs have been exempted from ope-
ration of certain provisions of para
9, 10 and 13 of the Drug Price Control
order of 1970 regarding prior appro-
val of Government for fixing and re-
vising prices of drug formulations
Is 1t not a fact that therc are some
drug manufacturers who try to show
manipulated turnover, try to circum-
vent thg Drug Price Control Otder of
1970 ang try to take unduc advantage?
How do you propose to check them?
What steps are being taken to check
these malpractices?

ST at © w7 IH A
# wrf fowsrgs w1 T 39T
wATRHE FraaTdy 1 A

Yo WY TweAd #4 q7 A q@T
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WRITTEN ANSWERS TO
QUESTIONS

Book-stall Contracts to Educated Un-
employed on Indian Railways

*221. SHRI KRISHNA CHANDRA
PANDEY:
SHRI LALJI BHAI:

Will the Minister of RAILWAYS
he pleased to state:

(a) whether Government had de-
cided to give book-stall contracts to
educated unemployed youthg and
discourage monopolists; and

(b) if so, reasons for renewing the
contiact of Ms. A H Wheeler &
Co?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHA¥I QURESHI) (a) The
Government has decided to award
hookstalls t, cooperative/partnerships
of unemployed graodustes at new sta-
f1ons and at stations where bookstalls
do not exist at present.

(h) Despite wide publiity to the
above policy the response from the
unemployed graduates ha< been very
poor and therefore it was considered
necessary 0 ensurg service to the
public through ecxisting contractors by
renewing the contracts,

Construction of Mangalore-Hassan
Rallway Project

*222. SHRI K. LAKKAFPA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the reasons for the slow prog-
Tess in the conmstruction of the
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Mangalore-Hassan Railway Project;
and

(b) the time likely to be taken in
completing first phase?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) The
slow progress in the Second phase of
the project is on account of non-avai-
lability of critical materials, paucity
of funds and contractual complications.
In addition the work involves construc-
tion of a large number of tunnels and
bridges in a difficult terrain which
presents technical difficulties,

(b) The first phase of the project
has already been completed.

Appointment of Engineers and other
Educated Persons from Gujarat in O,
& N.GC.

*223 SHRI ARVIND M PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) the criteria adopled for the
appointment of Gujarati young engi-
neers and other educated persons in
the O &N G.C, in Gujarat;

(b) whether preference is not being
given to locul people; and
(¢} if so, the reasong therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (c) The recruit-
ment to all posts in the Commission
carrying a basic maximum salary be-
low Rs. 500]- per month, cxcepling
ihe post of Technical Assistant Grade
II in the pay scale of Rs. 260-470, is
decentralised and recruitment to these
posts is made on a Regional basis by
the respective Regional' Project autho-
rities Posts carrying a basic salary
upto Rs. 209 are notified to local em-
ployment exchanges only and the
candidates registered locally get pre-
ference in matters of employment,
Posts carrying a basic salary between
Rs. 210 to Rs. 499 and belonging 1o
scientific and technical categories are
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notified to the local employment ex-
change and also to Central employ-
ment exchange. Applications from
open market for these posts are not
invited unlesg a non-availability certi-
ficate is g1ven by the employment ex-
change.

Findings of Survey for Jagadhari-
Paonta Railway Limne

+224, SHRI NARAIN CHAND
PARASHAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the survey for the
proposed Jagadhari-Paonta Railway
line has been completed;

(b) if so, the findings of the survey
including the estimated cost; and

(c) the likely date by which the
line would be sanctioned and the
work started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (c) Do not arise.

Legal Aid to the Poor

*228, SHRI D. P. JADEJA:
SHRI D. K. PANDA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to ectate:

(a) whether any final decision has
been taken to provide free legal help
to the poorer section in the country;

(b) if so, the salient features there-
of; and

(c) if not, when the final decision is
likely to be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHLE): (a) Government
have already provided for legal aid
to the poor to a limited extent in sec-
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tion 304 Cr. P. C,, 1873, and in Order
XXXIII of CP.C. (Amendment) Bill
of 1874, and in section 7 (1) (if) of
the Advocates Act, 1961, as amended.
So far as the comprehensive schema
for providing legal aid to the poor
15 concerned, the Report of the Com-
mittee presided over by Shri Justice
V. R. Krishna Iyer has been sent to
all State Governments, High Courts,
Supreme Court, Bar Council of India,
State Bar Councils and other volun-
tary organisationsg for their comments.
Their comments arc still awaited. No
final decision can be taken until their
commentg ate received and analysed.

(b) In view of the above, does not
arise.

(c) Does not arise, in view of the
answer (a) above,

Ceiling on the Number of Consumers
Registereg with Indane Gas Dealers
of 10.C.

*231 SHRI V. MAYAVAN:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether his Ministry has asked
the Indian O:l Corporation to change
the licensing procedures and to put a
ceiling on the number of customers

that a dealer 1n  Indane Gas can
book;
(b) 1if so, the reaction of the

Indian Oil Corporation thereto; and

(¢) when new changes will be

introduced”

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH) (a) The Indian Oil Corpo-
ration has been advised to review its
existing dealerships in respect of their
size, profitability, number of agencies
with dealers, etc. It hag also been ad-
vised that all new dealerships for In-
dane Gas are to be created in such a
manner that a distributor serves on
an average 5000 consumers,
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(b) and (c). Action has already
been iInitiated by the Corporation,

Profits Earned by Soap, Tyre and
Cement Producing Firms

*232, SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the total amount of profits
earned by different Soap, Tyre and
Cement producing firms in the country
during the yearg 1971, 1872 and 19737

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE) The total amount
profits earned by different automobile
Tyre, Cement ang Soap Companies in
the private sector during the years
1970-71, 1971-72 and 1872-73 were as
under:

Profit before tax
(Rs. in crores).

1970- 1971~ 1972~
77 72 73

Rs. Rs.  Rs.

Tyre.Mig. Cos. (7) 160 16°1 161

Cement Mfg. Cos. (18) 16 28 1573 10°41

Soap Mfg. Cos. (9: . 16 79 21'81 20 19

According to DGTD Annual publi-
cationg for the year 1972, there are
24 Soap manufacturing companies.
The latest information regarding pro-
fits of 15 soap manufacturing compa-
nies js not readily available, In the
case of Cement according to infor-
mation furnished by DGTD, there are
22 companies manufacturing cement.
The latest information regarding 4
compenles is not readily available,

Out of the above 22 Cement com-
panies, there are 4 cement manufac-

turing companies which are also of
diversified pature and are producing
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other commodities also. Soap manu-
facturing companies are mostly diver-
sified companies, Companies are not
required under the Companies Act to
file separate profit & loss accounts
products wise/unit wise and hence
profit figures given above are the
profits of the entire businest activities
of these companies,

Violation of Payment of Wages Act
in Jalpur Division (Western Rallway)

*233. SHRI SARJOO PANDEY:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the authorities under
the Co2ntral Industrial Relations
Machinery have taken up a large
number of cases of violation of Pay-
ment of Wages Act and abnormal
delays in payment in respect of rail-
way workers of Jaipur Division of
Western Railway;

{b) if so, the number of claimants
and the amount claimed for the
years 1971, 1872 and 1973 by the
workersg of Jaipur Division;

(c) whether many letters were
sent by Central Industrial Relations
Machinery for expeditious disposal
of cases; and

(d) when these
finally disposed of?

cases would be

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI (a) to (d).
No statistics regarding number of
claiments and amount claimeq is main-
tained. However, the Central Indus-
trial Relations Machinery reported
certain cases of violation under the
Payment of Wages Act and cases of
delays 1n payment in respect of rail-
way workers of Jaipur Division of
Western Railway, The year-wise



35 Written Answers

figures for the last 3 years are as
under: —
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tfew ofre varoe st (ot w-
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dferyT &1 s famr W

g —

Total No. Cases of
ot viola-  delayed
Year tions payment
under
Payment
of Wages
Act.
971 . 1224 277
1972 . . 187 2
1973 - . . 959 50

Communications sent by the Cent-
ral Industrial Relations Machinery
for disposal of the above cases were
examineq as a result of which out of
a total of 2370 mregularitiez reported
during the years 1971 to 1973 all but
38 cases were disposed of.

Vigorous efforts are being made to
finahise the remaining cases as early
as possible.
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*236. SHRI PRABODH CHANDRA:
SHRI R. S. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether complaints have been
brought to the notice of Government
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agrinst petrol dealers in Delhi for
selling petrol mixed with water in
the 1st week of July, 1974; and

(b) if so, action taken against
these dealers?

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI
D, K. BOROOAH): (a) One guch case
was reporied on 4-7-1974.

(b) Complaint was investigated by
the Tilak Marg Police Station, and
found that rain water had acciden-
tally leaked into the tank through a
petrol pipeline which was found to
be slightly loose No cognisable off-
ence was found to have been com-
mitted. Police are further awaiting
results of samples of petrol taken
from the tanks. In case it is found
that there wag admixture other than
with water, further action will be
taken against the dealer.
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Elections in Gujarat
*23p. SHRI P. MEHTA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Election Commis-
sion has stated that it will not be
possible to hold elections in Gujarat
this year;

(b) if so, reasons therefor; and

(c) when these elections are likely
to be held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a), No,
Sir.

(b) Does not arise.

(c) Fresh deMmitation of consti-
ifuencies on the basis of 1871 Census
and the preparation and revision of
electoral rolls thereafter with refe-
renice to the newly de-limited consti-
tuencies are the iwo basic require-
ments which have to be fulfilled be-
fore General Elections are held in
Gujarat to constitute a new Legisla-
tive Assembly. The work of delimita-
tion of constituencies in Gujarat has
already commenced ang ig still in
progress. After 1ts completion, the
electoral rolls will be revised and the
question of holding election will
then be considered.

Supply of Raw Material by STC.
ang 1. D. P. L. 10 Drug Uniis

*239. SHRI D. D. DESAI:
SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether raw materials are not
providey by the ST.C. and ID.PL
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to -the \drug units in adequate quen-
tities;

(b) if so, causes thereof; ana

(c) measures taken to supply suffi-
vient raw materials to the drug
units?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b), STC
and IDPL disiribute bulk drugs and
druglintermediates canalised for im-
port to the drug and pharmaceutical
units in the country as per their en-
titlements. Whenever shortfall in
receipts of these items arises due to
either inadequate indigenous produc-
tion or on account of their inadequate
availability in the international mar-
ket including late arrivals or delayed
shipments, the canalising agencies
distribute the available stock on pro-
portionate basis,

(¢) Efforts are being made {o pro-
cure the items in short supply and to
increase the indigenous production to
ensure that the requirements of the
drugs and pharmaceuticals industry
are met in full.
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Schemg to restrict consumption of
Petroleum Products

1628. SHRI D. D. DESATI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are consi-
dering any scheme to  reatrict the
consumption of petrol and diesel oil,
both high speed and low speed,
throughout the country;

-
-

(b) whether details of the scheme
have been worked out;

(e) if so, whether they have been
implemented; and

(d) the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
8ir, The Conmemption of Motor Spirit
i.e, petrol has already come down
since the increase in jtg price in
November, 1973. Various measures to
reduce the consumption of both high
speed and light diesel ofl are being
consjdered in consultation with the
concerned authorities.

(c) and (d). Do not arise.
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Ban on the wuse of Diesel Ol for
generution of Elsctricity on Pestive
Occasions

1628. SHRI MUHAMMED SHERIFY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
banned the use of high speed diesel
oil and light diesel oilg for generat-
ing electricity on festive occasions;
and

(b) it so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Yes,
Sir. This hag been done to curtail
the non-essential  consumption of
these productg which form the vital
inputs for essential 1industrial and
agricultural activity in the country.

Producers of Soaps

1631. SHRI JYOTIRMOY BOSU:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) who are the principal producers
of so:ps in the country;

(b) licensed and installed capacities
of each producer as in 18685 and 1973;

(¢) whether some producers have
been charged with unauthorised ex-
pansion of installed capacity; and

(d) if so, the facts thereof?

THE MINISTER OF BSTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). A
statement is laid on the Table of the
House.

{c) and (d). The information is be=
ing collected and will be laid on the
Table of the House.
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8l.  Name of the principal producers of  Licensed/Registered  Instalied Produc-
No. . the scap. (tonnes/per year) capectiy a3 tion of So-
S mmg (Qy.ms.)
1965 1973 m;.;g) 1973
1. Hindustan Lever Lid.
(a) Calcutta Factory 33,000 33,000 60,000 32,916
(b) Bombay Factory §8,000 58,000 1,320,000 66,553
2. Tata Oil Mils Co. Lid.
(a) Bombay 14,400 14,400 21,200 19,710
(b) Tatapuram Factory 14,460 15,006 29,480 26,175
(c) Madras Factory 1,728 1,728 7,350 4824
(d) Ghaziabad Factory 7,500 8,540 14,500 11,998
(e) Calicut Factory 3,000 3,000 6.408 3,806
(f) Calcutta Factory. 9,600 9,600 12,180 5,528
3 M. Swastik Ou Mulls, Bumbay 10,920 10,920 - 8.970
4 M s. Kusum Products Pyt. Ltd, 6,500 6.500 10,000 6,808
5 M/s. Government Soap Factory, Bangalore 6,000 6.000 6,000 5,203
6 M/s. Asiatic Soap Co., Calcutta 4,800 4,800 11,700 3,016
7 M/s. Bombay Svap Factory, Bombay 41500 4,500 8,004 8,336
8 M;s. Gudra) 4,032 4,032 — 5,137
9 M. Calcutta  Chemucal Co. Lud,
. . . . s 1,500 1,500 5,004 1,758
10 M/s. Berar Oul Industries, Akola 1,400 1,800 5,000 3,069
11 M/s. Tungabhadra Industries, Kurnool 1,152 1,152 — 2,220
13 M[s. Modi Soap Works, Mod Nagar 1,500 1,500 4,800 2,364
13 M/s.Vegetable Products Ltd., Calcurta . 720 720 2,880 1,587
14 Mp. E. S. Patanwala, Bombay 1,200 1,200 6,696 2,284

Action against Trade Uniomists Instl-
geting for Fresh Birike

1632, SHRI SHANKER RAO

SAVANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) has any sction been taken or is

proposed to be taken against those
trade unionists who incite railway
workers to go on a fresh strike; and

(b) if so, the nature of the action
taken?

' THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
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MOHD. SHAFI QURESHI): (a) and
(b). Strike on Indian Railways conti-
nues to be prohibited under Section
118 of the Defence of India Rules and
anybody inciting the railway workers
to go on strike naturally attracte the
provisions of the Law and action as
is appropriate in each case, is and
will be taken,

Offshore Ofl Exploration in Cambay
and Saurashtra

1633. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether preparations are made
to probe the oil-bearing potentialities
in offshore areas of Cambay and
Saurashtra;

(b) if so. the broad outlines there-
of; and

(e) the mawmn features of prelimi-
nary investigations made to locate
o0il in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes Sir.

{b) and (c¢). Detaijled seismic map-
ping n certain parts of the southern
part offi Gulf ,of Cambay (Offshore
areag of Cambay) and reconnsissance
seismic profiling in the south-eastern
oftshore area of Saurashtra have been
completed, In Cambay Offshore area.
three structures viz, Aliabet West,
Aliabet East and Tapti have been de-
lineated. The first offshore well drilled
on Aliabet West yielded a non-com-
merial oil find,

The results of the reconnaissance
seismic survey conducted in the Sau-
rashtra offshore area indicated the
need to carry out detailed surveys to
locate drillable structures, These sur-
veys are proposed to be carried out
by ONGC using its own selsmic ship
which is expected to be delivered
early next year,
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Decline in Production of Crude Oil in
Ankaleshwar Fields

1634, SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to gtate:

(a) the reasong for the declining
crude output in the Ankaleshwar
fields;

{b) the estimates made as to for
how many years these wells will be
fit for commercial exploitation; and

(c) whether the gquestion has been
examined for prolonging the use-
fulness of these wells without decline
in the yield and if so, what are the
findings?

THE MINISTER OF
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) Every ol field
has an initial period of increasing pro-
duction, another per.od of peak pro-
duction and a third period of declin-
ing production The Ankaleshwar oil
field has been on peak production for
quite some time and the production
therefrom has recently started decli-
ning.

STATE 1IN

{(b) The technological scheme of
development prepared for this fleld
envisages a certain number of years
of commercial exploitation for the
different sands. According to this, the
shortest period of exploitation for the
sand which 1s smallest in its areal
sextent is five years and 22 years in
the gand which is largest developed
in its areal extent.

(c) These studies are being plan-
ned and will be carrieg out in the
neay fulure to minimise the decline.

Utilization of Ol Driliing Ship
“Sagar Samrat”

1635, SHR! S. R. DAMAN}; Wil
the Minister of PETROLEUM AND
CHEMICALS be plessed to state:

(a) the date from which the “Sagar
Samrat” has becomg idle after comp-
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letion of drilling operationg on the
first well in the Bombay High; and

(b) the expenditure incurred on its
maintenance gince thenm, including the
daily expenses of foreign technicians
assisting the Oil and Natural Gas
Commission in the exploratory work?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAH NAWAZ
KMAN): (a) and (b). Information 18
being collected and will be laid on
the Table of the House,

Indian Particlpation in  Discumions
between Oil Producing Countries and
Constumers

1836 SHRI D. P. JADEJA:
SHRI VEKARIA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

{a) whether Saud; Arabia has m-
vited India to participate in a dialo-
gue it has proposed between the oil
producing couniries and the consu-
mers; and

(b) if so, whether India will parti-
cipate therein?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) No, Sir.

{b) Does not arise.
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Loss sufforeg by each Railway due to
Vielent Agiiationg during 1973-74

1643. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK;

Will the Minister of RAILWAYS
be pleased to state:

(a) the amount of loss suffered by
each Railway due to violent agitations
during 1073-T4; and

(b) the steps taken or proposed to
be taken by Government to prevent
recurrence of such activities in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI):

(a) A Statement s attached,

(b) 1, The Security branch of the
Railways keeps close liaison with the
Executive ang Intelligence branches
of the State Police and they exchange
information regarding matters affect-
ing the running of the Railways and
protection of important installations.

2. Guarding of vulnerable paints
and patrolling of the track in vulne-
rabie sections is taken up by the State
Police or the Railway Protection
Force as the case may be, when trou-
ble is apprehended.

8. In addition to strengthening secu-
rity arrangements at Railway Sta-
tions, in areas where trouble is likely
to occur, action is taken by the Gov-
ernment Police and the Railway Pro-
tection Force to escort trains on
affected sections.

4. The local Palice arrange protec-
tions of Railway Stations and the
railway track adjoiming educational
institutions when required.

5.8hp.mtlhentopmiectbefur¢
the public the baneful effects of
attacks op pational amets like
Rallway pwaperty.
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6. Press communique|special arti-
cles|brochures are being jgsued by the
Railway Board and the Zonal Rail-
ways as an educative measure against
such damage|destruction of Railway
property. Radio talks are also given
by officers and others. The subject
is also brought up in the National
Railway User’s Consultative Council

meetings, seeking their co-operation
in this respect.
Statement
8. No. Name of the Railways Amount
(in Rs.)
1. Central . 70,85,100
2. Eastern . 45,10,062
3. Northern 1,22,626
4. North Eastern 2,33,727
5. Northcast Fronter . 1,66,340
6. South Central 8,97,26,000
7. South Eastern 8,59,200
8. Southern 2,14,050
9. Western 62,12,000

Cases pending in Supreme Ceurt and
High Courts at present

1644. SHRI C. K, CHANDRAPPAN:
SHRI SAMAR GUHA;

Wilj the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleagsed to state the total number
of cases pending in the Supreme
Court and each of the High Courts
at present?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
#. R. GOKHALE): Information as on
80th June, 1974 is available only in
respect of some High Courts. In res-
pect of ‘the other High Courts, infor-
mation as at the end of December,
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1973 » available, A statement giving
the avaiable information ;3 attached

- - — -— = oy ——

Name of the Court Pe:t‘g:? Pe::dt?eq
end of June, end of
1974  December,
1973
Supreme Court 12 Rgg
Ihgh Cow re
1 Allahabad 59,571
2 Andhra Pradesh 22,332 45145
3 Bombay 45,145
4 Calcunta 66 shE
s Delh 19,730
6 Gauhan 5263
= Gujarat 12,860
8 Himachal Pradesh 1,h43
g Jammu and kash-
mir 2 jah
10 Karnataka 11,601
11. Kerala . 31.660
12 Madhya Pradesh 31,569
13 Madras 34348
14, Orissa 5-865
15. Patna 26,006
16 Punjab and Haryana 25,320
17. Rajasthan 15,831
~— Lo -

Differences over Indianisation of
Mathura Refinery

1645 SHRI P A SAMINATHAN
SHRI V MAYAVAN:

Wili the Mimster of PETROLEUM
AND CHEMICALS be pleased to
otate

(a) whether there is a Ministerial
tussle on the question of constructing
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the proposed Ra. 67 crores Mathura re-
finery with indigenous resources; and

(b) the points of difference and
steps being taken to resolve them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN)- (a) No, Sir

(b) Does not arse,

femdet ¥ qw vdoe Wdw ) ey
v@ & fad wrg wdkw qoee W win

1646. WY SiPeT wawrs ¥4y
Wiferaw wit cama adt 7z 7y o
FU FH fE

(%) wav wex seot AT X ¥
AR ¥ e w fAet sqm gv
TR I Ag9a Fqifqg ¥ & oy
aae frmr 2 w7

(a) afx g, A 39 7 7AVHT A
w1 afafer & 7

At s vemaw wwtew § T
Wt (st e w1) (W)
Faa 9 WAt wfafom 399 aa
N A % fag W 9w qTRTL
FIT Ty F A § fam oA qwry X
frr or da &

(w) g 7 wrehr  gdw
& sdr gaw & g & fag
i arfes gfewm & fardsh
N Iggerr A atw v W g
g 1
Target of mew Rallway Lines In

Backward Areag of Kerala

1847 SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minuter of RAILWAYS
be pleased to state

(a) whether Government have fina-
lised the targety of construction of new
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railway lines in Keraly especially in
backward sreas of the State; and

ot(b) if 80, the salient features there-
9

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI): (a) and
(b): Targets for the construction of
Railway lines are not laid State-wise
but on over all national considerations,
keeping in view the maximum utib-
sation of the natural resources, exploi-
tation of mineral wealth and on ope-
rational requirements of Railways.
However, the following Surveys/Pro
jects are in progressjunder considera-
tion falling partly or wholly in the
State of Kerala: —

(i) A prelimmnary engineering-
cum-traffic survey for rail link
from Kuttipuram to Trichur via
Guruvayoor has recently been sanc-
tioned at a cost of Rs. 86, 421}-, Fur-
ther consideration to this proposal
shall have to await till the survey
reports are recerved and examined.

(1) The work 1 n progress for
the conversion of MG to BG from
Ernakulam to Trivandrum and 18
expected to be completed by 1976

(i) A BG rail Link from Tnivan-
drum to Tirunelveli via Negercoil
with a branch line to Kanyakumar
has been sanctioned at an estimated
cost of Rs. 14.53 crores and the
work 18 in progress.

(iv) A traffic survey for a BG
fink from Ernakulam to Kayam-
kulam via Alleppey had recently
been carried out. According to this
report the hink will be highly unre-
munerative The proposal has,
however, been included in the list
of new railway lines propos-
ed to be taken up m the Fifth Five
Year Plan, for the development of
the backward areas. Its construc-
tion, would, however, depend upon
the allotment of additional funds by
the Planning Commission for the

purpose,

AUGUST 6, 1974

Written Answerg 58

Traing cancellsd in Kerala
shortage of coal during the
months

due  to
Inst six

1648, SHRIMATI BHARGAV]
THANKAFPFPAN:

Will the Mimster of RAILWAYS
be pleased to state:

(a) the number and particulars of
trains cancelled in Kerala during the
last six months due to shortage of
coal together with the date on which
each of them was cancelled;

() the names of the trains, among
them, which are proposed to be re-
started and the time by which these
would be re-started; and

(e) if there 1s no proposal for re-
starting these trains, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢): The required information 1s being
collected and will be placed on the
Table of the Sabha in due course

New Railway Lines in Kerala

1649 SHRIMATI BHARGAVI
THANKAPPAN:

Will the Mimister of RAILWAYS
be pleased to state,

(a) whether new Railway lineg in
the State of Kerala, for which survey
was made during the year 1972-73
were not taken up till the end of the
year 1973-T4; and

(b) if so, the reasoms therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): No survey was carried out dur-
ing the year 1972-78 in the State of
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Kerala A Treffic Survey for a rail
link from Ernakulam to Kayamkulam
via Alleppey was undertaken in 1970,
the results of which were known in
1971, The survey report revealed
that the line will be financially un-
remunerative. The proposeq link has,
however, been included in the list of
new raillway lines proposed to be
taken up in the 5th Five Year Plan
for the development of the backward
areas ang its construction would de-
pend upon the allotment of additional
funds for the purpose by the Plan-
ning Commusison,

The work 1s already in progress for
the conversion from MG to BG from
Ernakulam to Trivandrum and for
laying & new BG rail hnk from Tn-
vandrum to Tirunelveli via Nagercoil
with a branch hne to Kanyakumar
falling partly in Kerala. A survey has
also been sanctioned recently for a
rajl ink from Kuttipuram to Trichur
via Guruvayor.

Quantity of Foodgrains transported in
Kerala since April

1650, SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minister of RAILWAYS
be pleased to state.

(a) whether the Railways have
failed to transport the requisite quan-
tity of foodgrams from one place to
another in Kerala since April of the
current year;

(b) the estimmateq target thereof and
the quantity of foodgrains actually
transported;

(c) the factors that came in the way
of transportation of foodgrains and
the difficulties experienced ip this re-
gard; and

(d) the action taken or proposed
to be taken to improve the situation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHI): (a) No

(b) There are no targets fixed for
movement within the State, but de-
mands are met in full as and when
indents are placed.

(c¢) and (d): Does not arise,

Incentive Bonuy Scheme for D.L.W.
Varanasi

1651. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the incentiye bonus
scheme introduced 1 June, 1969 in
the Diesel Locomotive Works, Vara-
nasi has increased production in the
Factory;

(b) 1if so, how does 1t compare with
production prior to the mtroduction
of the scheme; and

(e) whether the scheme has alao in
any way made substantial reduction
in the labour force?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes

(b) Incentive working was intro-
duced in D. L. W. 1n June 1989. The
results achieved after the introduction
of incentive scheme have been favou-
rable in spite of such hurdles as cur-
tailment of power supplied by U. P.
State Electricity Board and labour
unrest, Th:g will be substantiated by
the figures given in the Statement at-
tached.

(¢) There has been no reduction in
the labour force because the surplus-
es generiteq as & result of introduc-
tion of incentive scheme were utilis-
ed for jncreasing the targetted out-



61 Written Answers

turn for which purpose it would nor-
mally have been necessary to recruit
additional gtaff,

Statement
Direct Manhour{Locomotive

Jigsres sn thousands)

Year. BG. MG
1968-69 . 35 0 306
1969-70 . 130 320
1970-71 . 3o 20 0
1971-72 . . i 265 18 4
*Last Batch closed 20 53 17-29

——— -

*B.G.—Locos Nos. 512 to 521
M.G.—Locos Nos, 121 1o 131

Broad Gauge line from Mahoba to
Khajuraho

1652. SHRI NARENDRA SINGH:
Will the Minmster of RAILWAYS
be pleased to refer to the reply
gwven to Unstarreqd Question No, 9296
on the Tth May, 1974 regarding ex-
pansion programme of Railways in
Madhya Pradesh and state:

(a) whether any decision regarding
construction of a new broad gauge
railway lme from Mahoba to Khaju-
raho has been taken;

(b) if 30, the salient features there-
of, and

(¢) the time by which construction
work 1s likely to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢) The Railway has been asked to
send an estimate for carrying out the
survey for construction of a railway
line from Mahoba to Khajuraho
Further consideration to the proposal
will be given after the survey is com-
pleted, examined and the results
thereo! become known.
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Construction of Sataa Beohary via
Rewa Rallway line

1653. SHRI NARENDRA SINGH:
Will the Mjnister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 9286 on
the 7th May, 1974 regard.ng program-
me of Railways in Madhya Pradesh
and State:

(a) whether the examination of the
report regarding construction of Satna
to Beohari via Rewa (B.G.) line has
been completed.

(b) if 80, the salient features there-
of: and

(c) the period by which the report
1t hkely to be examined?

THE DEPUTY MNISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
examination of the report is in pro-
Bress.

(b) The propoicd line will be 1274
Kms long and 15 estimated to cost Rs
18.10 crores It has been revealed
by the survey report that the project
will be unremunerative The final de-
cision regarding the construction of
the proposed line shall, however, be
taken after the examnation of the
report 1z completed.

(c) The examination of the report
15 likely to be completed withm the
next two months,

Strike in Cochin Divisiop of FACT.
Udyogamandal

1654 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government are aware
of the strnike going on 1n FACT Udyo-
gamardal (Cochin Division); and

(b) if so, Government's response to
the d-mands of workers?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b) Nego-
tiations were held between the FACT
management and the Workerg Union
in regarg to the demands of workers
ang an agreement wag reached. The
strike was called off on 16th July, 1974,

Amendment of Companies Act to raise
Remuneration and Perquisites of
Public Sector Managerial
Personnel

1655. SHRI N. K. SANGHI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state.

(a) whether Government propose to
ameni the Companies Act to raise the
remuneration and perquisiteg of pub-
lic sector managerial personnel;

{b) if so, the considerations which
have promoted such a move; and

(c) the nature of the benefits pro-
posed to be given through proposed

amendments?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) No, Sir.

(b) and (¢) Do not arise.

Decline in production at Cochin
Refinery

1856. SHRI N. K. SANGHI: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether production in Cochin
Refinery is likely to fall sharply dur-
ing 1974 and has started falling;

(b) if so, to what extent the produc-
tion in the Refinery has declined;

(c) what are the factors responsible
for this fall in production; and
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(d) what ateps are sought to be
taken to gee that production is at
least maintained at its 1073 level?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR]I SHAH
NAWAZ KHAN): (a) to (d) During
January-June, 1974, the Cochin Re-
finery hes achieved a crude through-
put of 1:16 million tonnes as against
0.88 million tonnes during the corres-
ponding period of 1973 and 1.97 mil-
lion tones during the whole year
1973. In view of the limited avai-
lability of foreign exchange for im-
port of crude oil, some of the refine-
riegs operating on imported crude oil
have to operate at reduceq levels
during the current year, The operating
levelg of refineries processing import-
ed crude including Cochin Refinery
are decided keeping in view the re-
gional demand for productg and the
product pattern of the refinery. But it
is expected that Cochin Refinery would
be supplied with about one million
tonne of crude oil during the gecond
half of 1874.

Salient features of bemefits accruing
from Miabhoy Tribumal's Recommen-
dationy

1857. SHRI P VENKATASUB-
BAJAH:
SHRI CHANDU LAL
CHANDRAKAR;:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of railway employ-
ces benefited by the recommendations
of the Miabhoy Tribunal:

(b) whether duty hours have also
been curtailed as a result thereof; and

(e) it s0, the salient features in

this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (a)
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About 13 lakhs (including casual

-labour).
(b) Yes.

(c) (i) “Excluded” class IV em-
ployees, viz. Gatemen ‘C’, Saloon At-
‘tendants, Caretakers of rest houses,
.reservoirs, ete. who had to work with-
.out limit of time have been upgrad-
-ed as “Essentially Intermittent” with
duty hours limited to 72 a week if
there is no preparatory and/or com-
plementary work and upto 75 a week
if there is thig type of work.

(ii) “Essentially Intermitient”
workers other than the 3 class IV
categories mentioned above and such
of the other “Essentially Intermittent™
staff as have been posted at road-side
within 5§ Kms.
from their place of work have their
+duty hours curtailed from 75 and 72
a week to 64} and 60 a week respec-
tively according as they have or have
not preparatory and/or complemen-
‘tary work to do.

(iii) “Continuous” workers with
no preparatory and/or eomplemen-
tary work are to work for 8 hours a
day/48 hours a week as against their
present rostered hours of 51/52 hours
a week.

(iv) Some Section Controllers and
“Wireless Operators who have been
upgraded from “Continuous™ to
“Intensive’”’ have their duty hours
«curtailed from aboui 52 hours a week
to 45 a week if preparatorv and/or
<omplementary work is involved.

Shorfage of Essential Drugs

1658, SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aware
.of the reported shortage of essential

drugs; and

(b) if so, the rveaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b):
Reports of occassional shortages of
certain drugs in some parts of the
couniry, for which similar prepara-
tions of other manufacturers are also
usually available, are received from
State Drug Controllers from time to
time. On receipt of such reports the
manufacturing units are contacted
and advised to supply the drugs te
areas from which reports of shortage
are received and to ensure continuity
of supply.

Accumulation of Naphtha in Essp and
Burmah Shell Refineries

1659. SHRI JAGANNATH MISHRA.
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

ta) whether huge stocks of Naph-
tha have got accumulated in the ESSQ
and Burmah-Shell refineries during
the last three-four months;

(b) if so, the total quantity of stocks
available with the two refineries, the
period over which the stocks have
remained undisposed of; and

(¢) the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHARH-
NAWAZ KHAN): (a) to ()
Some accumlation of Naptha stocks
at Hindustan Petroleum and Burmah~
Shell Refineries occurred during the
last four-five months. Actual stocks
have. however, varied from monih to
month. This was mainly on account
of the reduced upliftments by Ferti-
lizer plants, for various reasons. Pro-
duetion of Naphtha was also increas-
ed due to a reduction in demand for
Motor Gasolene. With the export of
a few Naphtha cargoes from Bombay,
the position has normalised from last

month.
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Deficit Financing in Railways till end
of July, 1974

1660, SHRI JAGANNATH  MIS-
RA: Will the Minister of RAILWAYS
be pleased to state:

(a) the total amount of deficit fin-
ancing in Railways till the end of
July, 1974 and the reasons for in-
erense in the deficif financing during
the four months of the current finan-
c1a) years; and

(b) steps taken by Government to
reduce the deficit?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). The Budget Estimate for
1974-75, prezented to Parlizment in
February, 1974 forecast a deficit of
Rs, 5279 crores. Th= accounts for
the month of June, 1974 will be clos-
ed about the middle of Augus® and
those for July, 1974 cnlv in the first
week of Sepiember, 1974, The posi-
tion of net trafiic receipts to end of
May, 1974, as compared ito the pro-
portionate Budget uplo the end of
that month is as under:—

(i) Shnrtfill in earnings : Rs, 76.02 croies
(ii) Saving in Revenue
Ex-enditure
iiiy Not shcrtfall ia

traffic receints

: Rs, 18,18,

:Rs. 57.84

The spate of agitations and sirikes
which affected train operation and
loading on Railways conlinued in the
current financial year also till May,
1974, when thera was an All India
Railwaymen’s strike.

Due to large scale immobilisation
of wagons as a result of the strike in
May, and heavy airrears in mainien-
ance of locomotives and wagons,
there has nrot been speedy rocovery
in loading in the months of June and
<ulv. In July the unprecedented rains
in Bombay Area also seriously affect-
ed loading. With gradual improvement
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in the position, Railways are endeav-
ouring to meet the traffic require-
ments during the remaining period
of the current financial year.

PV.C. Resin Manufacturers

1661. SHRI RAJA KULKARNI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) the names of P.V.C, Resin ma-
nufacturers in the country and the
tolal quantity produced by them dur-
ing the vear 1973;

(b) what controls Government ex-
creise on prices ang distribution of
PVC Resin; and

(c) has Government tried to re-
move causes of ariificial ghoriages
created by manufacturers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN):
ar Nasmof Maefaceuiers Produc-

o
1973 (M.T.*

1. Shriram Chemicals, Delhi 9267
2. Mis. Ahmedabad Mg, Calico

Pts. Co. Ltd., Bombay 4247
3. A/ dotionzl Organic Chem-

icals Indiz Lrd., Bombay . 21356
4. Chemicals &  Plastic (India)

i.d., Macras 6132
5. Plastic Resins an. Chemicals

Lad.. Madras . 7484

Terai.

48486

{(b) and (c). There is no price and
distribution control on thermoplastie
resins inciuding PYVC. The produe-
tion of PVC has nol kept pace with
the in demznd, and short-
age is being faced for some time.
The main difficultiegs in the way of
augmenting production have been

ineraase
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the non-availability of corresponding
Vinyl Chloride production facilities
in the case of two manufacturers and
frequent power shortage. Necessary
action is baing taken to ensure that
production of PVC is stepped up as
early as possible.

Loss sustained by each Zonal Railway
during May, 1974 strike

1622. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the total loss sustained bj each
ona of the Zonal Railways during the
Railway strike in May, 1974; and

(b) the daily break-up of the loss
in the case of Northern Railway?

THE DEPUTY MINISTER IN THE
MTNTSTRY OF RATILWAVS (SHRI
MOHD. SHAFT QURESHI): (a)
Tha loss suffered hy each of the
Zonal Railwave dur=ing the strike in
May, 1974, is approximately as under:

{(Inlakhs of Rs.

Central . . . .

823-70
Eastern 1093- 46
Northern 850- 66
North Eastern 177-00
Northeast Frontier . 206-63
Southern . . 380- 5§
South Central 16941
Seuth Eastern 1086+ 99

717-26

Wes ern

(b) Information is being collected
and will be laid on the Table of the
Sabha.

Progress on Kangra Valley Railway

Re-alignment
1663. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

RAILWAYS be pleased to siate:
(a) the latest position regarding the
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orogress on the Kangra Valley Railway
re-alignment; and

tb) whether any steps have been
tuken to expedite the work in view of
the various reprosentations made by
the people of Himachal Pradesh for an
eariy completion of the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The overall progress achieved on this
project upto end of June, 1974 is 54
per cent.

(b) Every effort is being made to
complete the work expeditiously and
to overcome difficulties which arise
from time to time, some of which
are mentioned below:

(i) failure of contrarts due to
delay in handing over the
land by the State Govern-
ment.

(ii) Failures ol puow:i affecting

the progress on bridge works.

(iii) Shortage of matching steel
for fabrieation of girderg for
bridges.

(iv) Shortage of labhour and non-
availability of essential stores
and

(v) Incuflicient allotment of
funds by the Beas Dam
Authorities.

Survey for Railway Line in
Kashmir Valley

164, PROF., NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the survey to provide
a railway line within the Xashmir
valley has been completed;
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(b) if s0, the findings of the Survey fagre ¥ w3 Yo Ry ot fienfw
mcluding the hkely cost, and
1665, it wer Rure fiey :

() the lkely date of t the
project? akng Wo wesfraraae otiy §

THE DEPUTY MINISTER IN THE e wEr gz xITA WY
MINISTRY OF RAILWAYS (SHRI ﬁmﬁw € ¥
¥01m SHAFI QURESHD (®)

es

(b) The survey for an electrified (‘E.) ~ : * 39 "
MG|BG railway Line from Qamgund (79 €W ¥4 & wears 93 farsre
to Baramulla via Srinagar a length  wT @Y &,
of about 12235 Kms conducted as a
deposit work at the (ost of State @) afz g, a1 FFavaEay &
Gavernment has icvealed that the Wz
hine bath MG or BG will be financial- war 3'
ly unremunerative The approxi-
mate cost of construction for MG and (‘7) Faarior ol “ﬁﬂ:“@m’
BG lines will be Rs 7133 crores and

Rs 7862 crores respectively The
report is however still under c¢xam b darved % Iu-AA (.ﬂw

nation WM) (ﬁ)ﬂﬁﬂ' '

{c) A decision on the project will T FraTey
be taken after the examination of the (u) Wi {ﬂ) 3

Survey report 13 completed qrr & wdt

faraew

WA 4T A7 Frf GTvew g W1 AR §9q

SRR W wErer ¥ Ay gfmar AT & QU AV WA q4T WAL WY
" A frs weaen q vl YT g
o @A R feaie swes &
wifre ¥ fad sy § @ a7 E
fear sty

oY o A g ¥ A o
Aufgaaw W FASTAT & {4 RALF T
TAAATT AN W7 QA F AT THEAT "

v apre g TmeA A grarag wrd QU o & i f e R

R0 |
ferarrmaz 917 waem & A9 Zz




73 Weitten Answers

AUGUST 6, 1974

Written Answers T4

nn w1 1T

¥ grrey A w1 wwrfaw ong

WM 9T v
WOAT ST AT 9T 12

T A F wew X B gerEar g

”

FRGATT A g o gz RWw Y 0F 1 ¥ "earae

TR Wi SigerRgT F A g
™ wi sty & 9 gee
fratY vt wrrofie BT e

o 7 Wi e & v gree and-
FEAYT AdY WTET 9T WHTREY WY
g AN 9T & g

ST W Fredve s €T 9 i
AT T2

WHIT NI STgaTS T &8 T 91T
FAYTT £2WA

erd-geagT Ty AveT 9T A%
FRAIIL 1EA

siter &Y e O ¥ FrarET &

9YEr &Y vpe g1 #Y weTaT §
7Y arew & frrtor & wrq o fary sndome

gt wrgw & Frwgior & s spe faay s

wowm g (durw), # wrefre dw e
e qemis w1 e

1666. WY wor fwy fg :
o wEltATCaw qreiy :

W tw WAt Ag WO N W
wa s

(%) war wefiT A qar AR
ordte wfent  oEew g @
(e ) o A wedt foralr foeelt &
wower q¢ vy e et anfedd Y
ot wfemt w1 aw won o &
we

(w) afc g, @ o miwdt ®
wwaw ¢ spoR & fed woer s
vyt Srr aft ¢ ?

-

Yo e § I H (ot e
gt gret) : (7)o (@) 3334
FreTT A WX 59/ 60 X gREdA
# GEAAgT 9 T AFT JreErr
w gfie & sl =& qwwr ww Wi
7 € miedl & §3 ware ardv
wfeat a=ma v ¥ fgg # gar won
sqragTice ToeT T § )

Export of Naphtha
1667. SHR] BISHWANATH

JHUNJHUNWALA:
Will the Minister of PETROLEUM
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and those contracted for the current
vear:

(c) whether the price rise on petrol
was effected to save consumption of
petrol for production of naphtha for
fertiliser production and if so, the
Justification of such exports; and

(d) whether both petrol consumers
and agriculturists are suffering equal-
Iv within the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (o).
Naphtha demands during the first
six months of the current year have
remained much less than earlier anti-
cipation. This was primarily due to
less demands from fertiliser plants
for various reasons. Indigenous pro-
duction wag also increased due to the
reduction in demand of motor gaso-
lene with the increase in prices from
November, 1973. To maintain the
refinery operation, therefore, some
exports of naphtha were firmed up
early this year. The total foreign
exchange earning from naphtha ex-
ports is estimated at Rs. 122 crores.
There was no export of naphtha dur-
ing 1973-74, except for a small quan-
tity supplied to Bangladesh.

(d) Indigenous demands of naphtha
are currently being met in full
Efforts to economise on the consump-
tion of motor spirit (petrol) will have
to continue to provide for the more
vitally needed Naphtha; demand for
which will continue to increase fur-
ther in the coming months,

Negotiations for takeover of
Burmah-Shell

1668. SHRI MADHU LIMAYE:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) whether the Government have
started negotiations with Burmah
Shell for its takeover;
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(b) whether these negotiations will
also cover the question of take-over
of other wingg of the Burmah-Shell,
viz.,, Burmah-Shell 0jl Storage and
Distributing Company of Indis Ltd,;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to ()
The matter is under consideration of
the Government of India.

Value of Goods and Passenger Traffic
Carried by Railway in May, 1974

1669. SHRI MADHU LIMAYE:
Will the Minis.er of RAILWAYS
be pleased to state:

(a) what was the number of work-
men-permanent, temporary and casual
who were on strike or were absent
each day from 2nd May to 27th May,
1974, Zones-wise;

(b) the value of goods and passen-
ger traffic carried by the Railways
from 8th May to 27th May, 1974; and

() what was the value of traffic-
goods and passengar-carried by the
Railwayg from 8th May to 2Tth May,
in 1972 and 19737

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The information is being collected
and will be laid on the Table of the
Sabha.

(b) 1t is presumed that the Hon'ble
Member wants to know the earnings
from the carriage of Goods and Pas-
senger traffic during the period stat-
ed. The earnings from Goods traffie
have been broadly estimated at
Rs. 28.72 crores and those from Pas-
senger traffic at Rs. 14.05 erores.

(c) The approximate earnings
from Goods traffic during the same
period in 1973 and 1972 were Rs 36.16

I8
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and 37.2] crores and from Passenger
traffic Ra. 24.78 and 22.77 crores res-
pectively,

Preventing Foreign Firms to operate
in Bombay High

1870. SHRI 8. A. MURUGANAN-
THAM:

Will the Minister of PETROLEUM
-AND CHEMICALS be pleased to state:

(a) the reasons for which Govern-
ment have decided not to allow any
Jforeign firms to operate in the Bombay
High oil exploration; and

(b) whether any other blocks have
'been offered to foreign firms to carry
out oil exploration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Since ONGC
have aiready tukep up operations in
the Bombay High structure and have
also made an o1l discovery there, it
has bevn decided that the area should
bhe explored and developed by ONGC
itself.

(b) Contracts have been signed
with Curlsberg India Group for the
Bengal basin and with the Reading
and Bates Group for the Kutch basin

Broad Gauge Line from Samastipur te
Darbhanga and Barabanki Muzaffarpar
Samastipur (North Eastan Railway)

1671. BHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
‘be pleased to state:

(a) whether final decision for ex-
tending the broad-gauge 1line from
Samastipur to Darbhangs and Bara-
bankd-Muzaffarpur Samastipur in the
been

(bJ i #0; the exmti thme schedule
-of Mg bagiining sad completion of
thy work?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (»)
Conversion of Barabanki-Muzaffar-
pur-Samastipur metre gauge section
into broad gauge has been sanction~
ed and work on this project is in
progress. Conversion of Samastipur-
Darbhanga metre gauge section into
broad gauge has been included in
the Budget for 1874-75 and the ques-
tion of sanctioning the project esti-
mate is under consideration.

(b) The work on the Barabanki-
Samastipur M.G. to B.G. conversion
was sanctioned in April, 1972, end ia
scheduled to be completed m early
1877. The schedule for the com~
mencement and completion of work
on the Samastipur-Darbhangha
MG.H. to B. G. conversion will be
drawn after the project estimate is
sanctioned.

New Railway Ling from Jhanjharpuy
to Loukahg and from Bakrl to Hasaw®
pur (North Eastern Rallwav),

1672. SHR1 BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether flnal decision for con-
structing new rallway line from Jhan-
jharpur to Loukaha and from Sakri te
Hasanpur under Samastipur Divisiox
of North Eastern Railway has already
been taken; and

(b) if so, time schedule of the begin-
ning and completion of the work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Construction estimate of the Jhan~
jharpur-Loukahabazar new M.G. line
has recently been sanctioned and
earthwork has been taken up. The
estimate for the construction of Has-

consideration and is expected to be
sanctioned soon.

(b) the expbcted target date of
opening of Jhin)

bemr Hne is Apeil, 1076, whareas thw
likely' .



y9 Written Answers ERAVANA 15, 1698 (SAKA)

Pomand for opening haliy at
Muraiths and Korahaiya

1673. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS
be pleased to state:

{a) whether final decision for creat-
ing halts at Muraitha between Kam-
taul and Jogiara stations and at
Korahaiya between Jainggar and
Ehajouli etations under Samastipur
Division of the North Eastern Railway
have been taken and the villagers
have completeq earthwork through
voluntary labour; angd

(b) if so, when these two halts will
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes. Final decision for opening both
the halls has been taken. Earthwork
through voluntary labour for the halt
between Kamtaul and Jogiara stations
has not yet been completed.

(b) Date of opening of halt between
Jayanagar and Khajauli stations would
be decided as soon as the Government
aof Bihar suggests a suitable name for
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the same. Date of opening of a halt.
between Kamtaul and Jogiaras ste-
tions would be decided after the:
earthwork is completed by voluritery
labour,

Seiting up of Coal-based Feriiliser
Plants

1674. SHRI YESWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to-:
state:

(a) the locations and capacities of
the coal based fertilizer plants ap-
proved by Government for construc-
tion so far;

(b) when they will be commissioned;

(c) whether Government propose to
set Up more coal-based fertilizer plants
during the Fifth Plan period; and

(d) 1f so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).
The location, capacity and the date
of commirgsioning of the plants ap-
proved by the Government are givenm.
below:

Expected d
(’OOOM% oummhim‘ti;cd
227.7 N2 April, 1976
2277 N2 I January, 1976
227.7 N2 January 1978

2£¢ Talcher )
‘

3 Korba (M.P.) .
(c¢) and (d) The public sector fer-
tlxer programme, as presently en-
visaged in the Fifth Plan, does not
provide for the setting up of addi-
flonal fertilizer capacity based on
cwal as feed stock. However, studies
Bave been undertaken by the Ferti-
Hxer Corporation of India to assess
the euftabiiity of various locations faor
setting up additional coal based fer-
Hiligar pianfs.

Switch over to Electric Traction for
Ratlways

1675. SHRI VISHWANATH PRA--
TAP SINGH: Will the Minister of"
RAILWAYS be pleased to state:

(2) whether Government propose
to switch over to eleciric traction for-
Railways; and
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{b) if a0, the sulient features of the
present plant

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a)
Yes, in a phased programme on selec-
ted routes.

(b) It 15 proposed to energise 1800
Routes Kilometres during Fifth Five
Year Plan

Refineries Woarking below Installed
Capacities

1676. SHRI ISHAQUE SAMBHALI
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate.

(a) whether our refineries are

working very much below the instal-
led capacity and

(b) if so, the facts thereof and steps
propased to be taken for utilisation of
idle capacity”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) {a) and (b)
All the four inland refineries which
are based on indigenous crude oil
are processing the entire quantities
of ;mdigenous crude oil being supplhed
to them from the oil flelds m Assam
and Gujarat Baraouni Refinery 1s
processing 05 to 06 million tonnes
per annum of imparted Iraq: crude
oil in addition to indigenous Assam
crude

Among the five coastal refineries,
some may have to operate at reduc-
ed levels during the current financlal
year considering the overall foreign
exchange availability and the recent

Nasmae of the company

Maharaghtra tative Chemicals rad
Fertifizer fm

Dethi Cloth & General Mills Co, Limited
Nagatjuna Fertilizers Limited,
CQujaret Stave Fertilizers C», L1d

State Industrial and [avevement
Mm- CoTporatich,
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developments in the international
crude supply and price situation.

Fertilizser Plants to be set up in Fifth
Plan

1677 SHRI M. KATHAMUTHU;
SHRI JHARKHANDE RAI:

Will the Minuter of PETROLEUM
AND CHEMICALS be pleased to
state

(a) the names of the companies con-
cerned and the places at which new
fertilizer units in the Fifth plan period
would be set up;

(b) what would be the total invest-
ment,

(c) whether there would be any

forcign collaboration 1n this  sector;
and

(d) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN) (a) Government
have approved in principle the set-
ting up of five new fertilizer projects
in the public sector These are pro-
posed to be located at Bhatinda, Pani-
pat, Mathura, Paradeep and Trombay.
A new company in the public sector
15 proposed to be set up to imple=
ment the projects at Bhatinda, Pani-
pat and Mathura; the Paradeep and
Trombay projects are proposed to be
implemented by the Fertilizer Cor-
poration of India In addition, Gov=
ernment have approved in principle
the seiting up of a fertilizer plant at
FPhulpur (UP.) by M/s. Indian Farm-
ers Fertilizar Co-operative Limited.
In additlon, the following letters of
intent have also been issued.

Location

Bombay regicn (Msharaghtta)

Kota (Repasthan) (Secon” Bxpansion)
Kekinada (Anchra Pracesh)

Baroda (Gujarat)
Mamgalore (Karnataks)
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{b) The capital cost estimates have
not yet been finalised.

(c) and (d) Over the years, India
bap achieved a substantial measures
of sell-reliance in the fertilizer field
.and external assistance is at present
limted to areas like acquisition of
process know-how, supply of sophis-
ticated equipment and services nol
available in the ceuntry.

» Completion of Unde~ground Railway in
Caloutta

1678. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
siate:

(a) what is the stage of construc-
tion work of the Underground Rail-
yway in Calcutta; and

(b) when it is likely to be
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Upto end of June, 1974, an overall
progress of 5.1 per cent has been
achieved towards the construction of
the Dum Dum—Tollygunj Rapid
Transit line at Calcutta.

(b) The Project ig programmed to
be completed by the end of 1879. But
settlement of questions of essential
gmports of stores and equipments,
«+©f problems of property acquisition
and road traffic diversion may inter-
fere with the execution of the Pro-
Ject within the above target.

Credit from Haly ana Austria for
Trombay Fertilizer Plant

1679. SHRI M. EATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Italy and Austria have
agreed to grant credit assistance for
the expansion of the Trombay fertili-
spr plant near Bombay; and

(b) it so, the facis thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF PETRQLEUM
AND CHEMICALS (SHR1 SHAH-
WAWAZ KHANW): (a) sand (b)

com-
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According to present indleations the
Ioreign exchange requiremants of the
expansion project of the Trombay
Fertilizer Plant (Trombay V Expan-
ston) is lkely to be financed with
credits from Italy and Austria. While
Austria has indicated a credit avail-
ability to the tune of US $7—10 mile
lions, the quantum of assistance like-
ly to be available from Italy has not
Yet been finalised.

Surface-Ground Tube Rallway to mest

Bombay Needs
1680, SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS

be pleased to state:

(a) whether Government have da-
cided to construct a mixed Surface-
ground Tube Railway to 'meet the
road and rail trafic needs of Bombay;
and

(b) if so0, the salient features there-
of and the steps being taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILAYS (SHR!
MOHD. SHAFI QURESHI): (a) Yes,
the ma.ter 1s under consideration,

(b) It comprises of additional tracks
north of Bandra and Kurla along the
Weslern and Central Railways to
Goregaon and Bhandup respectively,
and additional elevated cum under-
ground lines between Raoll Junction
near Wadala station, and Fort Mar-
ket. The portion between Raoli Junc-
tion an Fort Market is likely to be
constructed in the Fifth Plan. The
scheme after sanction will take 8§
yesrs to complete,

Companies set Up by Multi-National
Corporations in Collaboration with
Indian Monopolists

1681. SHRI BHOGENDRA JHA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) how many Multi-national Cor-
porations have set up companied in
collaborations with Indian monepblists
during thy last threg years;

—
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(b) the names of such multi-national
:?wum snd Indian monopolists;

(e) the total investment made iIm
eich company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUBTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (¢): The
Ministry of Industrial Development
are administratively concerned with
the subject foreign collaboration and
the necessary information asked for
is being collected and will be laid on
the Table of the House.

Offer from United Arab Emirates to
Build a Befinery in India

1682. SHRI P. VENKATASUB-
BAIAH: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

() whether the United Arab Emi-
rates has offered fo build an oil re-
finerv in India and supply crude for it
as well as for the existing refineries
on soft terms of credit;

(b) if so, the broad outlines of the
offer made; and

(¢) the reaction of
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (¢) Some prelimi-
nary discussions have been held
with the UAE Vice-President, and a
memorandum of undertaking esigned
on 18-8-1974, on the possibility of sup.
ply of crude oil to India on soft terms
and participation of UAE in an oil re-
finery in India. No final decision has
yot been arrived at

Government

Excavation of Barth fiom the Ealiway
Property near Kolaghat Raliway

1683. SHRY M. C, DAGA: Will the
Ministar of RAILWAYS be pleased to
wtate:
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(a) whether a firm engaged for con-
struction of national highway No. 8
excavated earth tupto the depih of
10.17 cft. valued at Rs. 1.25 lakhs
from the Railway property near Ko-
laghat Railway station;

(b) whether ths amount hag been
recovered from the contractor; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.
About 831 lakhs c. ft. of earth was
excavated from railway land near
Kolaghat railway station and the
damage 15 assessed at about Rs 1
lakh.

(b) and (c) No A suit before the
Estate Officer, Kharagpur, under the
Public Premuses (Eviction of Unautho.
rised Occupants) Act, 1871, for re-
covery of damages from the firm,
M/s, Associated Engineering Traders,
Calcutta, has been filed,
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Unremunerative Branch Lines om
Indian Rallways

1685. SHRI R. P. DAS Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the present uneconomic
lines were uneconomic from thewr
very opening or have they become
unremimerative with the decline
of genera] admmistration and annual
fare-hike or due to rush of the
poor from the villages to the town;
and

() what steps the Railways con-
template to adopt in dealing with this
eroblem in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJLWAYS (SHRI
MOHD. SHAYI QURESHI): (a) A
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large number of the branch lines now
reckoned as uneconomic were cons-
tructed at different stages during the
last hundred years or so. At this
distant date, it is, therefore not possi=
ble to state with certitude whether
thess lines were uneconomic from
their very opening. The unremune-
rativeness of these lines iz primarily
on account of low density of traffic.

(b) Some of the steps which have
been initiated o1 are contemplated for
1educing the losses are listed in the
attached statement

STATEMENT

Statement showing steps taken/con-
templated to reduce the losses on the
uneconomac branch hnes.

1 Strengtheming of the track of
certain natrow gauge lines 18 be-
mng considered with a view to in-
creasing the specd and the load of
trains

2. Rolling stock 18 being replaced
on a phased programme basis

3 One-engine system of working
has been mmtroduced on (ritain sec-
tiong

4. On certmin narrow gauge lnets
block stations have been downgrad-
ed and a few others have been closed
for good traffic

5 Over certain narrow gauge lines
train services have been curtailed.

6. Concessional rates have been
quoted with a view to capturing ad-
ditional traffic.

7 Cloge Liwison 1s maintained with
jndustmes located in the areas serv-
ed by the uneconomic branch lines
with g view to induce them to ust
rai] facilities to the maximum
extent

8. Intensive checks are conducted’
to combat ticketless travel,

9. Split shift duties have been in-
troduced at certain stations.
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10, Conversion of passenger trains
into mixed trains has been resorted
to on certain sections.

11. All possible efforts are made
to move more trafiic,

Resumption of Traing suspended on
Southern Rallway Iz December, 1973

1688. SHRIMATI PARVATHI:
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the trains suspended
on Southern Railways on South West
broad gauge section and meter gauge
section in December, 1973 have not
‘been restored as yet; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b): Out of 54 trains on broad gauge
and 54 trains on metre gauge cancell-
ed fully/partially on the South West
portion of Southern Railway during
December, 1973, 85 trains on the
broad gauge and 32 trains on the metre
gauge still continue to remain can-
celled. Restoration of these trains is
being considered in a phase manner.

Import of Crude for Haldia Refinery

1689. SHR1 SAMAR GUHA: will
the Minister of PETROLEUM AND
CHEMICALS br pleased to state the
estimates of import of crude, sources
of fmport of crude for the Haldia Re-
finery and estimate of production of
different fractions of distillation of
crude there?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Indian Oil Corporation has
a coptract with M/s. Total Inter-
national Ltd., for the supply of
Aghajari crude for part of the require-
ments of the Haldia Refinery. Besldes,
10C has other contracts also for sup-
ply of crude oil. In view, however,
of the limited availability of imported
erude due to foreign exchange constra-
4nts, its allocation to the various re-
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fineries, including Haldia Refinery, will

be made keeping in view the product

pattern of the refineries and the

:emmd of products in different re.
ons,

The product pattern of Haldia Re
finery when it goes into full produc
tion as envisaged in the projeect report

based on Aghajari crude in given
below:

Crude Aghajari 2.5 million tones/yea’
Light ends and

gasses 14.7% by weight
Milidle distillales 39.0% 4 5

Heavy ends in
cluding tubes &
bitumen, 35.¢% 2 »

Construction of Ernakulam Alleppey

Railway Line

16%0. SHRI A. K.
Will the Minister
be pleased to state:

GOPALAN:
of RAILWAYS

(a) when the construction work of

Ernakulam Alleppey Railway line is
likely to be started;

(b) the estimated cost thereof; and

(c) when the work is Lkely to be
completed?

THE DEPIITY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI):(a) to
{¢) Traffic Survey for a BG rail link
from Ernakulam to Kayamkulam via
Alleppey conducted in 1970 has re-
vealed that the proposed link will be
highly unremunerative The proposal
has, however, been included in the
list of new railway lines proposed to
be taken up in the Fifth Five Year
Plan for the development of backward
areas and its construction would de-
pend upon the allotment of additional
funds for the purpose by the Planning
Commission.

Proposals Received to Increase the
Number of Judgeg in High Courls

1691, SHRI NAWAL KISHORE
SHARMA: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(ay whether some proposals from
the wvarious State Governmenis have
been received for increasing the num-
ber of Judges of the High Courts;

(b) if so, the salient features there-
of; and

(c) the reaction of Government in
this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R, GOKHALE): (a) to (c)
In 1974. proposals for the increase in
the sanctioned strength have been re-
ceived from the following High
Courtis: —

(1) Bombay

(2) Delhi

(3) Gujarat

(4) Madhya Pradesh

(3) Allahabad

(6) Himachal Pradesh
Proposals in respect of the High
Courts ¢f Bombay, Delhi, Gujarat and
Madhyu Pradesh have been agreed to
and those for the High Courts of
Himachal Pradesh and Allahabad are
under oxamination,

Drilling Operatiors by 0. & N.G.C.
in Jaisalmer District of Rajasthan

1692. SHRI NAWAL KISHORE
SHARMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether 0Qil and Natural Gas
Commission has started deep oil dril-
ling eporations in Jaisalmer District
of Rajasthan at Sumer Ki Talli; and

{(b) if so, the breoad outlines there-
of and the time by which the exple-
ration is cxpected to be combleted?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir, at Shumar-
wali Talai and not at Sumer Ki Talli.
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(b) The well was spudded in on
23-12-1973 ang is projected to a depth
of 35000 mts. It has reached a depth
of 2172.25 mts, as on 27-7-1374. The
drilling operations in the well are ex-
pected to be completed with about six
months from now.

Condonatio, of Break-in-Service

period
1693. SHRI NAWAL KISHORE
SHARMA: Will the Minister of

RAILWAYS be pleased to state:

(a) the total number of Railway
employees reinstateq after break-in-
service ‘or participating in the May,
1974 strike;

(b) the total number of such em-
ployecs, Zone-wise, in whose cases
the break-in-services have b2en con-
doned by Goverinment; and

(c) the total number of such em-
ployees whose cases are still pending
and the time by which these would
aiso be condoned?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)‘ (a) Ccn=-
donation of Break-in-Service has been
granted to nearly 1,40,000 railway em-
ployees,

(b) and (c¢): Information is being
collected and will be laid on the Table
of the Sabha,

Caseg Perditg in Bombay Mich Court
ang Nagpur Bench of Yigh Ccurt

1694. SHRI VASANT SATHE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the total number of caszs nend-
ing hearing in Bombay High Court
and Nagpur Bench of that High Court
till the 31st July, 1974;

(b) whether Government propose to-
have any schemo o disnose of the-
pending cases expeditiously; and
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déc) it 20, the salient features Lhere-

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a) In-
formation as on 31st July, 1974 is not
readily available. However, the num-
ber of cases pending as on 3lst De-
eember, 1878 in the Bombay High
Court and Nagpur Bench wcre 34,022
and 10,223 respectively,

(b) and (c¢) (i) The State authori-
ties have been advised to review the
Judge strength with g view to speedy
disposal of cases;

(ii) A Committee of Judges under
the Chairmanship of Shri J. C. Shah
had made 8 number of recommenda-
tions for reducine arrears and minim-
ising delays in dispensing justice. The
recommendations of the ~Committee
which nre purely administrative in
nature and which do not require
amendment to the Rules, statute or
law, have been communicated to the
State Governmenis ard the High
Courts for implementation;

(iii) The Law Commi-sion has sug-
gested certain specific umerdments to
the Code of Civil Proccdure, 1908,
with a virw to eliminating and mini-
mising delavs in civil litieation and
thereby reducing costs The report of
the Law Commission was examned
and a Bill for amerding the Code of
Civil Procedurp is before the Parlia-
ment;

(iv) The Law Commission has alvo
made a number of recommenda‘ions
for amendmert of the procedural law
in criminal matters, Based on those
recommendations, a new Code of Cri-
minal Procedure was enacted recent-

Iy.

Supply of Wax to Industrial Units in
Maharasht a

1695. SHR1 VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to s‘ate:

{a) the number of Industrial Units
in Maherashtra utilising Paraffin

Written Answers AUGUST 6, 1974

Written Answer; 94
wax;

(b) how much wax has been allot-
ted by the Ceniral Government dur-
ing the last two years against the de-
mand of the Industrial Units; and

(c) what steps have been taken/
propused to meet the demand for
paraflin wax by the Industrial Units?

THE MINISTER OF STATE IN THE
MINISTKY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The information is be-
ing collected from the State Govern-
ment and will be laid on the Table of
the House.

(b) and (c) Allctment of paraffin
wax ‘made to the State of Maharash-
tra during the last two years was as
under: —

1972
1973

Distribution of paraffin wax among
the industritl units within the State
is arranged by the S.ate Govern-
ment under the provisions of the
Paraffin_ Wax (Supply. Disttibution
and Price Fixation) Order, 1872,

9470 tonnes
9659 tonnes

The State Government is responsible
for tcking into account the demands
of the various indurtrial units located
in the State.

Nominees of Government on the
Boarc: of Directors/Managing
Committeeg of Companies

1898 SHRI SHANKER RAO
SAVANT: Will the Min'ster of LAW
JUSTICE AND COMPANY AFFIRS
be pleascd to states

{a) the names of the companies or
firms on whose Boards of Directors
of Managint Committee Government
have anpointed their own nominees
during 1972-73, 1073-74 and 1974-75
upto the end of June, 1974; and

(b) how many Government nomi-
ner; were withdrawn during this
period and for what reasons?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Section 408 of
the Companies Act, 1956, empowers the
Central Government to appoint Direc-
tors on the Boards of the Companies,
the affairs of which are being conduct.
ed either in a manner which is op-
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pressive to any membery of the com-
pany or in a manner which is prejudi~
cial to the interests of the company or
to public interest. A statement show.
ing the list of companieg in which
Central Government have appointed
Directors under the aforesaid section
is enclosed.

(b) Nil,

STATEMENT

Sk Name of the company
No.

Remarks

During the year 1972-73

1 M/ Indinn Experess Newspapers (Bombay) Pvt. Ltd., Bombay

During the year 1973-74

1 M/s. Andhra Prabha Pvt. Ltd., Vijayawada.

-

2 Mj/s. Belapur Sugar & Allied Industries Ltd., Bombay . .

M/s. Great Eestern Hotel Ltd., Calcutta

v N o e W

M's. W. H. Bra 'y & company Ld.,

M/s. Shaw Wallace & company Ltd., calcutta

M/s. Poona Electrical & Industries, Ltd., Bombay . . i
M 8. Sheee Changdeo Sugar Mulls Led , Bombay .

M/s. Wasik Deolali Elec. ric Supply company Ltd., Bomb-y
M/s. Nistional Rayon Corportation Ltd., Bombay

Bombay . .

L] . .

During the year 1974-75 upto 30th June, 1974

1 M/s, Great Eastern Hotel Ltd., Calcu ta

Directors  appointed
m the year 1971-74
resigned and the
Central Go emn-
m nt appmnted
two ot' er directors.

Recommendation to Condone Break-
in-Service

1699, SHRI P. M. MEHTA:
SHRI R V SWAMINA-
THAN:
Will the Mimster of RAILWAYS
be pleased to state:

(a) whether Zona! Railway De-
partments have been asked to recom-
mend the cases where break-in-ger-
vice can be condoned; and

Departments have so far recommend-
ed the cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (8HRI
MOHD SHAFI QURESHI): (a) and
{b) Instructions have been issued to
the General Managers of the Zonal
Railways ard Prnduction Units that
in the case of those staff, where it has
been found on verification that they
couid not report for dutv for reasons
beyond their control, the G.Ms may

(b) if so, how many Zonal Railway condone the break in their service.
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1700. SHRI P. M, MEHTA; will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

{a) whether Delimitation Commis-
sion had published its draft proposals
in respect of the constituencies in
Gujarat on the 28th February, 1974;

(b) wheather hig Ministry have not
started public hearings uptill now;

-fc) if so, the reasons therefor; and

(d) when the same is likely to be
done and the reviscd electoral rolls
published?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): (a) Yes,
Sir.

(b) It is the Delimitation Commis-
sion which has to hold the publie
sittings and they have not been held
so far,

() The last date for receiving ob-
jections and suggestions from the pub-
lic in respect of the Commission's
proposals notifled in the Gazette was
specified as 31st March, 1974. The
public sittings in Gujarat could not,
however, be held due to the abnormal
situation previiling in the State. The
Commission then had a programme
of public sittings and consultations in
the State of Kerala, Karnataka and
Andhra Pradesh. Thereafter because
of the outbreak of the monscon and
floods in the Rann of Kutch area and
the Southern districts of Gujarat, it
has not been possible to hold public
" sittings in the State, as the public
" would have been serjously inconve-
nienced in appearing before the Com-
‘mission at sittings to be held in dif-
. ferent parts of the State, for present-

- (d) The - Commigsion has yet to
finalise the programme for the public
sittings in the State of Gujarat. Ne-
cessary steps for the revision of elec-
toral rolls in the State will be taken
as soon as the Order for the delimi-
tation of parliamentary and assembly
constituencies in the State of Gujarat
is finalised by the Delimintation Com-
mission.

Steps to Increase Production of Crude

oil
1701. SHRI VAYALAR RAVL:
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state:

(a) the results achieved by Govern-
ment in itg efforts to increase the pro-
duction of erude oil in the country by
increasing the production of existing
wells and by digging new wells; and

(b) the total number of new wells
dug for this purpose and how many
of them have produced encouraging
results and the steps taken to increase
the activity ip this field?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Oil India Limited will
be able to maintain its planned level
of production of 8400 tonnes/day. The.
Oil and Natural Gas Commission is
expected to achieve by 1st April, 1975,
an increase in their production poten-
tial by 1400 tonnesiday compared with
the present production of about 11800
tonnes/days.

(b) The Oil and Natural Gas Com-
mission have dril'eq 31 wells for
development and production in dif-
ferent flelds during the period 1-7-1978
to 1-7-1974. Nineteen of these have
shown encouraging results, nine are
yet to be tested, one was found water
bearing and two wells were aban-
doned due to technical reasons,

Oil India Limited have drilled six
wells from 1-7-197¢ to 30-1-1974, four
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of whom shown oil, one is yet to be
tested and one was found dry. Addi-
tional drilling rigs and other equip-
ments are being procured to increase
drilling activity of both the Oi] and
Natural Gas Commission and Oil
India Limited.

Funds for Development Work, at
Varkaly Railway Station

1702. SHRI VAYALAR RAVI:
Will the Minister of PETROLEUM
be pleased to state:

(a) the progress made in the vari-
ous development works at the Var-
kala Railway Station in Kerala;

(b) whether smooth progress of the
works has been hindereq due to non-
availability of adequate funds for
these works; and

(c) uf so, the steps taken by Gov-
ernment to provide enough funds to
complete the development works of
this important station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
progress of development works at
Varkala Rallway Station 1s indrcated
below:—

Name of woik Pregless
1. Bxtension fpassenger  Sinte com-
platform to accommyg- pleted.

date 16 bogies tfains
2 Improvements to watef-
ing arrangments 4%
3 Shelcreting the circulating  Estimate
afea unler sanc-
tion
Remofelling of a portion
of the old statton building 15%
(b) No.
(c) Does not arise, .

Wagon loads of hananas and mangoes
standing at Tughlakabad Station

1703. SHRI VARKEY GEORGE:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether fifteen wagon loads of
bananas and mangoes have been
standing at Tughlakabad station
since 10th July, 1974;
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(b) whether those wagons had
arrived from Itarsi where they were
held up for Mmore than 35 hours;

(¢) whether the Railway authori-
ties have failed to bring the wagons
within the stipulated period of four
days with the result that the perish-
able fruit is rotting in the heat;

(d) whether the merchants have
threatened that they ' would refuse
to take delivery of the fruit if such
conditions continued; and

(e} the appropriale measures
Government propose to adopt to
artange an carly delivery of the

perishable fruits?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)® (a) No

(b) No.

{c) Consignments have taken &
hittle longer time as the banana traffic
hus just staited and specials could not
be run as sufficient loads were not
offered

(h) No such report has been made
to the Northern Railway.

(e) Normally plantain and mango
traffic are moved 1n specials whenever
therc has been materialisation of
traffic In the period under reference
the materialisation of traffic has not
warranted the runming of specials.
However, special watch is being kept
on the movement of this traffic. Suit-
able nstructions for keeping special
watch over this traffic exist and have
been reiterated.

Cut on Import of Crude Ol

1704 SHRI E. V. VIKHE PATIL:
Will the Minister of RAILWAYS be
AND CHEMICALS be pleased to
state:

(a) the extent to which a cut has
been imposed on the import of crude
oil during the current financial year;
and
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(b) whether this cut will have
adverse affect on the production of
various types of fertilisers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) (a) On the basis of exist-
g prices, the import of crude o1l
during the current financial year
18 expecied to be of the order of 13
million tonnes as against a hittle over
14 million tonnes last yeal

(b) No, Sir.

Expenditure on Territorial Armymen
during Rallway Strike

1705 PROF MADHU DANDA-
VATE Will the Minister of RAIL-
WAYS be pleased to state

(a) what 15 thc total amount spent

by Government on  Terrtorial
Armymen deploved duiing the last
Railway strike and

(b) whether this and other ex-
penditure in connection with  the
strike would adversely effect the

budgetary position of Railway?

THE DEPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) In-
formation 15 bemng collected and will
be laxd on the Table of the Subha

(b) Yes

Deteriorating condition of stations
between Gomoh and Barwadih and
Barwadih and Dehri-on-Sone

1706 SHRI R P YADAV will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the condition of the
stations between Gomoh and Bar-
wadih and Barwadih and Dehri-on-
Sone are far from being satisfactory
insgmuch as there 13 no sufficient
arrangements of water taps on rail-
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way platforms, waiting rooma are
dirty and without sufficient furmi-
ture and only obsolete bogies ply
between these routes, and

(b) whether in view of the above,
Govermment propose to improve the
condition of these stations”

THE DEPUTY MINISTFER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) Infoimation 1s being collected and
will be laid on the table of the Sabha
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Construction of New Railway Lines in
West Bengal during Fifth Plan

1708. SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS
be pleased to state.

(a) how many projects for ex-
pansion of existing railway lines and
constiuction of new lines 1n West
Bengal have been includeq in the
Fifth Five Year Plan,

(b) whether any scheme for ex-
pansion of railway facilitics in Dia-
mond Harbour Sub-division of 24
Parganas district and North Bengal
have been included, and

(c) if so, the galient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF] QURESHI). (a) Pro-
posals for new lines to be taken up
in the Fifth Five Year Plan as a
whole have not yet been finalised
However, in the State of West Ben-
gal, a 69 Kms. long line between Pan-
kura and Haldia is under construction
and work has been completed upto
Durgachak, This line is also being
electrified. In addition construction
of (1) a B, G. line in the area served
by the former Howrah-Amta Light
Railway including Bargachia-Cham-
padanga Branch and (ii) BG. line in
the area served by former Howrah-
Sheakhala Light Rallway was includ-
ed in the Supplementary Rallway
Budget for 1973-74. Work on the
construction of Howrah-Amta/Cham-
padanga has been inaugurated by the
Prime Minister on 16-7-1874. The
participation of the West Bengal State
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Written Answers 104

Government is alio envisaged in com-
pleting this line.

Surveys have been completed for—

(i) Purulia.-Kotshila  conversion
from NG. to B.G. (ii) Eklakhi-
Balurghat new B.G. line and the
reports therefor are undep examina-
tion In addition surveys for new
lines in the Sundarbap greas of
West Bengal are in progress and
will be completed ghortly,

(bY It 1s proposed to carry out a
traffic survey for a new B.G. line
from Budge Budge to Namkhana via
Diamond Harbour,

(¢} The salient features will be
known and the proposal further consi-
dered after the proposed survey 1s
complicted and resutls thereof become
known,

Decision not tn establish any refinery
except the one at Mathura

1709 SHRI RAGHUNANDAN LAL
BHATIA* wWill the Mmster of PET-
ROLEUM AND CHEMICALS be
pleased to state

{a) whether Government  have
taken a decision not to allow estab-
lishment of any refinery except the
one at Mathura;

(b) if so, causeg thereof; and

(¢) whether Mathura Refinery
would be adequate for the country's
needs?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). In addition to
the Mathura refinery, the refineries
at Haldla, and Bongaigaon and expan-
slon of Koyali will also be commission.
ed during the Fifth Five Year Flan
period. With this additionsl refining
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capacity 1t 15 expected to meet sub-
stantial pait of the demands for pet-
roleum products in the country The
level of product demand and the op-
timum refining capacity to be estab-
lashed 1n view of the recent far-reach-
ing changes in the world crude prices
are under review

Application of Pay Commissiong Re-
commendationg tg all categories

1710 SHRI DEVINDER SINGH
GARCHA
Will the Minister of RAILWAYS
be pleased to state

(a) whether a final
since been taken regarding imple-
mentation of the recommendations
of the Pay Commission in respect ot
all categories of the Railway work-
ers and

decision has

(b) 1f not, the reasons
same?

for the

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) Revised scales of pay based on
the recommendations of the Third
Pay Commission have been notified for
most of the categories of Railway
employees Revised scales m respect
of the remaining categories will be
announced shortly

Most of the categories left over are
munor ones not specifically dealt with
by the Pay Commission for which
revised scales have to be allotted on
the basis of affiliations with the major
categories There are also some cases
where, for certamn reasons, Govern-
ment has not yet been able to arnve
at a final decimon on the recommend-
ed scales.

Expenditure on Implementation of
Miabhoy Tribunal's Recommendations

1711 SHRI! DEVINDER SINGH
GARCHA:
SHR1 MOHINDER
SINGH GILL:

8, 1974
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Will the Mimister of RAILWAYS
be pleased to state

(a) wheth -~ all the Zonal Rail-
ways have implemented the Ma-
bhoy Tribunals re.ommendations as
desired by the Railway Board, and

(b) if not the reasons for the
same and the financial implications
of accepting these recommendations”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHA,'I QURESHI) (a) A
statement showing the position of im-
plementation of the recommendations
of the Miabhoy Tribunal 1s laid on the
Table of the House [Placed mn Lib-
rary See No LT 8130/74]

(br The full implementation of
some of the accepted recommendations
entans considerable work and will
naturally take time The financial
implications of accepting these re-
commendations according to the latest
estimates are about Rs 40 crores per
year

Fertilizer Producers in Private
Sector

1713 SHRI JYOTIRMOY BOSU:
Will the Minuster of PETROLEUM
AND CHEMICALS
be pleased to state

(a) the names of concerns m the
private sector producing fertilizers m
the country,

(b) who controls each of
concerns,

these

(c) total capital investment in,
each concern todate,

(d) mstalled capacity and aciual
production of fertilisers by each of
the Private Sector plants, year-wise
during the last three years;

each
last

(e) total profits earned by
concern, year-wise during the
three years; and
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(f) performances of the public
sector plants on each item referred
to above?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) and (d) A Statement
is laid on the Table of the House.
(Statement No. I) [Placed in Lib-
vary., See No. LT 8131/74].

(b), (c) and (e) The information
is collected and will be laid on the
Table of the House

(f) A Statement 1s laid on the Table
of the House (Statement No II).
[Placed in Labrary., See No LT
8131/74].

12 hrs,
PAPERS LAID ON THE TABLE

Supreme CoURT JUDGES (TRAVELLING
ALLOWANCE) AMENDMENT  RULES,
1974

fifw, /e Wl wevdl &d WA
¥ ven A (safsus fag wiwd)
weqw wEER, ¥ ISAAN TG qr-
oo (¥ar Y wT) wfufa, 1958 o
"7 24 %1 ITURT ( 3) § F=HIT IWAH
T AT (T w9r) e
fagw, 1974 (fe qur mish w=wor),
Y W@ & e feAtw 15 9w,
1974 ¥ wfuger q&1T "o ATo fi1.
579 ¥ SFTfT U 9, 1 uF wfy @
OF WEATHF AMIT §6 G2 97 @AT
g !
[Placed
8125/74)

in Library See No LT-

RrnaNce Accounts or THE UNION
GOVERNMENT FoR 1870.71 AND
NOTIFICATION UNDER CUSTOME

AcT, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Bir, on
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behalf of Shri K. R. Ganesh
on the Table:; L

(1) A copy of the Finance Ac-
counts of the Union Gov-
ernment for the year 1870-71
(Hindi version) [Placed in

']"Z.‘ibrary. See No. LT-8125/
1

(2) A copy of Notification No.
G S.R. 358(E) (Hindi and
English versions) published
in Gazette of India dated the
1st  August, 1974, under
sechion 159 of the Customs
Act, 1962 together with an

explanatory memorandum
(Placed wn Library. See No.
LT.8124/74)

Drugs (Prices Control) Amendment
Order, 1971 and Review and Annual
Report of Hwmdustan Organic Chema-
cals Ltd. Resawani, Maharashtra for
1972-73 with Audited Accounts etec.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN). 1 lay on the Table:

(1) (1) A copy of the Drugs
(Prices Control) Amendment
Order 1971 (Hindi and Eng-
lish versions) publithed in
Notification No S.0. 226A in
Gazette of India dated the
11th January, 1971. under
sub.section (8) of section 8
of the Essential Commodities
Act, 1055,

(u) A statement (Hindi and
English versions) showing

reasons for de in laying

the above otification.

[Placed in Library. See No.
LT-B126/74].

(2) A copy éath of the following
papers (Hindi and English
versions) under sub-section



Papers Laid
on the Table

(1) of gection 619A of the
Companies Act, 19566;—
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(i) Review by the Government
on the working of the
Hindustan Organic Chemi-
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Message from

Rajya Sabha
India dated the 20th July,
1974. [Placed in Library, See
No. LT-8128/74].
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cals Limited, Rasavani RATLWAY (NOTICEg AND INQUIRIES INTO

{Maharashtra), for the year
1972.78.

(li) Annual Report of the
Hindustan Organic Che-
micals Limted, Rasavani

(Maharashtra), for the
year 1972.73 along with the
Audited Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon [Placed mm Lab-
rary See No, LT-8127/74].

NoOTIFICATION UNDER Navy Act 1857

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B PATNAIK) I lay on the Table
a copy each of the following Notifi-
cations (Hindi and English versions)

under section 185 of the Navy Act,
1057 —

(i) The Naval Ceremomnial, Con-

+ ditiong of Service and Miscel-
laneous (Sixth Amendment)
Regulations, 1973. published
mn  Notification No S R O
182 in Garette of India dated
the 8th June, 19874

(u) The Navy (Discpline and
Miscellaneous Provisions)
(Second Amendment) Regu-
lations, 1973, published in
Notification No SR O 199
in Gazette of India dated the
15th June, 1974

{iii) The Naval Ceremonial, Con-
ditions of Service and Miscel-
laneous (Second Amend-
ment) Regulations, 1074 pub-
lished in Notification No.
S.R.0. 215 in Gazette of

Accments Rures, 1873,

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): 1 lay
on the Table'—

(1) A copy of the Railway (No-
tices of and inquiries nto
Accidents) Rules, 1973 (Hindi
and Englhsh versions) publ-
sheq 1n Nohfication No
G SR 575 in Gazette of
India dated the 2nd June,
1973, issued under section 84
of the Indian Railways Act,
1890

(2) An explanatory note (Hindi
ang Englhsh versions) giv-
Ing reasons for not laying
the above Notification earlier.
[Placed in Library. See No,
LT-B129/74]

MESSAGE FROM RAJYA SABHA
-

SECRETARY-GENERAL- S, 1
have to report the following message
received fiom the Secretary-General
of Rajya Sabha-—

“In accordance with the provi-
«jons of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duet of Business in the Rajya Sabha,
I am directed to return herewith
the Pondicherry Appropriation Bill,
1976, which was passed by the
Lok Sabha at its sitting held on
the 30th July, 1974, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that
this House has no tions
to make to the Lok Sabha in regard
to the said Bill”
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12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ILLEGAL TRANSMISSION OF
FORIIGN EXCHANCE WITH FAKE RESERVE
BANK PERMITS

SHRI YAMUNA PRASAD MAN-
DAL (Samastipur): I call the atten.
tion of the Minister of Finance to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

The reported involvement of an
American bank ang a leading na-
tionalised bank in illegal transmis-
sion of foreign exchange with fake
Resééve Bank permits.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Speaker, Sir. on 11th July, 1874
Vijaya Bank Ltd. remitted a sum of
US $30,000 to Hongkong on the basis
of a permit purported to have been
issued by the Reserve Bank of India.
This permit wag presented to Vijaya
Bank Ltd. by one Shri Deepak Shan-
tilal Jain. On the 18th July, 1974,
Shri Deepak Shantilal Jain approach-
ed Vijaya Bank Ltd. for remitting a
sum of US $1.30,000 to Hongkong on
the basis of two similar permits
amounting to US $ 80,000 and $ 50,000
respectively. As fairly large amounts
were involved, the Manager of Vijaya
Bank Ltd approached the Reserve
Bank of India on 18th July, 1974 for
purposes of checking the authenticity
of theseg permits as alsd the permit
on the basiz of which remittance of
US $30,000 had already been remit-
ted. On finding the permits to be
spurious, the case was handed over
to the Enforcement Directorate for
investigation. Naturally, the remit-
tance to the extent of US $ 1,320,000
was not permitted.

Preliminary investigations reveal
that similar remittance based on
spurious permits may have been made
through more than one bank. On the

Illegal trans-  SRAVANA 15, 1606 (SAKA)

Foreign Ex-
change (CA)
basis of investigations undertaken ao
far, permits involving a sum of Rs.
2.34 crores have been segregated for
scrutinising their authenticity. Re-
mittanceg in relation to these permits
were made through Vijaya Bank Ltd.,
the Bank of America and the Bank
of India. As the investigations are
in the preliminary stage, it is not
poisible to quantify the exact mag-
nitude of the remittanceg which have
been effected through spurious per-
mits or indicate the number of banks
through whom these remittances have
been made.
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Shri Deepak Shantilal Jain and one
of his accomplices have been appre-
hended. Furthermore, an amount of
about Rs. 42 lakhs in the accounts in
the pame of Deepak Shantilal Jain
and his accomplices with the Vijaya
Bank Ltd. has been frozen.

Two officers of the Reserve Bank
of India have been placed under sus-
pension and crimina] cases are being
registered against them, as prima fa-
cie, they appear to be involved in this
fraud.

SHRI YAMUNA PRASAD MAN-
DAL: Mr. Speaker, Sir, All India
Radio today gave this news to the
country that this sort of shady thing
has been happening to the great loss
of the country to the tune of crores of
rupees. I do no know how many
crores of rupees it would amount to.
We have come to know about black
money and about other black things
and every day, every month and
every year, the people like Shri
Shantilal Jain have been carrying on
these nefarious activities in this
country to the loss of, it I maximise
it or if I exaggerate it, several
hundred croreg of ruppes. Only
the Finance Minister can say how
they do this business.

Especially there are some traders in
the country who carry on over-invoic-
ing and under.invoicing only for this
purpoce. It ig good that the Ministry
has spprehended Deepak Shantilal
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Jan and his other accomplices and
their accounts have been frozen with-
in a month But only two jumor offi-
cers of the Reserve Bank of India
have been brought to book whereas
the really responsible big people have
been left out Criminal cases should
also be started against Deepak Shanti-
lal Jain and his accomplices 1 am
glad to know that the Government
have acted very promptly The state-
ment of the hon Mmister 1y very
carefully worded but the way of the
Government hould be to put all these
things m such a manner so that the
truth comeg out 1 ask the Finance
Minister, 18 1t the first case or there
have been several similar cases 1n the
past also?” Even in the streets of
Bombay and Calcutta people have
been talking of shady busines of
some of the officers of the Reserve
Bank of India The Finance Ministry
should be equally wvigilant and care-
ful to see that these things do not re-
cur To root out this evil for all
time to come I would be verv glad to
know if there i1s any cell m the Fin-
ance Ministry and 1if the Government
19 thinking on these lines so that
there 13 more coordination and the
Reserve Bank of India may work
more efficiently in future

SHR! YESHWANTRAQ CHAVAN
Sir, T am gratefu] to the hon Mem-
ber for exprersing his sense of ap-
preciation for what the Enforcement
Directorate has done in this matter
There 15 some deficiency in the proce-
dure' Fortunately this is the first time
this thing has been revealed I do
not think any offence of this type was
revealed before RBI has promptly
acted and taken many steps to pre-
vent this Particularly, certain pro-
cedures had to be changed and certain
powers of delegation which had been
given to take a flnal wview in such
matters have been corrected I think
there will be much more vigilance in
this matter.

ofY wevare wqe(afearar) fafre
wgw & wwr & fe g & qgr oW WK
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. SHRI YESHWANTRAO CHAVAN:
The hon. Member i entitled to have
his own views about the statement

. that I have made and I do not want
‘to comment on that. But I can only
say that I have tried to give as much
information as possible. Of course,

. he is entitled to know the names of
the officers who are involved in this.
The names of the officers are: Y. R.
Mantri, Staff Officer, Grade 1I, and

-Shri B. S. Pradhan, Exchange Con-
troller. These are the two officers
who have been placed under suspen-

- sion and the cases are being register-
ed against them,

As I have said already, the name of
the main person involved in this has
been given already. His other ac-
complice is called Pratap Singh, In-
-vestigation are going on, They have
also revealed the name of a third per-
son but who is absconding, and there-
fore, in the interest of the investi-
gation, I do mot propose to reveal his
name.

The number of permits which are
under gcrutiny reveal an gmount of
more than Rs. 2 crores. But I can-
not say yet that the entire money can
"be treated as spurious amount; some
of it miyht possibly be due to some
genuine transactions, I do not know
what more information I can give.
As for the discussion in the House, I
do not stand between the hon. Mem-
ber and the Speaker.

SHRI SAT PAL KAPUR:; What
about the Rs. 28 lakhs and Rs. 14
1skhs accounts?

SHRI YESHWANTRAO CHAVAN:
1 have already said in my statement
that furthermore, an amount of about
Rs. 42 lakhs has been frozen.

SHRI JAGANNATH RAQO (Chatra-
pur): What about his antecedents?

SHRI SAT PAL KAPUR: What was
their modus operandi?

SHRI YESHWANTRAO CHAVAN:

“The modus operadi in this matter ap-
pears to be like this, that these
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officers’ congerned have been alleged
to have signed blank papers or blank
formn which are treated as -permits
and handed over to some persons. It
is on that basls that the whole thing
has been found out.

SHRI SAT PAL KAPUR: Such a
simple thing? :

SHRI YESHWANTRAO CHAVAN:
It is complicated.

SHRI BHOGENDRA JHA  (Jai-
nagar): It is g very serious incident
and we were apprehending this all
along. The statement of the hon.
Finance Minister does not go to the
depth of the matter, We were ap-
prehending this even at the time of
nationalisation of banks because the
foreign banks had been left out. One
cannot be sure whether only this par-
ticular American bank is involved in
this.

AN HON. MEMBER: Most of

them.

SHRI BHOGENDRA JHA: I do not
know; most of them may be involv-
ed because it is Watergate democracy
and Watergate finance and therefore,
there may be nothing surprising about
it.

Two days ago news gppeared of the
arrest of one important US citizen
who is a Vice-President of the Wes-
tinghouse Corporation which is a sub-
sidiary of some Swiss firm which is
a subgidiary of an American firm
which is multinational, There in
India itself the payment has Dbeen
made. The Times of India news of
4th August says:

“According to official sources, the
scrutiny of the seized materials re-
vealed that the expenses of ~ the
company in India were met out of
the funds of the American company.
Only a portion of the expenses Was
un{fram abroad through legal
banking channels. The balance was
met through undisclosed sources
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and by unauthorised deals in
foreign exchange”.

Thiz 13 snother thing, for the infor-
mation of Shri Piloa Mody

SHRI PILOO MODY
What did he say?

SHRI BHOGENDRA JHA 1 sad
this 15 another scandal Here an
American firm dealing in India which
15 a subsidiary of the Swms firm
Westinghouse, which 15 again a sub-
sidiary of an American firm, has been
meeting 1t expenses in India partlvy
through legal <hannels and partlv
through unknown illegal channels,
unauthorised channels This 1s ano-
ther instance in Delh; itself

(Godhra)

PROF MADHU DANDAVATE
(Rajapur) How 1~ Piloo Mody invol-
ved 1n it

MR SPEAKER He 1, odding
new dimensions to his question Con.
fine vourself only to this issue

Here
involved

SHRI BHOGENDRA JHA
again foreign cxchange i

MR SPEAKER' Yev This deals
with one issue You are dencralising
It 15 not very fair

SHRI BHOGENDRA JHA I stres-
=ing one pomnt In this case the offi-
cer m chaige the Vice-Pres dent of
the firm, a US aitizen, was trying to
escape He was detected and not
allowed to escape He was arrested
But then he has been bailed out I
do not know what are the sureties
Here Rs 10 lakhs are involved by way
of evasion of mcome-tax With a
bail of Rs 50000 naturallv he can
g£o out

MR SPEAKER: Please come to0
this issue

SHRI BHOGENDRA JHA Here 18
Rs. 12 crores are involved in the ex-
change racket Tt iz now proved that
fake permits were issued It is also
admitted in the statement that this
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is not last thing Many such fake
permils have been issued At least
200 fake permits are utilised. The
amount involved can only be conjec-
tured, it cannot be exactly stated

In such a situation, I would like to
know whether for the present at least
Government propose to take over the
management of the Bank of America
because that bank 1s involved The
second thing 1s that some junior offi-
cers have been penalised But the
Reserve Bank officers must be involv-
ed when blank permits were 1ssued
which have been misured in this way
I want to know whether some senior
officers have been or are going to
be penalised or not Thirdly—this 15
a basic thing—in  the Lght of the
lessons learnt do Government pro-
pose to nationalise all the remammng
banks includ ng all the foreign banks
or not?

SHRI YESHWANTRAO CHAVAN-
Ag far ag thc preliminary remarks are
concerned I do not think I can go
into them In the last part a specific
question has been put to me why 1s
it that only small officers have been
penahised” Nobodvy has been penals-
ed Investigations are being made and
only those against whom some prima
facie case had been found had been
suspended Cases have been register-
ed If any other officer 1s also found
to be involved, action would be taken
agamnst him also, nobody would be
spared As far ag the American and
other banks are concerned, I will have
to be fair to the banks as such It s
quite possible that some indivadual
officers might have been neghgent or
might have involved themselves even
consclously Whatever the investiga-
tions reveal, action would be taken
accordingly  But I cannot say that
those banks themselves are respon-
sible for these things because they
ceem to have acted on bona fide belief

(Interruptions) ‘That is also a
matter of further investigations If
<omething else is revealed, certainly
action will be taken against the per-
cons concerned But I cannot be un-
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h!rtnthemksusueh they have
done nothing deliberately in this mat-
ter. Iﬁndltismtuniythsﬂmkof
America but also one of the nationa-
lised banks, which is involved,.. (In-
terruptions). 1 do not know, If you
let loose your imagination many
things can be said but I have to make
a statement on the basis of facls as
they were revealed. There iz no
question of taking over any bank as
such

SHRI BHOGENDRA JHA: Against
this particular bank. American Bank.

SHRI YESHWANTRAO CHAVAN:
There is nothing against the bank as
such.

12.22 hrs,

STATEMENT RE. ALLEGED AS-

SAULT BY BRTF PERSONNEL

ON SOME FEOPLE OF JOWAI
IN MEGHALAYA

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): My Spea-
ker, Sir. Hon'ble Shri Jyotirmoy
Bosu mentioned in the Lok Sabha on
the 20th July about an incident which
tfook place near Jowai village on the
11th July involving the personnel of
the Border Roads Organisation and
local civilians resulting in an unspe-
cified number of deaths and injuries
to both sides. The Hon'ble Deputy
Speaker, who was in the Chair, ob-
served that it is in the interest of the
country that the Defence Minister
should come forward at the earliest
opportunity to make a statement as to

.what the facts of the case are. what
ecion hag been taken and whas s
proposed to be done,

The facts of the case ag gathered
upto now are as follows:

{i) On 17ty July, 1074, a signal
was received by the Head-
quarterg of the Border Roads
-Organisation from the Chief

(i)

tnmm:m wﬁm_

_Engineer Project PUSHPAK

situated  in another'  State
about 200 miles away that oh
11th July the camp of 406

Road Maintenance Platoon =~

was attacked by local civilians:
between 4 P.M. and 6.15 P.m.
by throwing stones and ine
trusion through barbed wire’
fencing ag a result of which
a number of Border Roads
personnel were injured—
three of them sustained
serious injuries and were
hospitalised in the Mission
Hospital in Jowai. The signal
further stated that the local
police were contacted and
protection for the camp was
arranged.

Subsequent report from the
Directorate General of Bor-
der Roads indicated that on
11th July 1874 a local fair
was held near the Border
Roads camp on the Jowai-
Badarpur road near Jowai.
This fair was organised by
the local civilians. In the
afternoon. some of the local
civilians taking part in the
fair got drunk and entered the
Border Roads camp forcibly
by cutting the wire fence and
attacking the Border Roads
personnel and their families
who were in the camp. As
a result of this attack, three
camp members were seriously
injured. All this happened
while the men of the uni’
were away at work. Onp their
return, the men found the
injured persoms and removed
them to the hospital ag well
as made a search for the cul-
prits who could not be found
A report was lodged with the
Police who have since pro-
vided a Police Guard as the
unit does not keep an armed
guard itself.

- (i) The Meghalaya State Govern.

ment was mhﬂed over the
ta!tp?wnc on J'uly 1974
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and their report has now
been received. According to
that report—“ag part of
annual festival in Jamtia hills
called BEHDENTNKHLAM, a
bull fight was organised on
11th July, 1874 at a place
eight miles from Jowai-
Badarpur road now looked
after by BRTF. About 3000
people witnessed bull fight
which ended at about 1430
hours peacefully and crowd
dispersed. Suddenly about 100/

150 persons of the crowd
decidey to hold football
matches in the same field

situated adjacent tn g small
BRTF camp While <econd
match was on, some BRTF
personne! wanted to join the
game but refused by local
people and clash ensued.
BRTF personnel chaseq to the
camp and crowd pelted stones
on e camp retaliated by
BRTF Meanwhile, on inti-
mation sent 1o the next camp,
ahout a furlong awayv, rein-
forcement of BRTF per<onnel
rushed to thy site Clashes
occurred at different places
belween personnel of the
camp reinforcement and
members of dispersing crowd
Many austained injuries on
both sides Incident occurred
at about 1700/1730 hours.
Next morning two dead bodies
of local villagers recovered in
the area with marks of assult
with sharp and blunt weapons
On recetpt of information
Superintendent of  Police,
Jowai rushed to the spot about
2200 hours 11/12th night
Cases registered from both
sides and under investigation.
No complaint of any nusbe-
haviour bv any one towards
any girl/women in this
incident.

TResolution adopted in a public
meeting in the area on 24th
July in this regard also

AUGUST 6, 1874
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refers to unspecified past in-
incidents of molestation of
modesty of local women by
BRTF personnel and general
trespass into fields etec. but
this has no direct link with
incident reported above.”

1 regret there was a clash between
the Border Roads per<onnel and the
local civilians resulting in casualties
on both sides The matler is now
under investigation hv the Police. The
law enforcement machinery will no
doubt take necessary action. to bring
the culprits to book. I may assure
the Hous« that 4he Border Roals
Orgameation will fully cooperate with
the State Authorities in this regard

——

12 27 hrs.

MATTERS UNDER RULE 377

(1) Seriovs DroucEr CONDITIONS
IN ORISSA

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I would like to
draw the attention of the House and
of the Government to the serious
drought conditions 1n Orissa. Re-
cent'y there was a PTI report which
has been published in the Patrot
dated 5th August and in other papers
also 1 quote

“Drought conditions have deve-
loped in varying degrees in all the
13 districts of Orissa on account of
scanty, irregular, untimely and
patchy rains during the last two
month The drought has brought
in its train suspension of agricul-
tural operations, unemployment and
distress conditions in different parts
of all the 13 districts. The prices
of paddy and rice has also sharply
risen during the past few weeks
The agricultural labourers in the
rural areas have been worst hit by
the drought conditions for want of
employment.”

The drought in Orissa is most severe.
Famine conditions are prevailing.
Recently I went to many parts of my
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constituency and into the.  interior
‘areas and saw the condition myself.
The Prime Minister also went to
Orissa recently to see how agricul-
tural production can be stepped up
there. At this stage, because of the
lack of rainfall there are serious
drought conditions. I am happy the
minister concerned is present here.
Reports of starvation deaths are ap-
pearing. I hope the minister will give
due attention to the serious drought
condition there. The Government of
India should sympathetically consider
what further assistance can be given
to Orissa at this stage so that the
present crisis could 'be overcome and
the agricultural production in Orissa
could be increased.

{ij) LARGE SCALE LANDSLIDES IN IDIKKI
DISTRICT OF KERALA

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Speaker, Sir, 1 rise with
a heart full of anguish and a voice
cheked with pain, so to say, to report
to you a case of complete disaster
which has overtaken certain paris of
Kerala, especially the district from
where I have been elected to the
House, namely, Idikki District. What
has happened there is neither flood
nor drought. What has happened
there is landslide on a vast area. Hills
after hills just exploded and huge
mass of boulders, sand and dust came
rushing in. Thousands of homes have
been razed to the ground and thou-
sands of people have been rendered
homeless.

The 1dikki District happens to be
an area where we have got our hydro-
electric project. 'Some of these areas
also have been affected. Thousands
of people have been affected. This
district has come out of a forest area
during the last twenty years. What
has happeneq is a complete destruc-
tion of the whole district.

This is a challenge before the State
Government and the Central Govern-
ment, The challenge is not of ex-
tending relief to the people but of

: _ the. Government.
After visiting that ares, our Pradesh
Congess Committee Shri

A. K. Antony, has sent a petition to

the Prime Minister, a copy of which

1 have with me here, I would like

to read one or two sentences from

that. He says:

“Tens of thousands of acres have
been laid waste by landslides and
floods.... Never before has such a
devastation occurred there. For
miles on miles crops have been
compietely destroyed ang sand and
rocks cover the once very fertile
lands. Thousands of homes have
been razed to the ground or carried
away by floods. 34 people are re.
ported to have died in this district
alone. Thousands of cattle also
hiave succumbed to the landslides
and floods... Roads have been dis-
rupted and many parts of the dis-
trict have become inaccessible...
The farmlands that have been cov-
ered by rocks and sand cannot be
made cultivable again very easily.
In this district where agriculture js
virtually the sole source of employ-
ment this will leave tenz of thou-
sands of able-bodied men and wo-
men unemployed for a long time to
come.... The total damage in
Idikki District alone is estimated to
be in the region of Rs. 6 crores.
This has got to be tackled on a war
footing. Food, clothing and other
malerials have got to be rushed,
setting aside all other priorities.. ...
The State Government is doing all
within their power and resources to
rush help and provide relief to the
people affected. But the immensity
of the problem is far beyond their
power to tackle. Without larger
scale and immediate help from the
Centre they cannot tackle it. Words
are not enough for me to convey
the whole picture”

The Finance Commission has allotted
only a meagre amount. It so happens
that Kerala is given only Re, 30 Iskhs
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State. This House hae got to feel the ﬁ‘fﬁmm%mi«wmm{
agony of the people. Therefore, Sir, W11 ST {1 & & A6 WG

I am appealing to you to give us some
time to discuss this matter so that the
Finance Minister could also take ac-
count of the whole situation Money
will have to be rushed to this place
This 18 an area here we have got cash
crops which fetch foreign exchange
We are producing power for the entire
area This 13 an area where human
labour, labour power, 1invested 1n
fertile land has bwlt a new district,
so to say The whole thing has been
destroyed It has to be reconstructed
Sir, may I appeal to you to kindly
allot some time so that the whole
matter could be discussed, the ques-
tion of relief, the question of assis-
tance under the recommendations of
the Finance Commission, everything
could be discussed So I agam re-
quest that time may be allotted for
a discussion on this matter

SHRI S M BANERJEE (Kanpur)
Sir, I want to raise

MR SPEAKER He has written to
me 1n the matter Why should he not
hand 1t over to the Minmster himself”?
He wants me to hand it over to the

Minister Do not do it always in the
way you hike You have to follow the
ptocedure

(111) HANDCUFFING OF SHRT ISHWAR
CeavuDHRY, M P

ft wawra wE Wl (wrATIR)
% wo¥t wyafs ¥ gF A @EA
ISEAT FFALE1 AW F AW
T A ag gt BN & fF gAY Aem &
¥ qerAAg Aeeq of fwav o Al
) 7 9Ty AT FT BIE { § 7 ¥ war
o @ o wegTiEEl ¥ Qg IAEr W)
TOwd AT §T ST WOT | EETY Aar
¥ o art & 29w arerw ¥ Aleay
¥ gowr fadw wifaget swe & &
eI R e I oaA & M
aler § wy wiwr gov wifgg 1 AW

qg § a9 qEL WG TG TR FAY
a8 waata ¢ 1 ] vt § 5 ag g
a7 axeq w1 W adt @ afrr ofreqar
AN q AqTE FYF AT F X T §
"7 I AW FT FFFE A9T ¥ 348 419
AT /A & ‘A fF wIwERAS 691K
grafasws 8 1 & Srzar 2 a7 a4 [@Er
wEF & /I gy 0d)  wzaE A
92 3§ WIT &1 T )

MR SPEAKER Mr Banerjee, what
do you say”

SHRI S M BANERJEE Sir, this
15 the bott.e of maulk supphed by
DMS, given to me by one resident,
Shr1 Manmohun, of Old Rajendra
Nagar This bottle of milk contamns
insects  He says that this 1s the re-
gular thing happenmg 1n that area.
In North Avenue and mm South Aven-
ue where we stay wc never get such
milk

MR SPEAKER These are the
complaints which should normally go
to the administratlon They should
not be raiseg on the floor of the
House

SHRI S M BANERJEE You may
ask the Mmuster to take note of it

MR SPEAKER Even if you had
gone to the Mimster, he 1s bound to
take note of it Unnecessanly, the
time of the House 1s taken cn such
matters You can go directly to the
Minister There are many dther re-
medies available

= g®e Quo WAWE : &K wrawy
mEES JTEAr 97 |

weqw sgea ;@ Ny feaddew
e & aifew ¥ an€ o1 wwdt @ IEw
ot qgr X W R
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ot qWo qWo wwalf ¥W W WY
fafreez R, wodt arergedy WY Frard
aT T oW

1238 hours

OIL INDUSTRY (DEVELOPMENT)
BILL

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BAROOAH) Mr Speaker, Sir, I beg
to move*;

“That the Bill to provide for the
establishment of a Board for the
development of o1l i1ndustry and
for that purpose to levy a duty of
excise on crude o] and mnatural
gas and for matters connected there-
with, be taken into consideration”

The purpose of this Bil 1s very
simple and defimte As we know, one
of our difficulties in the economic ad-
vancement of our country has been
the non-availability of crude o1l as
well as 1ts high price Last year, we
were buying crude o1l at 2 dollars
and 6 cents and, 1n the same year, 1t
went up to more than 11 dollars with
the result that our hll for crude oil
has very much gone up

MR SPEAKER Just a minute Mr
Madhu Limaye has sent me a note
sayimng that he wants to object to
certain matters relating to the Bill 1
think, when he speaks on that, you
reply to that also

ot aq femd (747)  wOE AR
&P W9 HAT ARIET T WO 4% frauw
§w T WA 97 22 ANYG & W
frdos & a & wwfe 75 of &
& gaer avwrgar Fifew AEr fear mr
W Wy R wgr at fx ag ey frdaw
8, @z faor § o w7 a9y § a7 veay
Afeg A & gw¥ 1 wod TPy "™
&R ¥ arq IF%T sarws Y, Afwer ax
# tw ot e § A g oy WY
maw g, ¥Q wm ¥ fw

{Development) Bily yaf
ey & v ¢ W fer ifew co
frdas ®t <o wv qomw ey oy oy
or faqq sharedr 4 | w9 & F
o aEm & < OF wre i3z fiwar war
& v yafom & o &7 daer fraw 74
o afggra & wAedT 110 & oy
wgar § )

fraw 74 5 9917 &

“When a Bill is introduced or on
some subsequent occasion, the mem-
ber 1n charge may make one of the
following motions in regard to hus
Bill, namely —

(1) that it be taken into con-
sideration, or

(u) that 1t be referred to a
Select Committee of the House,
or

(iu) that 1t be referied to a
Joint Committee of the Houses
with the concurience of the
Council, or

(1v) that it be circulated for
the purpose of eliciting public
opinion )
wars gg Frr ¥ O aEeay w1 oW

quinsT ¥ g7 qfuge & & /19 v@
q1 59 fedus & a1 & § avw 1w
*1 seATa g, F@ Tw g X fea b,
7 % sargz mfEgesar wad ¥ fay
gerrr €1 TA% w7 HA agw A
Ffer e 5% vwr $AAT 74 gAT @
fir oz AT frwr & ot =) T Aw woR
ar? ¥ afew X ¥Y Ay s x a7
qr i

w4 FEA 2 vy o ez fawr e
wTEAn frr v oz oy fawr oy @fiewr
A0 waw ¥ A grar fw ow faw X
o o wertd agt & ) qw e,

*Moved with the recommendations of the President.
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T gaTr Y 78 § % i 3a & fww fmaamoar s owanr ¥
& far oF A& © w5 fear W e e e § Wik g wifiasTe
grosg i fromme sqA sr wraw v § 1 &Y WK W9 <oy wgd
¥ ST @y W WY BT wwe % 7Y st 2 § oY srarerr vy oW
W w Flrfmiwrwwa A A AN gEw g 9 F e
wiTw, AT A S qg eudl 9 2 awa ove AT Wi e

TF WA R S e o Aa
grur AN faw 31 @€ N qgr @
R QT I1H ALY 4 gaAra A W
I ar 7 T W I HY @A qr
NorgmfmFswyar @
QAT Y gt 1 . waw & a9 agr
wwr werw fear &

uSIH WERA, WIeR 110 ®
Y fawr ¥y sgrem €7 af ¢ Wi Iaw
%% fawr ¥ gwm 9 ¥

“110(1) For the purposes of this
Chapter, a Bill shall be deemed to
be a Money Bill if it contauns only
provisions dealing with all or any
of the following matters, namely -

{a) the imposition, abolition,
remission, alteration or regulation
of any tax;”

o xO% TgT WowY og wigwre fear
war § 1 A9 wweT ¥
“It any question arises whether a
Bill ;3 g Money Bill or not, the de-

cisjon of the Speaker of the House of
the People thereon shall be final”

w7 ¥rq ag v k5 oW
wifears ) ¥ afk ww  ag Frl

3 ¥ Py 7g wAY faw § A vl ag g
5 T awt & oY wiwe § fraasr
¥ T # ok e efewrd O
R ufeerd ¥ wwe d T wg
o¢ 7 §, T v & wiere T
YR it voe aft e aot faw
AT ¥ CRC KR A v S
wr DR § WY dadwer & e

AT % T T oT A | oY el Frforr
feafr o € a § 1w W
R HTF-AAT fawr wgd § o ovw war
¥ wfrwrd ® g gvar §, o oy
fadas Wy § o ®v Tow WNT W
g wiEw a9y o1 ¥ W X awy §
LRWA B AN 7 W O WRENE
faer g &Y T mwT A afearr ¥
UIER 109 & agr ¥ wigwre fag
go ¥

“108¢1) A Money Bill shall not be
introduced in the Council of States.

(2) After a Bill has been
passed by the House of the People #
shall be transmitted to the Council of
States for its recommendations and
the Council of States shall within a
period of fourteen days from the
date of its receipt of the Bill return
the Bill to the House ¢f the People
with its recommendations and the
House of the People may thereupon
either accept or reject all or a ny of
the recommendations of the Council
of States”

wiX e wEew, 39 ¥ arape
T EWT & YA €7 g A WA
o W ag g R ) W afe
o Wt 14 fer & wee faw feet
€ Wt A ofy g ara O Y
¥ ¥ UF (s SWF o ARAW )
@t wmren dar AT Afr g W
& %1 " wAr e ey § @t oo
awr gk wfewrdt & axe wfewwor
woit & 1 e W Y fewr ey §
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N W awr ¥ qww ¥ anrt
¥ gfemc o grr @t ar g
wi Ao e s g e §f
W # WE WERT | UFETCS & AT H
ST ST W &, WIEe €30 &
FIEIHE F WX T A GET § 99T
faamee oM A TRl W ORI
g iy @ e T weRi & 0%
o ffar @ | TN AT a0 wa
TRA %7 {F9 I@ & |vw 59 |7
¥q fawa At & | Afew S aw
IR ENE IR AR F FEUw
t fr 29%ww & A ¥ forg v W
T SfEER &, TR AT e fawrfar
%L THAT § | WHENT A F7 WX T
@ % St w18 wiaw A 30

WL 5g &% faw & s7 ¥ 7
T A 3 fa g w7 A 1w gwr
TIEFAR T gW AWM AW AT
wiweasT ¢ 999 ¥ | 5 W99 T
T N ww e @ TR wEe
R A R AR RIS T @
foam 7, s T MO OF & @
o fawr o &, o oA ¥ e v
R oy @ &, ¥ Ao wv fae
w o wre oo faw § 1 o aw
wrrta sporae %t fedas o, of-
e T ST WY s aw &

o A% W & ? Og o ¥ ¥
dor a7 %1 [T ey § arfs
o ¥ Fu w5 w7 fraww g9 g
oY Ty wwr § 1 e e
fafredt & oY ¥ wu ¥ SEF @
T i Y gy awar g 7 zaw fay
wTiE W deewe s X faw ¥
o ot o & § 1 whe
TR ww ¥ O G & fe
g e wppel fare, farfier fam, foremady

SRAVANA 15, 1008 (SAKA)

y Rl
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fa=r oo Avdr & 1 T W1 O Ty
SRR N

SHRI SHYAMNANDAN MISHRA
(Begusarai): You have to consider
whether two entirely different cen-
cepts could be joined together as it is
sought to be done in this Bill. That is
to say, we have to see whether the
concept of management and the con-
cept of raising tax could be joined to-
gether. In the past such instances
have met with the disapproval of the
Chair. Speaker Mavalankar disap-
proved of such joining together of two
entirely different concepts and Mr, T.T.
Krishnamachari had once to concede
that it was not proper to do so. What
we think 1s that it 1s a matter for you
to consider whether the Minister cam
be allowedq to join {wo different con-
cepts, It is a composite Bill. It is a
cross of two different things. Whether
such a Bill could be presented to the
House is the main question before
us just now. Also the House is being
placed in such a position in which it
has to deprive the other House of its
right as Mr. Madhu Limaye said.

SHRI MADHU LIMAYE: Or the
other way round.

SHR1I SOMNATH CHATTERJEE
(Burdwan): What I wish to submit
is this. Clause 15(2) of the Bill says:

“Every duty of excise leviable
under sub-section (1) on any item
shall be payable by the person by
whom such item is produced.”

This is the provision for imposition
of duty. Then, Sir, the entire amount
goes to the Consolidated Fund of India,
Please see Clause 16. It says:

“The proceeds of the duties of ex-
cise levied under section 15 shall:
first be credited to the Consolidated !
Fund of India and the Central Gow-
ernment may, if Parliament by ap-
propriation made by law in this be-
half so provides, pay to the Board
from time to time, from out of such
proceeds, after deducting the sxpen-.
ses of collection such sums of money-
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”ﬂ. e . . oy
as it may think [it for being utilized
exclusively for the purpose ol
Act.'!l

Sir, under Article 110(13. a Bill ~hall
be deemed to be a mone, Biil if it
containi only provisions dewing with
all or any of the following matters.
namely: —

L (;1’ * * i L

. (b) * # % *

fc) the custody of the Consolidated
Fund or the Contingency Fund of
“India. the navment of moneys into
or the withdrawal of moneys from
any such Fund.”

Therefore, eny biil dealing with the
payment that goes into the Consolida-
ted Fund and expenses out of it shall
be a money Bill within the meaning of
Article 110. Kindly see the main object
of the Bill, That is to impose taxa-
tion. As it appears from the State-
ment of Objects and Reasons of this
Biil also, the primary objects of the
Bill is to impose taxation in the
grab of regulating and controlling
the oil industry by setting up a
Development Board.

The real object is, therefore, to re-
cover money by imposition of duty
and new taxes. Therefore this is a
Money Bill. The question arises, if

* & the primary purpose of this Bill is to

recover excise duty or levy taxation,
can such a Bill can be brought for-
“ward in the garb of a regulatory Bill
for controlling the industry? It is
being sponsored by the Petroleum
Minister and not by the Finance
~Minister, Under Art. 110, it has to
be a Money Bill. Therefore it is not
fair to Lok Sabha. As Shri Limaye
pointed- out, Rajya Sabha has got all
the powers of amendments and to
-bring about changes in the Bill.

-
SHRI R. V. BADE (Khargone): In

s the Statement of Objects and Reasons

K

of the Bill, it is said:

“To begin with, it is proposed to

recover by way of a cess in the
L
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form of a duty of excise of Rs. 60
per {fonne on crude o0il produced
in the country and delivercd to
the refineries,”

That means they want to coliect
Rs, 60 wper tonne on crude oil and
want to put it in the Consolidated
Fund. IF it is so, then, it is purely
a money Bill and therefore, 1 agree
with what Shri Somnath Chatterjee
said just now,

SHRI H, N, MUKERJEE (Calcutta
—North-East): 1 submit that the
technical plea with which this Bill
is brougbt haz to he taken very
seriously into consideration, because
we cannot have miscellaneous and
anomalous legislation of this sort
passed aimost on the sly in this House.
T say this because, earlier, the Govern-
ment came forward in this House in a
surprise manoeuvre, and ¢iea though
they gave notice, after all that kind
of manocavre could not so casily pass
muster. They have com: forward
again with this hybrid composition in
jurisprudence, which is a ver . peculiar
thing. T woulq wish you, in vour wis-
dom, to not only give your ruling in
regard to the utter inadmissibility of
this particular form of Bill but also
in regard to the kind of manouvre
which the Government app::rs to have
been practising, far Heaven knows
what reasons mgiht lie behind it.

MR. SPEAKER: It is since this
morning when 1 received this inti-
mation from Shri Madhu Limaye that
I have been trying to apply my mind
to it. The basic trouble has started—
I am not to blame for it—because I
thought that that was a very very
confidential thing, and if that goes out
it deprives the State of a lot of funds,
budget and all that, and so I accepted
that it was all right let that Bill re-
mains secret. But, T must say with a
lot of hesitation that again I have been
thinking over it and, indirectly, I re-
ferred my views to the hon. Minister
also T think a very extraordinary pro-
cedure was adopted in this.
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Now, if the Minister says that this
Bil 15 a secret one and H the Speaker
says something and if something goes
out, the heavens may rock. If we have
it, then the Speakcr is to be blamed.
Ag the whole story unfolds, I find that
an this Bill, under clauses 15 and 16
you are levying taxes. The Chair is
there afterall, to see that we observe
the rules, we follow the Constitution
and not completely tiut everything in
your favour. This 15 my view Now
you have put me in a very difficult
gituation, Mr Minister. If 1 now sav
it will not be a money Bill, 1 will be
unjust to myseldf If 1 say it 15 a
money Bill, I will be depriving
Rajya Sabha Now, let me know
what 1 should do. What 15 there m
the code of secrecy that you plan-
ned for these unforeseen objections
go, I would ask vou to please explamn

SHRI D. KX BOROOAH Sir, I am
griteful to the hon, Members as well
as to you for the views expressed
This Bill, when 1t was introduced, was
introduced as a secret Bill, because our
Constitution permitted a secret Bill to
be introduced,

MR. SPEAKER That 15 during the
War,

SHRI D. K BOROOAH 1 placed it
before you that it should be permitted
to be introduced as a secret Bill. The
decision ie not mine.

SHRI SHYAMNANDAN MISHRA-
He is letting down the Chair

SHRI D. K BOROOAH: Whatam 1
here? Who am I here? I am an ordi-

(Development) Bill 136

troduced, wall enable the Government
to collect the levy which is envisaged
by the Government. You will remem.
ber, an hon. Member, Shri Jyotirmoy
Bosu asked the specific question
whether on the introduction of this
Bill you will levy anything on the ofl
companies as well as ON.GC, I re.
plied that we will collect from
ON.G.C., Assam OQil Company and also
1 India—50 per cent of which s
owned by Government and 50 per cent
by the BOC. The purpose is very
simple. It will enable us to collect
dues as scon as it is introduced in
this House Therefore, it was intro-
duceg and you permitted its introduc-
tion and the House accepted it. I am
the servant of the House as well as
under your control. I will abide by
whatever you decide. When I intro-
duceg this Bill there was objection
from some of the Members, but In-
spite of this I was allowed to introduce
this Bill and the House permitted its
introduction. Now, what is the point
in raising it at this stage now. (Inter-
ruptions).

1 wnll entirely abide by your deci-
sion. I suggest that this Bill is a Bl
which certainly charges & levy om
crude oil but it has one motivation
only, that charges/levies is a cess on
the crude o1l and the point is that this
money will be used by a Board subject
to the control of the Comptroller and
Auditor General of India

That is the purpose ‘There iz no
dual purpose In this. The purpose is
that this money will be collected and
it will be spent for the development
of the oil industry in accordance witht
the decision of this Houwe, subject t6
the control of the Comptroller an®
Auditor-General That is the purpose.

13 hrs.

SHRI MADHU LIMAYE: May
say a word?...

MR. SPEAKER; Let him ploase sié
down, I know it.

SHRY MADHU LIMAYE: I wan
procesdings of

to read out from the
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the 22nd July, just to refresh your

memory.

MR. SPEAKER: Why is he so im-
patient?

I may tell Mr. Borooah that when
this Bill was just brought on the spot,
since ng Member has seen 1t, [ had
said that after it was introduced, hon,
Members could raise their objections
at the time it was taken up because
they said that the Bill had just been
laid o the Toble and thev did not
have the time to go through it, That
is why they have a right to raise

% their objections now.

Now, according to the hon, Minister,
it I were to accept what he has said,
his levy may come, but he expects
me to go out of the rules and the
constitution for the sake of his levy;
he expects the Speaker to ignore the
rules and ignore the constitutional
provisions. It means also the setting
of a very very bad precedent. If it
were only for myself, I might oblige
him, but thig has to go down to my
successors also. That is the reason.
The hon. Minister himself has been
Speaker of the Assam Assembly, and
I do not think that he would have
accepted this position. For the sake of
his levy, he is advising me that I
ghould ignore the rules and the Cons-
titution.....

SOME HON. MEMBERS: You can-
not.

MR. SPEAKER: Of course, I can-
not. He is giving me the bait in the
form of the money that will come
to the country; he had justified it in
his own way; that may be all right
for him but he thinks that I must also
swallow everything.

Now, let him proceed on. But it is
for me to further consider in the light
of this as to what I shall do.

I shall have to evolve a procedure.
But in future let all the Ministers
take it for granted that I snall never
allow a secret Bill unless they assure
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me in writing that there are no taxa-
tion proposals in it. I thought thut
this must be something very innocent
and in the interests of the country
and it might be something very big
and, thereiore, I had allowed it.

SHRI MADHU LIMAYE:
fraud.

It is a

MR. SPEAKER: Let him not call
it so. The hon. Minister ig very genuine
and he is desiring to have the money;
he is not having tais levy for him:eif,
but it is for all of us, and for the
Government. But here ig the poor
Speaker who is also asked to safeguard
it. T am going to keep this and I am
going to study that. We shall have
to evolve a procedure,

SHRI MADHU LIMAYE: We can-
not proceed with the Bil] now.

SHRI SHYAMNANDAN MISHRA:
There is one other thing also to which
you have to address yourself. Probab-
ly, the hon. Minister would have done
some justice to the House if he could
have made this also a part of the
second Finance Bill.

MR. SPEAKER: That wag the pro-
per thing.

SHRI SHYAMNANDAN MISHRA:
The second Finance Bill was already
in the offing and he should have done
it.

MR. SPEAKER; That was the pro-
per thing which should have been
done, but he has not done it. So,
what can we do? Both the cats have
already come out of the bag. Hig cat
is out of the bag, and the Finance
Minister's cat is also out, We cannot
put them in the bag again. That 1is
also out of the secrecy bag. We cannot
he'p it. Everything is now in the
interests of tha country. We shall
have to evolve certain procedures.

SHRI SHYAMNANDAN MISHRA:
Jf =1 the Minijstries were to have
their own levies, then there would be
no pneed for a Finance Minister or
a Finance Bill or a budget.
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SHRI SOMNATH CHATTERJEE:
The point is that this levy wil be
on Government undertakings or gemi~
Government undertakings. What was
the difficulty in realising the tax
from them? It 1s not going to be
realised from the common people at
least directly but perhaps only in-
diredtly. So, what was the secrecy
about 1t? Why should the Government

undertakings not pay the cess?

MR, SPEAKER, In the broader
interests, now 1t 1s all rght. We
cannot put them in the bag again

SHRI SHYAMNANDAN MISHRA:
My submission is that the cess aspect,
the levy aspect, of 1t could be put an
the Finan~ Bill and sepirated from

the management aspect. That is the
smple thing which can be done. Let
them amend the Finance Bill

SHRT H N MUKERJEE' Let
there be a short sdjournment,

SHRI MADHU LIMAYE
adjourn 1t

sy gz fagrér vy (7vfr—)

wETeT AT, T FIIIE o A9 sairy
& 1 AT 1 3H 1999F 77 "7 94)
SR G AT | AW LT HE T AT &
ar fr fa¢ a3 & wen BT R,
Ik I F w7 &1 157 I A9T
a7 At mafiry 1Y o

MR. SPEAKER. It is a very diffi-
cult situation in which we are put.
We want time to apply our minds to
it. You kindly wait for some time.
Postpone it

Let us

1300 hrs.

STATEMENT ON FLOODING OF
POWER HOUSE AT BHAKRA

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANTY:
Flooding of the galleries at El 1180
of the Left Bank Power House at

SRAVANA 15, 1896 (SAKA)

Power House (St) 140

*at 1150 hrs. on 5-8-T4. All the Units

of the Left Power House were stopped
and dewatering operations were star=
tel mmmedintely Since the inflow
exceeded the pumping capacity, the
water level in the galleries kept ris-
ing angd reached an elevation of 1138
at 1900 hours The water started
receding at that time and the dewater-
ing operations were completed at
7T AM ‘oday (6 8-74) Drying opera-
tiong of air compressors, motors, cool-
ing water motors etc. of Unit I were
started and it wag brought back into
operation at 1045 A M today (6-8-74),
The power supply position is now
normal With the shuiting of Left
Power House (generating 180 MW at
that time) at 1150 hry load shedding
was resorted to from 1200 hrs on
5-8-74 when the syetrm Joxd wa, 598
MW, The load was transferred to
the right bark of t+e& Power House 1nd
the Nngxj Power Hot e« (Garre m il
and Kotla) The load w i progrese
sively reduced to 235 MW at 14 00 hrs.
to facil tate 4 watern e op~-at on. and
thereafter 1t wa- again raiccd which
reached 394 MW at 1600 hrs which
was almost the normal demnind of that
time Fowever the Nangal Fertiliser
load (72 MW) whirh iz diretlv con-
nected to the Left Power Houce could
not be met bacause of Iimitations of
t=inefer  pam ey from the Tmight
side Power House The factn'v was
being supplird 48 MW <ince 16 00 hrs.
vecterlavy hn*  hee ~In's ha n rarced
to 72 MW with o¥ect from 1045 hrs
this moarming The intz]l reneration
during ?4 hre ending 1800 hrs. on
5-8.74 w-< 1173 M Tlnits against the
normal schedule of 1180 M TUnits.

o wTTe v ayefy (vrer)
QI 7 W, €9 0 6 g e ?

wqw P Ty ATy e
wrarar ¥ 3 oy e O fefie gY A

SHRI DINFN PHATTACHARYYA

(SFRAMPORE): We wanted to ask
some questions,

MR. SPEAKER- Mr. Xamlapsti
Tripathi.



141 Major Port Trust

THE MINISTE OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
“TRIPATHI): 1 thought my Bill could
be taken up after the lunch recess.

MR. SPEAKER: Yes.
SHRI C. M. STEPHEN: rose—

MR. SPEAKER: Mr. Staphen, we
will try to find out time. I think we
will save one hour tomorrow and
finish it tomorrow evening. I will have
to see the time already allocated to
the business. Out of that we will
have to squeeze some time.

SHRI DINEN BHATTACHARYYA:
Let us adjourn the discussion.

MR. SPEAKER: I am referring to
a debate. They say there was some
earthquake. that it was not because
of the floods or some hillg falling, but
due to an earthquake, boulders and
all that. I said they could have half
an hour or one hour scparately for
that. < £

—

13.10 hrs.

The Lok Saobha adjourned for Lunch
till fiteen munutes past Fourteen of
the Clock.

The Lok Sabha re-assembled cfter
Lunch at twenty minutes past Four-
teen of the Clock.

{Mr. Drerury-SPEAKER in the Chair)
MAJOR PORT TRUSTS (AMEND-
MENT) BILL

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): Sir, I beg to move:

“That the Bill to amend the
Major Port Trusts Act 1963 be taken
into consideration.”

s, 7 fee AT S F T
o faarfodt & gfas v o 3

«w® W o€, weeen Wi Ee-g
gl AT g Ao odw ¥ A e
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TS FA & | T 6A
1879% §1, TAFATFT 1890 TR
IR AT 1905 R A GT | TT AR %
14963 71 7T 727 # QF Fr7 awir-Hor
9 & 5 "4L,1963, IAE Aalaw
TeAE, FATAT MIT HXTE T GiEg L
foradr gady wo= déw Y, 79 94 &
st Arf v, T4 famareTw ad,
TG, AARET, @ 93 T AT WA
4wl Ad AT |

4 a%a ff 7Eq § ©F T £7 q4t
EfiIfTFemom st aT R Q@
T TR, FATAT WIT AT B HAG
i va @ § 1 99 999 98 g aur
¥ e o & qREagy gUA ¢, 1
@ T 1w ¥ g e # o i
nFT FET ATAM | GHT aAE & 1968
¥ uR T AT =TT Qg §
T, T8 9 faefw & fy s om
UFe g0 J1fed A ATy RAe drEn a9
FACFE, TEGE, FTAT I LT 5 WA
AT TA I T A0 E, IAH P
o vz g afed faw ¥ afa =
AT T fivqy 9T 4% ) 97 %7 fawriog)
i 37 oY frwr o fe 7 U oiET §,
e A frafy ¥ @ oww FgT AT
F AT EMT AT IFT R LT T
T TUA TR A TS T NAI A
vsfafargfe 7ar wreafm feitfed
3 fomr 1 99g ¥ FW & T T
2 r g 1 aEF 1963 ¥ U ¥ wray
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Fg THE SUTET WO &, W {7 9 N
& e T HC AW A A 7.7 4
¥ ag i dg-Teat, wwwar Wik
WIO-39 & WEA W oo ¢+ 9ar
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TR AT TN T W fue, fod
T AT ST Y AEE SR L W
wvit A xe & ferd g e @ ol oft

e e
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woqwr awaT FF 1063 & Twe § gt
o ¥o v 7 § @ fredr 10 w1
& wwe & garfaes ok ot e gk
& &Y I% WY @ T wive W gy g
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W Ta" ¥ ot g ¥ Suvds,
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«rT | 7g fae 367 o ©Y AN & 6
T & @A qw e @

o X9 fas ¥ 1963 ¥ vy FY
g §0q 24 GTUGT 7 g9 GATHT ¥
&

T WY WA W g gwET
& Zr0 TEN FO FdY A @t T g
&Y fir g QFe ¥ o wRw ) ar
wisez foar qifwdT & 79 ¥ 92w
£ ¢ 2w ¥ ot 1 w1 Tt
¥ TR w1 wET G THAEE §
oifaet Az ¥ worcqzd ¥ gfear & foe
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wwaT O ¥ | S ST a0 97 IEY
we Prer<e oY of f5 5@ A€ ST
T A T YA AT §T OEH F
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we-3 &g v§ ¥ winy ofed ded 7
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& o A2 @ R W A EE
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wfere ot go¥ qwew ¥ fag W §
1879, 1890 WIT 1905 ¥ wAwI,
weat o< 7T | WY A wgT WS
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form & i &EAT H TATAT A5 NG
3% fAmw 24 BraT 71 A P, R
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¥ WX 1

¥we 198 ofgr ) w gE W
g T § 3w 13 @ wigm o
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T dwr 21 WA Wy A SR
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¥ fag wlt 19 oF g v A W
e Ny ¥ fag (@R fg Yo
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A T R 1 Wy Wt ¢ 9%
N gAY § | wagd & sfafie
Q1 (sweme ) W off w1 QF v
#rz  Afist wair 0o § fr e 1Y
sifasre faay way ¢ @ie ag 2 &t fwfew
¢ o feed o femr mar g, o
Y A 4 HQ A IEs fag e
74 § wiife Fqt B¢ een fraifa
g ot vy § o el et it Wiz
T Y A O Gy TN { MAANT
wa frofiom ¥ sgofaw g @
awlt §, g e & oree 2 sfuffe
o gy fer 2 Y Wy 4 W

AUGUST 6, 1874

(Amendment) Bill 146

&Ny | e 4 @t W
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TTEIATE 1 TH AT IAN 5-6
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ga A WY 1 TN 78 T9
gwws oy frog v § ) fredr 10~12
aut ¥ ¥AC RN uFe & wendd Wt
T gur & I oY wiwEr o ST
guifag « & og faw gw faur iy &1

i ag WY femr @ f owly
a% W7 ¥ 79T [AUTE a9 3T 8 AT
g st al TTAaffEam A
qrafer @ aranf, 1 &w &
gl & QU TAUe ARl aqY
1975-76 AT I T aE FEFT A
arfe & WG F Q0 A | ZA ™
war § B a7 aF 7 FEEYFRAFT AT
fF A T & AN F T I TATT
FEY g1 | T THTC R A0 199 =
s § Ak ag o oar faw ? faaa
fqt T.-Fdle T 7T aET a1 <4 T
g WET Y T TE WA § 9 99
¥ 3% A9 gfe avaa gar a WITR
OF WY TETE SEI 6 ST AT
qufe suat 1% wawsAT 8 8 5
it UF BT GO HAT FIAT & AT
LA FUTZTATA | A WTH AR T
F P ST AR M 1 WG
|19 &Y ArAT 7 Aal, faasEm
far & a3 fadas gegA &wav g 5
¥ - g faare Frar weq o
SHRI SOMNATH CHATTERJEE
(Burdwan). This Bill purports to
glve effect to some recommendations
of the Commussion on Major Poris
which tave itg report in 1970, 1 tind
from this report that altogether 16U
recommendations were made by this
Commussion and after about four
years of supposed deliberations, the
Government hag thought #t now to
bring forward a Bill dealing with one
or two of the recommendations. To
the major recommendations of this
Commission for the better and improv-
ed functioning of the different ports
in India no attention has been given,
as ig apparent from the Bill that has

been brought. The only proposal is
to constitute or reconmstitute the Port

(Amendment) T

Bill e
Trusts or the Boards of Management
withiout looking into the various im-
portant recommendations of the Com-
mussion. Therefore, it seems that the
Government thought that since am
important Comumission has made some
recommendations about 4 or 5§ years
ago, something has to be done and
let us do with the minimal of it
namely, the constitution of the Board.
And the Major things remain un-
attended,

So far as the reconstitution which
has been contemplated, kindly see
that the whole of the Bombay Port
Trust Act ang the Calcutta Port Trust
Act have been stated here to be no
longer opcrative except in respect of
one very important thing—see clause
38 relating to the municipal assess-
ment of the property. Now, one of
the major recommendations was that
these provisions in the old Act would
not be retained. Now, this Is am
attempt still to continue those pro-
visions whereby the Government avoid
payment of the municipal rates and
taxes in respect of the Port Trust
property. Although the Commission
hae 1ercmmended otherwise, the Gov-
ernment has not accepted it. Now, an
attempt is sought to be made to create
an impression ag if the Board is not
functioning properly and that if there
13 a change in the Board, all the ills
ana difficultieg faced by the different
ports will be solved. That is not the
position, I want to make thig submis-~
sion that this is a sort of an &
to create an impression for the people
that these different Boards which
have been constituted under the old
Aet are not functioning properly and
the only cure is to reconstitute or
change them. I do welcome any
change for the better. But why Is
this plecemeal legisiation like this,

tinkering with the problem and not
facing and trying to solve the
problem?
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regard to the Calcutta port? Even in
the lust two yeais, the volume of
traffic has fallen fropy 6.6 million
tonne’ in 1972-78 to 6.23 million tonne;
in 1073-74, It appears now that in
view of the present navigable posi-
tion of the river Hooghly, no ship
with a draft of 18" and gbove will be
wble to reach Calcutta port or leave
it after 4 years if in the meantime
no water is released from Farakka.
This is the position with regard to
the Hooghly river. The Calcutta port
depends ypon the navigability of the
Hooghly river, Now, what 15 being
do"c? We have been promised by this
Government that this water will come
from Far. kka, but this, hke their
usual promise, has not been kept. The
position is—I will just read a report
frem t-e Studvsnwn which says:

“At present navigation on the
Hnoghly was carried out by day-
to-day manoeuvres "

This is the stage to which it has
vrought the Calcutta port

“They said it was eamier for ships
to vrith Caleutta by taking the
help of the tide but they had to
face many obstacles during their
way back."

Sir, many suggestiongy have been
made but they have not been imple-
meonted The usual speeches are there,
And I find once or twice, our popular
Dep sty Miister here bad gone there.
Hn rave us hopes, but T am rure he is
very much a prisoner in the whole
set up and cannot do anything even
if he tries, I wish to place before the
hono'wrable House one or two other
important aspects with regard to the
Calcutta Port. Here it is said:

“The vessels during their outward
movement nov have to folloy w
hep, stop and jump method. Ships
must cross the first bar 20 miles
from Calcutta popularly known as
water crossing so that they are
to

AUGUST ¢
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The hydiaulic experts said that
the navigational channels on the
Hooghly was becoming narrower
every day. Safe anchoragey for
shups during the crossing of bars
were also becoming fewer than
before. This situation had inevitably
restricted the number of wvessels

that could move 1n and out of Cal-
cutta.”

But, Sir, the position is that as
early as in 1928 one million tonnes
of cargo could be carried from Cal-
ships were required for removal of the
siting and other hazards in 1971177

stups were required for remova)l of
the same quantit s

MR DEPUTY-SPEAKER: This is
an important point you are making,
but does it come within the scope of
this Bill?

SHRI SOMNATH CHATTERJEE:
Very much so This is regarding the
implementation of the reports of the
Major Ports Commission.

MR DEPUTY-SPEAKER: Farakka
15 a complicated question,

SHRI SOMNATH CHATTERJEE:
It is very important. This is a major
port. We are having a legislation
which will only be..

MR. DEPUTY-SPEAKER. Tt is re-
lated also to our relation with Bang-
ladesh,

SHRT SOMNATH CHATTERJEE"
My point is that the smendment does
not take into consideration the major
recommendation and there 15 no pro-
vislon made with repard to the better
working of the major pocts Thi= is
my submission, And there is no point
in saying that once you put two
labour representativeg  everything
will be all rightt We welcome the

We want it to be four
as Mr, Shastri has proposed. But

to e an impression to the country
mﬁmmmtbmﬁmmﬂdm
powers, in order to bring sbout im-

. ]
Lor et
¢
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provement in the functioning of the
major ports in the country. Merely
changing the number of trustees from
20 to 17 or 30 to 17 do not think that
you will make wonders, This is not
going to be the position. You have to
approach the problem with a proper
perspective. You should try to solve
the problem instead of tinkering with
it. Don't think that our country will
march towards progress if the Calcut-
ta port is killed; please do not have
such illusion. I am not speaking for
my State only. I am not parochial.
Let that impression be not there
Don’t think this country can progress
further if the Calcutta port is ruined,

MR, DEPUTY-SPEAKER: I do not
think anybody has that impression,

SHRI SOMNATH CHATTERJEE.
My point is this, Sir. I wish to point
out that while this report is there
on all these matters, no worth-while
attempt has been made to remedy the
defects to improve the working, the
functioning, of the Calcutta Port. This
is my submission. A large amount of
expenditure iy beihg incurred on wac-
count of dredging Dredging can neVer
solve the problem permanently. There
are various suggestions made by ex-
perts. I want to know as to what
steps are taken for improvement of
the Calcutta Port. One suggestion was
regarding construction of barrage with
Jocks and regulating gates on Hooghly
near Pakuria near Falta, Then ships
of 35 draught will eome to the port
of Calcutta.

Then, there is need for another
barrage below Haldia with locks and
regulating gates to be constructed.
There should be two dykes on both
sideg of Hooghly near sand head which
will narrow the ffteen mile breadth
of Hooghly to two to three miles.
The gilt will not accumulate at the
sand head. Rather it will remain
deep. These are very jmportant pro-

which have to be implemented
and seriously considered by Govern-
ment. T want a categorical assurance
from the Minister ss to the paint of
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time from which thia water from
Farakka will be avallable to the river
Hooghly. We have been promised and
and promised that 40,000 causes of
water would be available. Nothing is
going to happen before Calcutta port
is made a desert, Can you give us

all assurance?
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No modern gacilities for landing
have been given so far as Calcutta Port
;s concerned. This was one of the
important recommendations of this
Commission. I do not find that at all
excepting a provision that has beem
made for the bathing ghat, etc. There
is no proposal made. Nor any change
s affected for bringing about im-
provements for loading and unload-
ing, or road facilities, This was one
of the major recommendations for all
the ports in this country without
which the ports cannot werk properly.
No provision has been made with re-
gard to improvements in loading and
unloading facilitics to these ports
There are various scales of charges
in different ports in India which are
hampering the funcliomine af the poris.
The Commission has recommended for
the creation of a Central Port Rates
guthority for going into this question.
But. we do not find anything y.-it.h
regard to this at all. The hon, Minis-
ter said that some proposals have been
made which would only mean
the Government Wil
greater control now.

have

enamoured of the Central
Government's having a control. That
means bureaucratic control. My point
15 that the Central Government's con-
trol can be given statutory recognition
with definite guidelines. We do not
find any guidelines. Thet means abe
solute bureaucratic controls are there.
Becnuse Central Government's con-
trol is there, all the dificulties will
not be overcome.

I am not
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think jf more powers ars given to the
Chairman they ean function better.

Now, Sir, why should there be such
a discrepancy in the powers of the
Chairmap and the Board as a whole.
The Board of Trustees will have re-
presentationg of different mterests.
Why should not the Board of Trustees
have powers? Why should the Chair-
man have greater powerg than the
Bogrd itself? So far as employee's re-
presentatives  are concerned, there
should be an adequate representation.
I would like to point out that these
matters should not be left merely to
the discretion of the Government. The
amendment which is being proposed
only fixes the minimum number with
regard to the labour representatives.
It does not fix the basis on which dif-
ferent numerical strength of different
interests will be projected in the
Board. There ought to be some guide-
lines which should not be left merely
to the Central Government to decide
without any principles being indica-
ted

So far as apopintments of officers
are concerned, it iy a matter which
should certainly be dealt with at the
higher level. I would, however, like
to point out that so far as different
purts are conceined, serious charges of
corruption and misuse of power are
being made We would like to know
what the Government is doing with
rervard to them. In so far as the func-
tioning of gome of the officers, whom
1 do not want to name, are concerned,
in Calcutia Po't, they have become a
matier of scandal This should be im-
mediately looked into. I welcome the
limited smendment proposed. Though
some changes are made, yet I feel that
some sort of uniformity has to be
brought about in regard to all major
ports in India What is brought about
bv the Major Port Trust Amendment
Bill should not be the last word in
the matter of bringing gbout improve-
ments in all maior norts in India The
hen. Minister should at least assure
the Hnouge that Government i3 serious-
lv thinking on the acceptability or
.otherwise of the recommendatiuns
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made by this Commission and the
steps they propose to take to imple-
ment those proposals, when they pro-
pose to bring forward a further legis-
lation-a more comprehensive legisla-
tion—they should not bring forwerd
legislation piecemeal in order to give
an injustified impression to thig coun-
try.

SHRI B. V. NAIK (KANARA): Sir,
I welcome the Bill that has been
presented by the hon. Minister for
Shipping and Transport. The reasoms
for this Bill have been stated in the
Statement of Objects and Reasons,
namely, to give effect to certain recom-
mendations of the Major Ports Com-
mission accepted by Government. This
was in 1968. There hag been a consi-
derable period ot time which have
accepted since 1988 and 1974, About
the same time this Commission was
going into the question of major ports
there was amother study team which
at the instance and mvitation of the
then Minister, Dr. V.K.R.V. Rao, had
vieited this country and made a re-
port, This was by the International
Association of Ports and Harbours
where is a fund of information which
has been given by this Commission as
well which I am gquite sure has also
got the attention of the hon. Minister.
1 shal} refer to the general recom-
mendations of that study team later
but as for the specific case T would like
to submit while this Bill takes care of
the entie coastline of 3,500 miles m
thig country spreading from Calcutts
to Kandla we may see almost every
State in this country which is a mari-
time State in this country has been
taken care of and serviced by a major
port Msharashtra js serviced by Bom-
bay; West Bengal by Calcutta; Tamil
Nadu by Madras; Andhra Pradesh by
Vishakhapatnam; Orissa by Paradip;
Kerala by Corhin and the State of
Gujarat by Kandla. I do not know
one single reason why the State of
Karnataka.. ..

SHRI KAMLAPATI TRIPATHI:
Manyalore has been taken up and it is
now a major port.



SHRI B. V. NAIK: T am glad the
hon. Minister huas preferred to give
the clarification on this. Of course there
Is Murmagao but as far as the State
of Karnataka the purport of this Bill
does noi seem to be clear. It has not
been I'sted as a major port as far as
this Bill is concerned. I am very giad
that the hon. Minister now makes a
statement that Mangalore will be a
major port,

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): It is, al-
ready. K

SHRI B. V. NAIK: T would like the
hon. Deputy Minister to kindly assure
us of one thing. Is it a major port
trust as coming within the ambit of
this Bill or not?

SHRI PRANABKUMAR MUKER-
JEE: I may clarify the position and
say that two ports have been declared
as major ports, namely Tuticorin and
Mangarlore. Since they have just
been declared as such. no port trust
has been formed, nor are they gov-
erned by the Major Port Trusts Act,

1963. But they are being run de-
partmentally. d
MR DEPUTY-SPEAKER: But

what he would like to know is whe-
ther Manglore will come under the
Major Port Trusts Act after it has
been amended.

SHRI KAMALAPATI TRIPATHI:
Of course, it will come,

MR DEPUTY-SPEAKER: I think
he should be satisfied with that.

SHRI A. K. M. ISHAQUE BASIR-
HAT: Would there be any provision
in this Bill?

MR DEPUTY-SPEAKER: That
does not matter. That can be bro-
ught in later on. I think there is
some provision in the Bill under which
they can include any other port.

T > A
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SHRI PRANAB KUMAR MUKER-
dric: It will be extended.

SHRI B. V. NAIK: Since Mangalore
has aircady been declared, as the
Pon. Minister has also declared just
now, as « mejor port, I would re-
quest the hon, Minister to go through
the stulement made by the Karnat-
aka State Minister for Ports and Har-
bours, Mr Syed Ahmed Mohammad
Umar Yahya, in the month of July,
1974 in front of the Karnataka Cham-
ber of Commerce and Industry. It
seems that he has been trying to draw
the attention of the Centre to the
need for further development of the
Mancalore port. The details will be
available in his statement. His re-
marks might be a little critical and
unpalatable as far as the original de-
cision in regard to the selection of the
site, etc. is concerned. However, let
bygones be bygones, and we would
not like to deal with this specific case.
But the seclection of the future ports
at least will have to be done, bearing
in mind the faect that in regard to the
question of ports, harbours and such
other technological developments,
political considerations of local pres-
sure groups or political lobbies should
bear the least amount of relevance
when ultimately the decision is made-
by the Ministry in regard to the lo-
cation of the sites of major national
development.

The only point in regard to the port
trusts which I have reason to comp-
lain about to that there major port
trusts in this country have always
grown and all continue to grow be-
cause of the undivided attention paid
by the Government of India at the
cost of the minor ports and the inter-
mediate ports. Therefore, while we-
do appreciate the fart that the three
pioneer ports, namely Bombay,
Calcutta and Madras have now been
equated with the rest of the major
ports in this countrv, T would like to
know whether it will not be pos<ible
for the Government in the Ministry
of Shinping and Transoort to bring
forward a uniform Act in regard to
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2ll the ports that are there in these
3500 miles of the Indian coastline, so
that we have a common law  Why
shouid these be trecated as sonicthing
special and something at a hizher le-
voer whish needs the undivided
entiny of the Governmont of India?
What wrong, for example, have the
undeveloped but potentially tremen-
dous ports like Karwar have done?
What harm has it done?

il
ai-

What has Bhatkal done? Wnat has
Ma'pe done? There are hundreds of
such ports which are languishing for
want of consideration and actention,
financial assistance and so on. If
the-e ar~ identified and prompted, the
congestion and other problems of the
maior ports and port trusts can be
solved not throuzh administrative
measures but by providing the mer-
chant navy an alternative option.

One of the handicaps in this behalf
is this. Again take Karwar. The
shipyard cannot come there Yecause
it is not a major port. A major port
cannnt come because there is no rail-
way line. A railway line cannot come
unless there is a major port.

- SHRIMATI PARVATI KRISHNAN:
The railways have nc money—at
least that is what they say.

SHRI B. V. NAIK: Money can be
found provided it gets priority. I
would say this is a vicious circle.
Therefore, I would suggest that until
and unless you bring in uniform leg-
islation, things in regard to the rest
of the ports in the country will not
br'ghten. That would be a major
national loss.

Coming back to the recommenda-
tions made by thig International As-
soc ation of Ports anq Harbours, some
of them -re sort of rve-openers. One
is that the Central Government should
clo~ely not control port purchase of
co~t'v eanital equipment. This is
not verv fiattering for our port trust
administrations. What do they mean
bv that? 1 am not critcising the

AUGUST 6, 1974

(Amendment) Bill 15§
study team. I am asking what s
wrong with our port trust administ-
rations. In other words are the top
managements of the ports no{ cap-
able of making proper purchases?
That menns npurchases decisions have
to bhe taken out of their hands. In
plain terms, they ailude to corrup-
tion in purchases. This is not very
flattering.

Then they should there should be
clearance faciiilizs avoidance of de-
murrage charyges. the wa'ting that
goes at the ports should be brought
down to 24 hour:. This is something
like asking for the moon. We pget
well-loaded fertiliser and food ships
which come there and wait upstream
for a period of 15 days. The whole
country pays in foreign exchange the
demurrage charges worth hundreds
of thousands of rupees, I do not
know whether this legislation alone
will be able to prevent this wastage
of our foreign exchange.

The last point s this. Are we in
a position at least to utilise the full
capacity of thesec major port trusts?
At present what is the handling capa-
city and what are the plans and pro-
grammes to fully utilise the built-in
capacity of the major ports of this
country?

With these few remarks, I support
the BilL

SHRIMATI PARAVATI KRISHNAN
(Coimbatore): I welcome the thought
that it is there behind this Bill of
bringing about uniformity amongst the
major port trusts. But I have got my
qualmg and these are what I would
like to give expercssion tc now, speak--
ing on this Bill

Firstly, what is disturbing is that:
clauses 9, 10 and 11 of the Bill seek
to give the Chairman extraordinary
powers and will militate more and
more againt the democratic function-
ing the port truts. At the moment,
the port trustees do have certain
powers but these clauses seek to take.
away those powers and give further-
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powers to the Chairman who already
has so many powers, We have ex-
perience of the functioning of these
port trust boards, We know that,
saddled as they are with a large
number of representatives of various
government departments, whep the
Chairmap happens to be &n IAS or ICS
officer, these poor Johnnies are most
nervous to open their mouthg to pro-
test against what the Chairman may
be doing which they consider may not
be correct

Again, the functions of the various
members of the board have not been
defined specifically in order to create
the basis for demorcatic functioning
of these Boards The Chairman has
the power to reject any point that a
member of the board may send o be
included in the agenda; he does not
have t6 assign any reason. He may
say: “I do not ke your face or I do
not like your voice and therefore, 1
had not included it in the agenda”
Therefore, it is necessarv that +hese
functions should be clearl, defined so
that we safeguarq against autocratic
and bureaucratic functioning. It will
be in the Interest of the efficient
working of the ports if the boards are
run properly; otherwite why have
these boards at all? Is it to show
that there is democratic functioning
in the ports in democratic India,
where incidentally most things are
done by Ordinances? Why have
these boards? You can as well func-
tion through Ordinances. Therefore,
I would have been happier if the Bill
did not contain these clauses which
seek to restrict the powers of the
boards and enlarge the powers of the
chairman a< these will only lead to
distortion in the working of the
board,

For instance, tili recently the chair-
man has had the power to sanction
work upto a sum of Rs 25000 with-
out the prior sanction of the board;
he could go to the board for ex post
facto sanction That amount has re-
cently been increased by the Govern-
ment. He has been given more and
more powers and the powers of the
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board as such are being restricted, I
would therefore appeal to the Minis.
ter, broadminded as he js and having
been brought up in a system of demo-
cracy till now, that he should with-
draw these clauses from the Bill.

I should next ike to refer to an.
other prowision that affects the fuuc-
tioning of these boards. Today there
15 no uniform policy regarding recog-
nition of trade unions among the
various ports; it varies from port to
port. As a result of venfication
having been gone through, certain
unions had got representation on the
boards, But that trade union hill re-
maing umecogrused. The leader of
our party. Shn Inderjit Gupta is the
president of the Calcutta Port and
Dock Workers' union and was a mem=
ber of the port trust from April 70 to
March 1974. But the union was not
recognised, in terms of industrial re-
lations., It was so inspite of verifica-
tion, The result was that a vast num-
ber of problems and ditputes which
would come up and which could be
settled at the grass root leve] across
the table would have to be processed
by the Labour Ministry and then the
Ministry of Transport and Communi-
cations according to the usual proce.
dures anda delays. Files had to be
chased from one Minstry to another.
We would have to wait when the
Minister in dcharge was changed be-
cane of Cabinet reshuffile. With the
result the sores were festering more
and more leading to disharmony.
When the workers reach the end of
their patience and a strike takes place
then there is a hulla-baloo about how
they are holding the country to ran-
som, as was done about the railway
workers., There i3 the same kind of
bankruptcy in respect of industrial
relations in other departmerts ard
ministries also. 1 wonld therefore,
appeal to the hon. Minister that at
least he should have the foresight
and make some provisions for the
recognition of unions ard have the
atmosphere cleared in the hoard for
proper industrial relatiors so that
labour and irdustrial nenhleme ronld
be settled in the shortest possible
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time by the creation of facilities for
across the table settlements, Take
for instance the recognition of the
Madras Port United Labour Union.
ASK is the President of that umion.
Today by virtue of vertification, he is
a member of the Port Trust; he is a
trustee. At the same time, the union
is not still recognised, although last
year jt had a membership of 6400,
‘There have been more than one strike
during the last two years in that par-
ticular port and they could be settled
only when this union’s representatives
were called to Delhi by the Transport
Ministry or the Labour Ministry. Why
get to that stage? Why not have a
proper policy of recognition of unions
for settling industrial disputes and
maintaining industrial harmony?

I am glad we have heard a voice
speaking for Mangalore I think I
should also speak what I am com-
mitted to speak for my State of
Tamilnadu Why is 1t that Tuticorin
has been left out?

SHRI PRANAR KUMAR MUKHER-
JEE* It has already been declared a
major port Notification has been
issued But some work is still to be
completed

SHRI B V  NAIK: The
Minister
colleague
a clean
Mangalore

Deputy
1s contradicting his senior
While we have been given
assurance in regard to

MR DEPUTY-SPEAKER: I raised
that question and he said, nothing
stands in the way of Mangalore and
other ports being brought within the
purview of this Act through an nd-
ministrative measure

SHRIMATI PARVATHI KRISH-
NAN: We have experience of Gov-
ernment’s fm:cﬂo}ail?g First it is
urider consideration, then active con-
sidération, then urgent consideration
-akd months ‘snd yéars pass by.
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SHRI B. V. NAIK: It should be
donie by a legislative measure.

MR. DEPUTY-SPEAKER: If you
are so keen, you should have gent in
an amendment that these ports
should be included here,

SHRIMATI PARVATHI KRISH-
NAN: The State Government, in the
mudst of all jts preoccupations, has
also recommended that Tuticorin be
included as a major port. It is not
only a question of this legislation
covering Tuticorin Port. The pro-
blem will be, whether the workers of
the harbour project in Tuticorin are
to be absorbed in the Port Trust or
not. That demand is still outstand-
ing. That is why we would like the
minister to Include Tuticorin in this
Bill itself so that the various pro-
blems that exist there with regard to
labour can also be settled without
any delay.

SHRI CHINTAMONI PANIGRAHI
(BHUBANESWAR): Sir, I welcome
this Bill. I welcome also the way in
which the hon. Minister presented
this Bill. This is a major develop-
ment, so far as bringing about uni-
formity in all the major ports is con-
cerned, and this is something for
which we have been trying all these
yvears, because there were different
legislation for different ports. There-
fore, I appreciate the step the Gov-
ernment have taken.

So far as representation of labour
is concerned, it ig provided here that
before appointing any person to re-
present labour employed in the port,
the Central Government shall obtain
the opinion of the trade union, if any,
composed of persons employed in the
port and registered under the Trade
Unions Act, 1926, and that the num-
ber of persons so appeinted shall not
be less than two, The number can
be increased to four also, §o, there
is not much of controversy on this
point.

Will it not be more wuseful and
helpful if the lotal MLA and MP are
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nominated by the Government to the
port trust of that area? That will
help in democratizing the port trust
when the elected representatives are
included there. 1 hope the hon.
Minister will take this point into
consideration,

Then I come to the present position
of Paradeep port, which is a mmsjor
port. I am very happy that it is re-
ceiving the attention of the hon.
Minister. Recently T had been to
that port. 1 was happy to find that
the Railway Conventjon Committee
and the hon. Deputy Minister visited
that port Paradeep port was a gift
by the State Government to the Cen-
tral Government. The State Govern-
ment built that port by their own
effort and they spent Rs 16 crores.
Though the Central Government pro-
mised to reimburse that amount. they
have not done it so far, It is a big
burden on the Orissa Government
because they have to pay interest on
these Rs 16 crores. Yet, the Central
Government have not kept their pro-
mise,

Though this 18 onc of the deepest
ports, yet for the last many years it
is languishing, because three agencies
are now working in that port, name-
ly, the Port Trust, the railways and
the MMTC The Cuttak-Paradeep
railway link was constructed by
spending Rs. 16 crores to 17 crores.
That has been opened only to goods
traffic to carry iron ore to be export-
ed to Japan, After the completion of
the track, it was thought that annual-
1y three to four million tonnes of iron
ore would be exported. Today not
even 60,000 tonnes of iron ore In a
month goes to that port because the
railways do not provide the wagons.
When we met all the three agencies
separately, the railways laid the blame
on the MMTC, the MMTC on the Rail-
ways and the Port Trust on the rail-
ways. Though these agencies have
been entrusted with the responsibility
of exporting 4 million tonnes of iron
ore and even though so much money

Major Port ~ BRAVANA 185, 1808 (BAKA)
Trust

164«

hsg been spent, here ig no coordina-
tion between these three agencies.

MR. DEPUTY-SPEAKER: This. is
what the Americans call, passing the
buck,

(Amendment)
Bil

SHRI CHINTAMONI PANIGRAHI:
I am very happy to know that the_
hon. Deputy Minister has been ap=-
prised of the whole matter and that-
he has set up a committee after his
return from that place. I do not know
whether the committee will be able
to coordinate the work of the differ-
ent agencies, Anyhow the present
position is that the vast patential of
that port is languishing.

Now, the proposal for providing
wagon tippler system and tur com-
pleting the port railway system is
lying with the Transport Ministry for
the last three vears. The design hars
been completed in Vishakhapatnam,
In one hour, 25 wagons of iron ore is
being fed into the ship at Visakha-
patnam  For the last three years,
the proposal 1s still lying with the
Transport Minisiry They are work-
ing out whether it should be 25 wa-
gons per hour or 45 wagons per hour.
This argument 1s going on. They do
not agree as to whether it should be
25 wagons per hour or 45 wag =3 per
hour,

Let them agree to figure of 30 ar 35
wagons per hour, gstrike a mean, and
introduce this system so that the
Paradeep port handles more traffic.
The proposal has not yet been cleared.
It is still lying with the Transport
Ministry. I would request the hon.
Minister to kindly look into this
matter, When the design has been
completed in Vizag, why should it not
be introduced in the coming 2-%
months, in any modified form, in the
Paradeep port so that you could ex-
port iron ore.

About the general cargo berth, the
Government of India has already
sanctioned it. Not even one cargo
berth has been completed though in:
the Fifth Plan, the target is to have
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17 general cargo berths. The capa-
city of the Paradeep port will cover
the entire hinterland, right from
Madhya Pradesh, all this area, and it
can export 7 million tonnes of goods.
According to a recent survey conduct.
ed, it can go even upto 9 million
tonnes. With such potentialities, if
the Transport Ministry does not take
a little more interest, the Paradeep
port 1s not going to develop

Another problem n the Paradeep
port 15 the serious erosion that is
taking place there Three years ago.
1 went to the place where Nehru laid
the foundation stone and, at that
time, rea was 3 miles away from the
Nehru Bungalow Today, it 1s only
200 ft away Such a rapid erosion 1s
taking place They have spent Rs 34
crores on such a major port If the
erosion 15 not checked we are going
to lose such a big achievement in our
State It 1° a national achievement.
1 hope, the Government will do <ome-

thing about 1t T urge upon the
Minister to sovk into this problem
also

Lastly, I must  congratulate the
Mmister foi giving a little hope to
the people ol Orissa about the ship
building yard ‘Though it 1s not with-
1n the pmview of the discussion of
thic Bill, 1 am digressing a hitle
When the question came up about
locating the ship building yard mn the
count1y, I am verv happy to sa, that
his reply gave hopes to the people of
Orissa that the Government of India
1s taking into consideration the ques-
tion of having a ship building yard
at Paradeep 1 welcome thig measure

ot wrew fag wterr (a13) SITERE
TErea, s wEET a1 faer Ay § @ A
e & e 1963 ¥ fawr ® Y XA
da7 oy & fg aw wen W
¥ ey wwrer ag & e wT 1963 &
W SFA B O IRy TX W] A &
T fawre Y adm ) e @
fer § Jud Wt farerew o W A Brfige
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mft gt § 1wk, worww o A
&Ny e Ay ¥
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SHRI SURENDRA MOHANTY
(Kendrapara): Mr. Deputy-Speaker,
Sir, it is common knowledge that to-
day most of our major ports are limp-
ing and are in the red. Their effec-
tiveness leaves much to be desired.
In that context, I do expect that this
Bill should not merely think of the
problems but should have covered the
entire gspect of the reorganisation of
the major ports so as to make their
functioning more effective?

The House would recall that a Study
Team on the Major Ports which had
been appointed in the year 1968 made
g recommendation which I quote:

"We therefore urge that the Indian
Government authorise a study in

Trust organisation.”

“We suggest, therefore, that when
the reorganisation study of the Port
Trusts is initiated, the services of a
foreign management consulting firm
having expertise in the field of orga-
vization be engaged despite the fact
that the services of such firms are
generally expensive.”

In pursuance of this recommendation,
a Major Ports Commission had been
appointed which had made many re-
commendations out of which, if I
remember correctly, the only recom-
mendation which this Bill ig going to
implement is to bring the three major
ports, Calcutta, Bombay and Mad:as,
on par with the other portg like Vizag,
Tuticorin, Paradip, Kandla and Mar-
mugao 1n pursuance of the Port Trust
Act, 1962 Beyond that, I do not find
any significant recommendation which
is sought to be mmplemented by this
Bill I hope the hon. Minister will
explain to us while replying to this
debate as to why he has chosen not
to implement the other major recom-
mendations which the Major Port
Trusts Commission had recommended

In that context, I shall invite the
attention of the House to one s1gnifi-
cant fact. Ag regardg the organisation
of the Port Trust, the Chalirman
occupies g pivotal position 1n it But,
unfortunately, the position of the
Chairman of the Port Trust is not
very complimentary. I quote from
the Report of the Study Team on
Major Ports of India. On page 47,
this is what is stated therein:—

“We have previously presented
our general impressions of the re-
lationships which exist between
first, second and third level officials
at major ports. We add here that
while there are many obvious weak-
nesses in the relationships between
these officlals, the majority of Chair-
men at the individual ports who are
members of the Indian Administra-
tive Service (IA8) or, in a few
casesy, the Iandian Civil Rervice
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(ICS), have had extensive adminis-
Arative experience. As we have said,
.the basic fault we find is the very
‘fact that these individuals are ad-
ministrators rather than managers.
This appears to be more g fault of
the ‘system’ thap of the individuals.”

‘The Study Team has categorically
stated that the Chairmen ghould be
moze of mamagers than of administra-
fors. But, what do we find? Some
admimistrators function ag bureaucrats
and nct as Chairmen What 13 the
result of all this? I would invite the
attention of the Minister to page 147
of this Report I quote,

“The current Chairman ,f the
Purt Trust has served since May
1867. He had no experience m port
uperation or management prior to
becoming Chairman v

So, 3 man without any experience and
without knowing the A, B or C of a
port, 1, appointed as Chairman merely
because of the fact that he belongs 1o
the TAS What has been ihe net
result” Only yesterday, the hon
Minister, in reply to a question, in this
House has said that Paradip Port has
been 1ncurring a loss at the rate of
Res 3 crores a year

This ig the result when you put an
administrator as the head of a port
trust who has got no experience of
the port whatsoever But what do
we find in this Bill? We find the Gov-
ermment has not educated itself from
‘the past experience but on the other
hand it has given a position of further
premium to these Chairmen who have
no experience of port trusts

Further, the study team had rightly
recommended that the Chairmen
should be divested of their adminis-
trative duties and they should be more
entrusted Wwith the operational acti-
vities. Towards that end the team had
rightly urged the creation of a new
position designated as the General
Manager for each of the major ports
‘who would manage the day-to-day
activitieg ¢f the -port trusts. I hope
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the hon, Minister owes an gnswer to
thiz House as to why this recommen-
dation has not been implemented, why
non-technical men who have ng ox-
perience of the port trusts work are
entrusted with the management of the
port. 1 hold on this account our major
ports are decaying and their effective-
ness is dwindling.

Coming to Paradip port I would
invite the attention of the hon. Minis-
ter to Chapter 10 of the recommenda-
tions of the Major Ports Commission
in which they have made certain spe-
cific recommendations regarding the
ports of Kandla, Paradip, Tuticorin
and Mangalore. As the earlier speaker
pointed cut the Government of India
has so far paid Rs. 16.20 crores as loan
to the Pa ‘adip port whose interest has
a crippling effect on 1its development.
The House will be amused to learn
that some time back the treasures of
the Paradip port had been hypothecat-
ed to a nationalised bank to pay the
salaries of its employees. In that zon-
text the Major Ports Commission has
recommended in Chapter 10:

(i) provide an outright grant to
the extent of 20 per cent of
the capital cost of civil works
including berths, breakwatcrs,
reclamation, capital dredging
etc., but exclusive of the ex-
penditure on  mechanical
handling plants and oquip-
ment;

(ii) limit the obligation of these
ports to the payment of 'm-
terest gnd repayment of the
principal to only 50 per cent
of tne calptal outlay after de-
ducting the cast grant. These
ports would be reuqired to
pay the appropriate rate of
interest ag applicable to all
long term loans advanced by
Government during that year:

(iii) permit the Interast to be
capitalised during the cons-
truction stage o! the project;

repayment scheduls

(iv) apply
) for th.alnm during a period
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of 30 years, the first instal-
ment of repayment to com-
mence from the eleventh an-
of thy tommigsion-
project;

Now, what is happening? As regards
Paradip, after its sixtl, anniversary the
Government has been realising not only
the capital but also the interest which
has a crippling effect and which has
forced the Port Trust to hypothecate
its treasures to get money to make
payment to its employees.

ni
ing of

1 would only angd by saying that only
a more cursory and casual attention
has been paid to the development of
our major ports. It is common know-
ledge that our major ports are today
dwindling and declining. Not only
Calcutta but all the ports including
Kandla, Bombay, Madras etc, are hav-
mng a declining profitahility rate
Therefore, we would have expected
that the hon Minister should have
come forward with a Bill which would
have covered the entire ground of r~-
organising the port trusts to make
them more profitable so that they can
effectively function and they can con-
tribute efectively to the growth of
our economy. I hope that the hon.
Minister will bring forward in the near
future a more comprehensive Bill to
serve this end

Wt q® w (7). sA
fast ® wmx & fa & Wt wgrw W
ware ¥oT g1 W A+ fa AW
¥ fawfw 1953 & 3§ off | oy
o ¥ waAt foare & ag wEr 91

“The Committee regret to note
that though g sub-committee conais-
ting of senior representatives of
Calcutta, Bombsy and Madrag Port
Trusts was Set up as early as July,
1963, to recommend amendments cf
Bombay, Calcutta shd Mudrag Port
Trusts Acts, they took more than
three years to submit the report.”.

qwﬁrﬁﬁﬁﬁﬁlmm
it w2 &8 Tt fodtidvy QR

{Amendment)
Bill e

& I W W g e W o ) v
T ol e g firwr Y wr & forg
WY g & q §

areR AT ot T R #
fed firar § 1wk 4 e 3 Weede
& fedir farefir Srore g e W
9 dfw ) W oo W F He
v £

A FAET WY A TATET A o Ak
Nz as WA ATE AT Y-

“(i1) to consider broadly their deve-
lopment programmes i, the
context of present and future
national needs with special
reference to the changing
shi:‘:pmg and port technology;
an

(1u) tg examine
following
working —

(a) management,
(b) financing, and
(¢} personnel, and

specifically  the
aspects of port

(1v) to consider in the hght of all
the above, tne capacity of the
ports to enhance the current
ruteg of ex-gratia payment;
and

(v) tg review the arrangements
that exisy for coordination
among the different ports, and

(vi to make recommendations on
the above and other anciliary
matters ",

I A X 127 foeddwe € ) AT
wrad farer oA X wedy AT @ W EAY
or gew W oo ¥ zw fedn X
& sy g | fir andh Ay o Fee-
vy T A qu T ST E
R Rz A AR
g wrx o § 1 gt Pz 4
Fuwh vorg & dww o o g e
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RaqraR s RNty
TET Fa o wraew § ) xfeede o g,
3w &1 &1 wme ox, 8@ wify
o gw agT dwd § @ 9 N g
&7 & TwwT v v @ 5w e
¥ gt @ Y ¥ wehdvew i a¥ @ wwi
ar Af 7 € |1 TWEEw ¥ Fi 2w
Fm? smA R faRwFam e Ay
8 7 W gud foerdaw i & §
e g afas R ¥ o
aft foamw & &v ¥ § wfo
a¥ifrgz 3 W% AW T@T A oA
T § & 3w A WY Sifrr 9
Wy W T T AT ff, T T
o 7@ fear mar & 1 ordtEn w9A
%Y frar? w7 g Fro a7 o amn
®1 ATF @ feemar @, I 97 AR
@t Q) af 2 == ard Faddwew o
q7aw &1 ? S 3vd O &7 A A
? w7 fr dRF +ft 37 A7 7 o

TR

SHRI B V NAIK Are there any
dry ports anywhere 1n the woild’

o qmer g N, & froe 971 4w
A TMF ATRA T~ TP

“The |.rgest <imgle commodity 1n
India s seaborne trdade 1s iron ore
Total 1ron ore exports torm India
increased from 03 milhion tonnes 1n
1955-56 to 151 million tonnes 1n
1968-69
tion costs by the use of large-sized
ships can play a significant role 1n
ensuring the competitive character
of Indian iron ore”.

w faw ¥ AT drE A wEET
avet ¥ acs wif ww ag far
war § )1 voir fae afefew s e
wueg ¥ fotilw & s Fr g
Wy whew Wy Qe few @ wifi,
ford ot 12 & w1 eade Y 7 )
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W wy fusd (wtwr) ; Sumemw
agea, o A gy ¥ &w 4F A w
qg g Wl g f5 w@ fadaw &
fafww fgat w1 1 9o 70w ¥ gfr-
fafasr 37 71 warw Frar mr 8, &few
Tt "APIET WY AT ¥ AT a1
AreaTfereT #% o MW, 97 A gEw q
oW w d oW feaw ¥ g
qwell, Aelegw A feaEaz,
WaAT #1 ¢ A% T ¥ gfafifoer
fear mr &1 g wEwE ¥ fv oo
FRTE % fawre ¥ sgrAmoeET
T 91 g1 wgATfaEd @ d, @
Tt FT, IR AT JUEC
s iy a1 oae RN ¥ g
geamet 1 ¢ wfafafy g=r arfago
¥ ag o fadaleor /) gfe & =
TR

7% ¥ wgq & gag guTe W g
fr sgmmonfET & &7 § &5 &
sfafafa arE wrs 7= & &= wrfgn )
R 157§ TATH ¥, §9% W T A
AR S AT I @ g, =
F1 777 avag wfafrifed o 7w
AYETT § 999 WX THOT I0IW ZAT ¥ |
A A & aw F FAm &# a7
ravT WeAT g fF a=ngr ¥ arg
% = & 31 afafafa srfafadfeds
* ¥R gm anfew )

FE 11§ @T AT & 257 A
qfraaA fisar a7 &, Sw=r w48 &
fr A ¥ wfiFR 97 < o= #
% fe ol | TR I W Wl FW
T s A ¥ o AT
A § WX T avie N faegw s
AT wifge

g % W 22 §iX 23 W
Faw §, N 2 3 ¥ N gw 93
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Tgar a1, famer €7k ssmar off a7,
Fan! gree ¥ fegdw wrw w fiar
wrarr v, 8fie o srfew & gro ¥ e
o fer 77 & : “arf Tux, e gt
WX ¥ QAT WRT A ) T ¥ W
ar & qww awan g, e “sride o
MR mor e warae y ?
gt wifge, av “mmwa W "I
wy Ffiv)

Sgt A% *T 20 WX ¥ATE 36
FT qrey §, & €7 927 § qAm2 /7
& A% Y ynfi w7 FEATH ITAT HTATE
g ifrwma A A ¥ or faw
ot aw fiwggr ) qar Awar @ fr owoEe
9T IAFT GYET WA ZAT 2, W7 FL oG
adx ¥ 78, afew qu-fox w7 57 v
¥ w7 A F )

B AmA 9@ A @ £
ITH OF 97 AT F ATAT Y, A ¥W
wmt

“My dear Mr, Limaye,

1 am glad you have taken up the
-question of the ownership of the
foreshore lands. Besides the Bombay
reclamation scheme, the Government
of Maharashtra has been reclaiming
other foreshore lands on the coast of
Bombay and selling them to vested
interests to the detriment of the general
publie. In Bandra a piece of foreshore
land has beep sold to Otters Club on
Carter Road and another piece has
been given to g five star hotel at Lands
End. In the Mahim Creek the Gov-
-ernment has acquired about 130 acres
of foreshore land and given it to the
housing board.”

R TRE R
tfqm Al I NI
At i §, Agrowg f FoeTe IW 9T

F U ¥ urwre s ol R
aware & fir ga¥ art ¥ oeaf v
F= 8 mr § ) WA TR 9T qR
qx dur wrdy qAr § fr a awr
T & firwr wT ww gz § e
W K ady ek i
w I T W

“A large part of the area covered
by the scheme ig submerged in water
even at low water including plot
No.208, 210 to 224 of block III; plot
Nos. 73A, 74, 83 and 84 of block No.
V are covered by water even at low
tide. The Naval chart of the Bom-
bay Harbour prepared by the Naval
Hydrographical office of India shows
that even at low tide all the said
plots and almost the whole scheme
would be under water....”

MR. DEPUTY SPEAKER: You are
putting the Minjster in serious diffi-
culty.

Nt aq femd : gz oF Afag dzx
¥ T wEmw ¥ wfieor & faq &
g § FgT & aX qg TAE FAT W
THWT MY E

16 hrs.

MR. DEPUTY SPEAKER: You can
pass it on to the Minister.

! wy foqd : & e A &
AW 9T WA WEAW § | ¥ &7 €7
Ofen 5@ & fag g0 e wor A
ST 98 § | 7 GHT qR WIS 92 W
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‘I'F!'f ﬁlrh'i'fvr W w7 qETT
g § 6 wgt WA N a A ot
thgRSerd iwdfaragd fr

“The value of land in the Bombay
‘Backbay reclamation scheme is on a
national basis and what the lessee
has to pay is ground rent at 6.5 per
cent per annum calculated on the
notional value of the land nper g.
metre.”

1964 ¥ U% T fz7 1T w7 27w
qr FATLEIT 91 W7 A1 I 7 314 &
T §1 74T § 1+ &%A Fredrdwm & ot -y
o N g1 ) qfE saffRdtad
% ¥7 fara $7 @ Rt gw fom wrres
FrHr ¥ § miza) &1 quE &, <0 7,
AT T 16 FEA AW ¥ g
T AW A A qa B e 2
d99 INWA O A, 39T § qATW
forsr, d1a¥ § dnd qafmet frot
gz fafaze. .

MR DEPUTY SPEAKER: I .t your

contention that all this land belongs
to the Bombay Port Trust?

ot ay feerd Y @ ) SO w0
feer g ITAQE ZR 0T KEIZA 1 AT
Zree # qt o & faand fr @) Zre ATE
ag we? wifzfee 297 wran § | g AT
AT ogy W A A § | W7 AWg 3
&1 & W o, @q—art &Y
Wt AR T & AN TR )

foz QAW FEEEAR ST |
o & w6 A, e gl shfered
srgae fafeee, swd goom fafoay
sTedz fafwex, fawrg faee, @
98 ¥R, W wCAT ¥ foar 8, wwE
voswi X § 1R AT AW I
wEifm ARt wegF s Ea
T ax W vve ey, N faeer g
fuswr w Yad 75 WA Te 1IF

a8r
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W ¥ frew aem &g fee @
&% urs {fear | g T AvdaToEds
& feeefewrf Rzaareaz fafiree

TH ¥ 7% WIE 9T Iq qF & 9T
fear @ A vw AEET A—TTAT
QT o qg arw v ¥ § A€ §—
UF IFE T7 15-20 AW T ¥ (e
& ¥\ g fomr w7 1w w1 fgwrw srer
a

MR. DEPUTY-SPEAKER: 1 really
admire your resourcefulness. This
came as 8 constitutional issue. Now
you are putting the baby flat on the
lap of the Minister!

sy aq feqd =g o9 w9 F g,
¥ &1 q7g TEAT ET V) 20T 80 A
wrd & froqa v ag § 1 o= ag AT
WA AT ST AW W a1
a7 WM, 16 ATE GAEN ary, famsma -
A AT AT EAARALITE T
i {5 @ FF @ 7T Mg w4AE
o |Y AT WYY 9Eg AT, a9 e
AT 0% e 9 g A R g—
(sayT J—afee o, & st A
% fAu &g <@ g | 99 §99 W1 IAT
ww R g WO ey e
Fgar gar g 5 OF <o g9 S
S ¥ Qv I AT qIAT

it wwarafe feqrdY : & 77 @
g o1 f g Aveen wa-gfen A1 @)
t?

g c NI W@ §
ag -y @ & (X e ot feafa
dvd Freioe o & a3 a8 W
¥ arY @ QI | NG HAY a6 qg
ATAAT UTAT, X AGINE & A Haly
¥y s k% Fovwm a8 £ wifie,
w seet § fe degww Wi s
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®T Trerer § & oY Tw W wwar 1972
T 1971 & wAvw & fear s or «g
wE ¥ wrar ar ! wg ol ¥ ¥ oY e
q7 | O« AIAAT FX WOC T W 50
€1 v

s & wrAr feafer o @i w9 w1
W W g g wfeew 297
qw Nfer | 3q X ag feafr ok
€

“All lands, minerals ang other
things of value underlying the ocean
within the territoral waters of
India shall vest i1n the Union and be
held for the purposes of the Umion.”

a1 & waY vy ¥ dren qAT w 0w
g g e da% fortme = &
FRLAT WIS &, T A AR T
W1 24 2 Wi AW AT O & A
TEAT {4 297 & agT wAT & AT A7
T INF oy oo Y T g
] o w gegtas A faw &, A
Y T F RE ? WY wEGAT A §
v gy ? ey w7 AR R

Whether the Central Government 1s
not in collusion with the State Gov-
ernment?

afrra & sfeer & 7T @
w7 wg ayi A v R E 7
MR DEPUTY SPEAKER: The only
relevant question 1s Whether the Mi-
nister of Shipping and Transport
would claim that thig foreshore land

belong to the Bombay Port Trust You
have made your point.

g feed dar A & &
TE QF SR FEU 1 297 ¥ AEW
71 ag sgr & o g w2 A afiw
art & A% gt § 24 w2, fagw &
A1 e A W & @ aE writywe,
e W, gy A AL w

in Meghalaya (St) 184

TR T i e v, gk W
1€ WY W § wagwe Ad @ wwar

MR DEPUTY-SPEAKER: That is
a much bigger constitutional question.

SHRI MADHU LIMAYE: How can
I come ta the foreshore until I develop
the point?

MR DEPUTY-SPEARER I would
admit this only to the limited extent
where you would say that this land
belonga to the Bombay Port Trust. You
The Miniuster hag either to admit that
or deny that But do not go into the
bigger constitutional question

ot aq_feerd & &1 o7 taT Ay
Tgr g fir oY aree e ¥ St odrw b
JmHEar e faar aft g otr 7
g wfer | wa & S W w9
HTAT § | WIT AT FT STHAT° AH7
ez Ttk 2

SHRI B V NAIK When tha re-
claimed land rises above the sea level
then 1t ceases to be covered by article
291

ot wet fmd. g w1 AHT 59
F A9 N T ey g9t vr e ;)

MR DEPUTY-SPEAKER* Do not
go too far 1 do nol think it i1~ withun
the scope of the Bill You are raising
a very interesting powmt, an important
point But I am only pomnting out
that the broader constitutional mmpli-
cations cannot be discussed now he-
cause it 18 not within the scope of the
Minister for Transport and Shipping
to go nto the constitutional interpre-
tation of these things AIl that I
want to say is tnat If it i3 your case
that these go-calledq reclaimed fore-
shore lands shoulg properly be the
property of the Bombay Port Trust
then, of course, it 18 within the scope.
It 1g for the Mimster to say whether
iti § “yes” or “no”.

ot oy, Foerd e o # 3 2 ol

w1 Ay wreft | W A T AT )
TG I AT WY G GE0w € X W
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BT & W F A gy wEA
¥, Aoy e g oz F, feay g e &,
ared 9% gF vAT ¥ svedr ¥7 % R
Wi ar Wt g€ W ¢ 5 Sae
s Egd-arer s F qA T AT IR
W FY PV T AT OB 9By
#r g R owedEr ¥ o9 et
FAA A ¥ N ) AT § A
& arv ¥ WY IR g | AT qT
fasa g\ SYgr A 9 gz owe & T A
T 9F g & AEiE T ¥ O g
w1 v§ fea & @y WA

1979 & & o® F77 A0 ¢ o
A AT I F NF F AW Z76TA W7 oATFLA
FIAT T F F TW AW

‘Ap Act 1o consolidate the immo-
vable ang other property vesting in
the Trustees of the Port of Bombay
and certain pther property on, oOr
connected with the foreshore of the
Island o Bombay into one estate,
and to vest the control and manage-
ment of the same 1in one Publc
Trust and {or other purposes

WEHEREAS 1t 15 expedient that the
immoy able and other property vest-
g m the trustees of the Port of
Bombay should be consolidated with
certain other property on or con-
necled with  the foreshore of the
lsland of Bombav into one estate,
and that such consohdated estate
should, together with the rights and
powers now exercisable by the said
trustees be vested, subject to the
provisions heremnafter appearing, in
new trust, it 1s ecnacted as {ol-
lows —"

o 7 Av %Y sgren & 0 F—

:and includes the bed of the sea below
the high water mark.

& | AT ATE € T AR T FE-

Under the original Port Trust Act, the
land below high water mark also be-
longs to the Port Trust

AUGUST 6, 1974
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BRUR GUTE R F1E | WA 9% 7
& for W Afad, & 1072 ¥ ¥z
aTar § 1 9g 28 WIS, 1972 R
@ 100 g w1 g W ¥
ARATWIE | JRHTE WK AT 2T
ar€ 7 W 39 ® 9= fear v o
7 7 | gufy ez ¥ ofad gar @
3, fe 0% g @@ @ amd GR
T 1 <y Frarifee 7 o€ o ga% A
o1 Arfefrdwa 28 wREy, 72 % fAEAT-
¥ g e g, e g A
tfer = o 3-

“To the West: The eastern shore
of the Island of Bombay from the
boundary pillar situated on the
south bank of the Chandni creek to

the southern extrimity of Colaba
point "

7 feFw W T § L A
WY F AA ¥ AT e @ §) 39
fat oY S g TEwA & qRy % oy qATA
J5TAT 47 1 IR T FgT 4 5 W o
T D WA AW ARH
WY qF wrvaE weay wrgd §, At o
FAT FET AT F—ATT TF ¥ @O¥ 20 WIT
36 :1 Afed—afz s ¥ o
fodor &1 F19 gaT § a1 gE wIA
g7 2 a1 39« frafae sk frafer
W & W & Aga WO fHar Iy )
@ ¥ T® wrer W war @ afy o A
qrét §HT FTH FCT OF AT IA T GO¥
0¥ mEAs ik §, o ¥
T 7 kagamr s A & 1 W
gt T oe ¥
i & &t wias =7 & faw gu
¥ W oag wh o weT W @ &)
o & A A qww 68 wr AwA—

“The works to be undertaken by

the Board under thi Act may in-
clude—

(5) reclaiming, excavating, en-
closing and raising any part
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of the foreshore vested in the
Board when msuch reclama-
tion, excavation, enclosure or
raising may be necessary for
any of the purposeg of this
Act.”

IS gy, S g A WU AW
gt & o fas o 1 & qud ey
Y K- § faferog Tt
RN oo ad &t @
LR R

™ g3 Y EwmE wRE A W
Wyt o Faid § o a7 Toow fear &
% 9g fié &, & dwd o awr &
gedt faig §, 98 ¥ gAw g—

The Bombay Port Arust possesses
large landed estates most of which
have been created by the extensive
reclamations carrieq outf rom trme to
time 1n connection with the develop-
ment of the port These cstates total
nearly 1900 acres inclusive of the
Docks and Bunders and about 1350
acres exclusive of the Docks and

Bunders

o9 g W 1900 UFT FT HA £
ag | aeAt O IR T e | WY 47
TATITET {IFTT FT FAT AT AT ¥W A
mifes $7 @ 1 oF ara A @ 100
st oAt AT w1 Fadw w93 F9
1900 T%Y & wy wifaw § 1 &\
S Hr T o9 # TE 2 araE
1900 TF¥ wd frw & & gufam

araet § wfaw sydweor s & ar
éw & &, afewr wolt wgeg w "

wre faw ax ¥
mrasis g WA far aw
g d—

mlarling the scope. You are talking

AUGUST 6, 1874

in Meghalaya (St) 8
Bill

about Constitutiona] Amendment and!
somg other Bills . . .,

SHRI MADHU LIMAYE I azm
speaking to Clauses 20 ang 36.

dasaRd AP A £
9 ¥ ¥z ¥ og qu grar & | & wrrar Avgar
g fr oo drar 3w W Tl e §
fe o I w1 oY wEmer §, o A
aTeT 8, 39 ¥ = N 2w faarg
PE-gRTAVN &, AT AT F, g
B AT WA W A gT AT AW
a1 frgerms ¥ amfort wrarary ars
ffet Bt az & femd owr e
F w1 gfewe A T oAy 3,
Tt WX WZH & AW FAT W ?
FH G FH WA JTHC QAfZAT BT AT qAER
& far? 997 W FTE AT AR 2
T A 3% W7 qHT AW ®1 R
% fear oy AT @ fw AT A
HET |

it wwmiafa faasY g 7 ww
TErgauAr 2 fr aiges: gadg =70
7 za faa a1 saqmy frar @ A2 g9
QIR BTHq1 T A1 7 W% AT
te 2, fomth fg & 9 wemgrz 70
f 1 3gaAr avdnaam gz T &
FEAfAA T AWy AET & | ITAE
Aa g9F) §T IAT @A &7 AT ¥7 AR
7 ¥ auear g fv oo 729 F1 59y
|WIE FIAT RO )

ot ¥t qwo fawrdt (wrgrawE)
§ g @1 ¥y qow fyarmd §

it wwernafiy fqrdt @ qg o faw
wTaT war §, O¥ ANGHE Wi {AY
e & fad ot §, ¢w faw & Py
# fafide wiw §, sge ot A afefir
Fgagorft ¢ f5 A 9w
w ..



1890  Major Port Trust

MR, DEPUTY-SPEAKER: If there
has been an encroachment into your
land, that stands in the way of your
development.

SHRI KAMALAPATI TRIPATHI: I
am coming to that point. I have to
reply to all the points raised by the
hon. members.

§ frdza w7 <& a1 {5 g7 foad
cqTzEa IZA A, AT FT AT AT
gafer wdY 2, zafad fr ag fawr oF
et |y aftfa & & 1 39w S3wr fAT
zaar Y 2 fF ANT 9, 7EEH 082
FATAT, TETS AT TETH W AT AT
F7 famr sty | 77 A1 4 FAT 1963
7 2 z4 QA 9T @F g AT g,
af arn AT 21 SFT, IT AFT A qAT
war fF adY 954 § AR O F7Al
B 737 2, T a2t 9T g FE c A
waes A ¢ | Ag A1 A & oz
o HATEr 7L 21 1968 W FHIAT
F w1 feerloa &1, ga 71 fr 6 w1 A1
wa, zafey 4z 7gd 9g7 A1 s STy
qr | AZLETT  FT-MTAI-FEEF-ATAT |
w7 fas A9F AT q T F AL
3iva 7@ 2 fF @Al Rew qm A 9
ag @ &7 faar 9T o

T @gd & AAIT T T F—m—
FE TAFA F SaeUHZ AT 419 I35
T, IF FT SAGT FSTT 9T 34 d97
dwa 7E g | gqAT &1 ¥ aFAr g
fF Fadar 912 F sAAIHE Fr A1
TgT WA AT @ gt A1 @ gfegan
FT ST 912 a7 @7 ¢ 98 = wfuag F
aw @1 ¢ {5 Fawar I 159 #ag faq
ST AT T2 F@1F gfeRaT 9% W oAF
g B T FATAT IF HT GF |
g &% 2 fF goelt F @At @& 20
FTEFT FN ATAAT AT FIFTATEA 8 |
IAF gFAE H AT AW F qraSrg qedv

& @Y &, 9w g Fawr @ g &
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* —
T T 29 wqe R 3w, 99 § aradT
FCH IR RHAT g 8, 39 faem A
T 7w & 3w saiar gt #g awar, faam
za% fF ag AHaT 39 auy T A0-
faams & few o2 ama @ & & <
FTEFFT  F qrAr fawar g § a2
stgTsit &1 ;rAr qufEagy gr | gleaar
F 9 WA H ITFT AT 1 OAEAT
TEH & SAeqa F AL F IgAr &
Fg aFar g {5 cafan FdoT § qi=dl
GISAT F 27T T9A7T T@T 2 | TIEA F
Sqwqisz &7 ard gHIL AHA 2 |
gardY 3T g @Y T--uaRaRE o 67
geiE o ) gafwg 37 At #r 5w
qug § 10 ¢ % W 9 T 7
Tagz fFaT F0Q | A AFT AT GE
2T, FATAT F 9 &N AT [z w1 TrE
Y, &t ¥ AgT FedAead 21 W3 )
FaAwel § aga @ ML geas FdragT 2
Al g FeAvAT F1 gL FLA AT FLA7
# A AR AX drEE Fqr FTOAR
W32 AT A90 FT | 57 Y 1 THAY
Fifow A A& | FF 3 @Y FT
F 7% qi=dl AT § e E ¥ S9-
woz & g qarT@r AT g1 Srarg w17
g#1d AT § I 9 wavd sAra f7ar
SR |

ATAE AT 7 w7 (% FAlEH T F15
9T 9 AgY & a1 agd  w=er 1T
ETarE & i A\ § Ao A graar g o
qradt grorasy ¥ F1 afrearg F o
1 gl & agi WY gy war g 1 9%
Y Ao O g feRmx fFr sr 95 € 1
1963 & U7z & qarfas o7 AfefsdaT
THE § $7% ToFT &7 QTS FTAFAE |
ar 7z &1 A7 wox qea fewaz @l
T g IT I TCATE &Y AFAT 4 FF AT
¥ 9T & fegariww @ Aifefwda
&1 &Y AT & ST qE T & A1A & A
TE H affefEdww F@E ZE@FC
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agr oAk W& | (rAeTr ) W
agrgar & | Qe Y qareE e §
R At At 7 O ZE TRE A
s Afer R N & —
TG AAA N WY g 9
qradt gemaelt ¥ ag &% wg Fow
U T S0 A W o g 9w
wT Y § ST W g 1 g wAE
9 7 a1 gEARITA F 9 N 7 S
& W & sew & g ? &y faad
w5 ¥ A W g, foadt v &
aaw I QR Saw et el
W W T g wf § e o a
FY T @ § A gy awr v
ATTEETR IART Wal (AT @ |
al A qFqA FY 1€ @ q@r &0
AR AR gt fe—2at 9’ 8 93
FAT O A TEH QI W g1 S

@t o WMo wae (wwrrw)
ITere W, afR W R wAta ¥
& 1963 ¥ e ¥ Jvww (1) ¥ fonr
ma &

“It applies 1n the first instance
such of the provisiong with effect
from guch date as may be specified
in the Notification "

¥ wrod Arew A v ot ¥ qEAT
agar g s we o) giwfe &
T 7wt mfefwa gur & ar
g ?

st wweafa Pt - Afefeiwa
WA W R oag v 9
fomae @ ™ 1 W

(Amendment) 193
Bil

woff angx & Wy fw
W N e o W ol R
&g @} ¥ Rore 9 & sty oy Ferrfont
g g s & qw fawfar
xR & s e Ma
fear o

4344
%ﬁi’iﬁ
a?
*311
ji‘ 1
14232

g & Tl ¥ fAg gw wr Aifra
R ag o
FTON T T AT FL AT TG &1
ST I A 9 TE ST 9747 IE AT
EY ¥ 1 TR oF oY oY qag &, TR
Faag 7, 50F AN I T IO
ferms & ot @t e wr
WA b 8 I=iR 3 Wi aga
aedT 96 T A TAqT A & fAq
T T9AT T@T T § | IR O A gH
AT HIA |
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¥ wg wwar § fis gt aw il Fed §
ag o § fs & Fovewy dv amdt o

ot vk mar W @1 WfE e
¥ @wg WX qF AW I5WAT 47 FAfAg
Hx agr 9T TOT A IEW w7 i qar
€ foerd p? qg ft & f6 R
9% # d¥ N @3 ¥ & WA AW
W & A, Faw fodm fem @t de
fis w9 & R F 1 TEEY §W AT
ad e 3t wrE v g oW A

$ | UF T WIURI T AT ATBA
fos I A FHTVIAAT FATE 11879 FT
e ag wfafome 193 911 1935 &

WA AAARE WE gfear At A, 0w
WA A4 0% A9 TR 1 A frm—
I TFA W7 S g1 747 g1 AT TAET
Jre-qvrE # wmxr AfeEw A

o ufan & foeelt oo &, 2 &
fafre & war e e feward
gl w7 § Rew wiyi w=Tf
x, wgw & Iw g
T wf § 1 W W AR O
gfymr & dv §, Rz wwdiz w1 W
wear we oft §, wx ¥ o §, ®W
mn“qrt,{olﬁut |

Amendment) Blll 394

Bt fir firey weer g0 fro oY wewre WY
ficar, wgt & wour firay Bfier g Jewlt
o arrerd wff &1 (swwamr) &
ug Friey w3 o o feart wow o
& oY gardt § Y, O fafiz,
qfar Wi T2 T o, o @-
dfem % ot dx @ Ty g} P @
ot Fuit Mt geniT wff s awr
grf arze A Wi A awee W X
iy & o wiT § 9y avafer § 2 yadz
¥, & wrp ¥ gafes 2 aeddz
W 30 9T W W TG T AT §,
1 T T $T q54T § AT A% fE
A T W o a4 XA
ot % Fodrier ot wey T ar  &fe
g9 W AT S A v R § I
farmm @t e fr ¢ wa g
forrders o A #T a5y § 1 W@
SRevT IHA 3 W § 1 TR Y 39
& mar g a1 A W ) wTE 73T
St a Io7€ 8, Wiy agy A wrewr §
gafoe W9 @ &9 & 99 ATHA 6
a0 FTAET ) WY GE T HEAT
BieT A1 "wer § 91X 9N a7 §Ae
wIaT A € 1 99 9 WoE g A
gex TR “FeRm” W gyama |

ot 7y ferd ;gAY

o1 wwamaf frast  oF T 0y
w@ ok fF Yocde 6 qrdw agw @
ar o & A o fade qad A
§ & Ferarr gad fir s ¥ o fawr-
for #1 @ & g8 Sewfew g
wifge wetfmew ot qefafegws
%1 aer & gav fag gy @ o
vl f& owhow
oE & Aoy ¥ N gt O
¥ ag ww AW T w9l | -
4w, fedt Wachy, wrew g, T
s frardve et 2 g ¥ @A
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#% a@ § fr g wéo o Ao,
urfe Qo gWo wWTEHY TA WA ¥ 1
M i & vz A F oA
(sa=ar)

Ag regards the query raised by
Shrimati1 Paivathi Krishnan, there 1s
no provision as such that only IAS
can be appomnted Anybody can be
appointed. It 1s the discretion of the
Government to appoint anybody 1t
likes—he may be 1A S or he may not
be, or he may be anybody else

v afeqd @ 3 wwr f
¥ Qo Ao W o e 1
Wt @ % | 1963 ¥ g &7 IS
ar  @few ag quifaa A& FwT Aq
wit fs ay Wy B wnen wifeR W
sifez wit agf & @ g9 oA qdy )

% wr wrer famd ot & wit f
v & syfafedfedt & < o) wet aw
o 7w § wawwr O F FEwT wN-
o & ¢ 1w 3§ avew wafrd
frargerd | WA wrcwR AN
v Wy & fod and

it Wiy dead: qpd wak WI9T N
wr Porivdaw a7 |

(Amendment)
Bl 1%

o we el © € W Yo
teter % unr ¥N 1 oW WY ES
wonr wtfigly

ot wwerafie fexrat : ay Ten

;rfqiz ag wi & wmwen g s dre
|

SHRIMATI PARVATHI KRISHNAN:
Sir, I want to seek some clarification
from the hon. Minister. The point
that 1 raised was this As regards
clauses 10 and 11, the Minister, while
speaking at the bepinnming, said@ that
these were only with a view iy see
that the ports of Calcutta, Madres and
Bombay are brought withip the pur-
view of the Act and a uniformity 1s
brought about i1n the major ports. But,
in so doing, you have shpped into
clauses 10 and 11 whercby you res-
trict the powrrs of the Board and you
have given extia powers to the Chair-
man That wag my request to you
You withdraw thoze clauseg beccause
they arc restiicting the democratic
functioning of the Board by giving
such blanket poweils 1o the Chairman

MR DEPUTY-SPEAKER- Do you
give extra powers to the Charman?
That 1s her question

SHRI
No, Sir

SHRIMATI PARVATHI KRISHNAN:
They have given powers to the Chair-
man They are there How 1s that he
13 misleading the House?

PROP MADHU DANDAVATE
(Rajapur): They are there in the Bill

KAMLAPATI TRIPATHI

SHRIMATI PARVATHI KRISHNAN:
He is misleading the House. (Interrup-
tions).

MR. DEPUTY-SPEAKER: It
question of opinion whether
clauses have given extra powers 10
Chairmsn or not. We are pot
into that. It is a question of
and it is for the House to décide.

1IN

i
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SHRIMATI PARVATHI KRISHNAN:
8ir, with your permission, may I sy
a word? May I have your permission
to read it out?

MR, DEPUTY-SPEAKER: It iy a
question of opinion Mr, Shiv WNath
Singh, do you also join this fray?

oft fowwre frg o v oW
wa™r Somy 41 f& oY fgeevr d ¥
€ oW W A 7 faiem
T wwaaw N wraafa d 7

ot waamafy frst e w16
¥ wrlY &, 3% w7 o 2 avw e wn
Al A oW, T @ i 4 gz
gfad gesdl mifom 7wl
g Tifed, 7 A9 &1 9§ FTI
¥ Y #g1 99 1 g T A

MR DEPUTY-SPEAKER Ine ques-
tion 1s

*That the Bill 19 smend the Major
Trusty, Act 1803, be taken mmto con-
sideration’

The motion was adopted

MR DEPUTY-SPEAKER Now we
take up clause by-clause considera-
tion Clauses 2 and 3 there are mo
smendments

The question 15

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted

Clauses 2 and 3 were added to the
Bill

Clanse 4— (Amendment of section 3)

MR. DEPUTY-SPEAKER"* There are
amendments by Shri Ramavatar
Shastrl. Are you moving them?

SHRI RAMAVATAR SHASTRI
(Patna): 1 beg to move,
“Page 2, hne 20—

«Jor *two” substitule ‘‘four”. (8)

Ireger oY, W ol var W
o (4) % foomr & weft W &
arow ¥ Aw wgr wr fedwe s
=@ sy, s ¥ wfor W s
¥ wiafwfody v frr ST owr &
afen v o gt femr § "W
dw &7 ¢ ag awy dov & far o
e}, AT T A wT T 1
sqagTe ¥ o fow faur amar § swwC
WY THY 9T wHE ST & W Jwodr
e zg A gg afy v & 1
wifay o fAdew § f& o o
frrfr  mradR ¥ g e w0 oA
Freme R 4 ar 5 FAT AAg
qm2A g W7 sO7-v07  qAw A
qage ATeAl { Aufar wogr Avsw
91t & w7 FE g ET & | w9 AT
I FEA 2 ITW@ F AWZ EN WIT 9T
ARTA AALI FT AFAW A AE T
THd | zAfAY AWTR aEr T e
A T Q¥ & Q7 WAGE! FT qggnr
T AT AAEA g o owm R
forg w1 & fr 3= w9 "mEAY
€1 =y ® WA gU oAw & wfafafa
TH AT 1T oRy W ot wewr § faw &
7 AR qATT A AT ¥ e ¥ wgnar
X o gfewe & 85 & o omg
was Efrizafom & ) o
& A aft awwy g A { s fe
ag A wr W A Fe /Y 1 W
7 &9 Y EFI, T AT A
ww gam & 2 Nomg 4 w0
wifgd |

wy wwarfa famdt  q@ aEE
wz § fiv wredt oft w1 qg Swe AwTT
aff v wwar | W oo § Iw R
fafrmy ¢ € 1 Wl |rO TafRe WY
s ageT, AfeT ST §T A
< e fe fedfy arog gerar = 519
srowre WY sfirere § e 19 amedf @
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wlf woh § o ¥ ot o Grte W
go vt Folivéww ¥ gt §, 1€ v
forrrarmfi § | vl fafre
wrwr g ) W g ¥ S e
¥wrag @yt aoercw sl g fs
wff grfaw eww 2 ¥ Jmge v T ar
6 ®T X | ¥ WweaT AT wEAX M
§ S ¥ falr

MR. DEPUTY-SPEAKER: I shall

now put amendment No. 8 to the vote
of the Heuse.

Amendment No, 9 was put and
negatived
MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 4 stand part of the
Bl n

The motion was adopted.
Clause 4 was added to the Bill,
Clauses 5 to § were added to the Bill.

Clause 10—
{Amendment of section 24).
Amendment made:

Page 3,—
for lines 42 to 45, substitute—

‘(1) for clause (a), the follow:ng
clause ghall be substituted, namely:—

“(a) 1n the case of a post—

(i) the incumbent of which is to
be regarded as the Head of a
department; or

(ii) to which such incumhent is to
be appointed; or

(ili) the maximum of the pay scale
of which (exclusive of allow-
ances) exceeds two thousand
Tupees,

‘be exercisable by the Central Gov-
ernment after consultation with the
Chairman;”;” (1).

(Shri Kamalgpati Tripathi)

MR, DEPUTY-SFEAKER: The
question is:

(Ammm 200
“That Clause 10, as amended,
stand part of the Bill”

The motion was edopted.

Clause 10, as amended, was added to

the BilL

Clanse 11—
(Amendment of section 25)
Amendments made:

Page & before line 5, inserte

‘(1) in the opening portion, the
word “promoting” shall be omitted;’
(2).

Page 4, line 5, for “(1)", substitute
“2)”. (3).

Page 4 line 12, for “(2)”, substitute
“(3)"  (4).

Page 4, omit hnes 13 and 14. (5).
Page 4, line 15, omit “(b)". (6).
(Shri Kamlapati Tripathi)

MR DEPUTY-SPEAKER: The ques-
tion is:

“That clause 11, as
stand part of the BilL”
The motion was adopted,

Clause 11, as amended, was added to
the Bill

Clguses 12 to 21 were added to the
Bill.

Clause 22—
(Amendment of section 61).

SHRI RAMAVATAR SHASTRI: I
beg to move:

amended,

Page 6, lines 27 and 28, omit
“private agreements”, (18).
NAagr afraoF e d
o #x qy wur & Fr wre wd dntar Y
wufir oY wrex oft & g wly § i
W @ e v Wt o § oo anfy
w A W g

Fot @ wogere firwwar § ot o
e mvfx o oty § el O ot wwfle
T g v §, e ow arlt sl
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& 1 & wrgert f fie xawY ©: ity we e
MY | THET WY CIX T OF W Wy
wig ¥ var wek § 1 W w59
mif e AT o v
witw § dfer e wafr F oo 2 8
et ag dar Y IW W W 7B w
FYEAT wT qwar § 1 wT WY w7 Twd
¢ fx g ot wedrr w357 ) Sfer ag
dar Tawr & | XA T TW OF ATH WY
vafu ®rgv & afA v )

oft wwenafr frrdt W R
¥ I AT ATRAY A A N A FN w5
|AA feaT @ IEW M@E AWET AG
¥ wAET wea gy @ e o WA e
7L T A W T T A &7 "
q FTE a1 oE AT M E O
¥ q WA w7 EATH 7 w0 CEY
91 F AT EIT 1 T ATA W9 AR
€Y v rfoy 7y A 4ré ®7 [HET R
AL AT UF A1V K WG T AT w7
wara §, & wwwen g f5 oy gmfas @
SR A AT FT AL
MR DEPUTY-SPEAKER I shall

now put amendment No 10 to the
vote of the House.

Amendment No. 10 was put and
negatived

MR DEPUTY-SPEAKER:
question is.

The
“That clause 22 stand part of the
BilL"
The moton was adopted.

Clause 72 was added to the bul

Clause 23—
(Amendment of section 62).

SHRI RAMAVATAR SHASTRL: I
beg to move:

Page 6, Lne 38, omit ", private
agreement” (11).

Page 6, lines 42 and 43, omit
“private agreement”. (12).

AUGUST 6, 1974

(Amendment) Bill 203

MR. DEPUTY-SPEAKER: 1 shall
now put these amendments to the
vote of the House.

Amendments Nos, 11 and 12 were put
and negatived.

MR, DEPUTY-SPEAKER;
question is:

“That clause 23 stand part of the
Bill".

The motion wag a*--ted.

The

Clause 23 was added to the Bill.
Clauge 24—
{Amendment of section 68)

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 7, hine 5, for “four” substitute
“two™ (13)

Page 7, ine 17, for ‘“one Yyear”
substitute '‘six months” (14).

SHRI KAMLAPATI TRIPATHI: 1
beg to move:

Page 7, ine 20, for “held by the
Board upon trust” substitute “applied
by the Board” (7).

st THTATC w224
gt ¥ 71 & % &9 arf 3ev 1 S
arz wrad g o foran & fir sTedz -
FEadaAFT Ao 7 A0 w0
& & [ wifdz mge %
F7 WY WHEAL ®H1 WA WEAT 6R
for &7 FTru FIN W w@WO@ TR
77 ¥ WY ®E W a0 wUET q6e
¢ | afea wTEde withe * aw A R
w4 § T & S g O gl W
ure frrer X oY R QAT ORI T WA
% fir wYE oY JU% A ¥ WY TAR oG
FT A5 | TF A T AT A A€ WY
grY wfge WX 7 fdlt Wi 81 W
T g T wifed | fodt aw §w
it gt wifge ) ek gite W
forht g€ wrw wvwar g 1 for %X W
R THE F QT W Y



ad3 Major Port.  SRAVANA 18, 1896 MAJ :
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oy waan i feawst ;. wrelt ot
mﬁu&ﬁ#mminmﬁmh
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AR ET 1\ A wawA A g
§ WX T 7 Nwa N 7 93T qAD
& v & wely s & ) W Ty
arwy T ¢ {7 e ofy T faram ok
qw a9 ATEAT qWET 4T ATEAT
Fifaw @ <@ faor s gk W
W g § Amfoz 7% FwA
qgm Igat Fama fJw
feg grom & famifaces gan, Wi
ag T o1 <@ & 1 WY FEA § I
1 g1 g% ¢ Afea g 3 frm wmy
w9 A Y 71T T TS 2T AT A
T ®rAg w3t fa= a7y

SHRI KAMLAPATI TRIPATHI: 1
am not accepting amendmeng No, 13,
I am accepting amendment No. 14.

MR. DEPUTY-SPEAKER: The
question is:

“Page 7, line 20,—for “held by
the Board upon trust” substitute

“applied by the Board” (7).

The motion was adopted.

SHRI RAMAVATAR SHASTRI: 1
seek leave of the House to withdraw

my amendmend No. 13.

Amendment No. 13 was,
withdrawn.

MR. DEPUTY-SPEAKER: The
question is:

“Pgge 7, line 17,—for “ome year”
substitute “gix montha”. (14).

The mmmndaptml

by leave,

MR. - DEPUTY-SPEAKER: The
question js: . L .

. “That clause 24, as . amended,
stand part of the Bill".

The motion was adopted.

Clause 24, as amended, was added to
the Bill.

Clauses 25 and 37 was added to the
Bill,

Clause 38—
(Amenment of section 133)

MR. DEPUTY-SPEAKER: Amend-
ment by Shri Kamlapati Tripathi, No.
8, He is moving it. The other amend-
ment No. 22 is the same and need not
be moved.

Amendment made:

“Page 10,—after line 27, insert—

“(2E) Upon the cesser ol apera-
tion of the provisions of the Acts
referred in sub-sections (2A), (2B)
and (2C), the provisions of section
6 of the General Clauses Act, 1897,
(1 of 1897) shail apply as if the pro-
visions first-mentioned were provi-
sions contained i, a Central Actand
such cessor of operation were 5 re-
peal, and the mention of particular
matters in sub-section (2D) shall not
be held to prejudice or affect the
general application of the said sec-
tion 6 with regard to the effect of
repeals.”. (8).

(Shri Kamlapati Tripathi).

MR. DEPUTY-SPEAKER: THE
question is;

“That clause 38, as amended,
stand part of the BIIL” '

The motion was adopted.

Clause 38, as umended was added to
the Bill

Clause 39, 40 and 1, the Enacting

:FmﬁumdﬂwmhmuWEto

ﬂu Bill.
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SHRI KAMLAPATI TRIPATHI: I
beg to move;
“That the Bill, as amended, be
Pasand.’!

MR. DEPUTY-SPEAKER: The
questiop is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

—

1657 hrs,
UNIVERSITY OF IIYDERABAD BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): I beg
‘o move.

“That the Bill to e-tablish and
incorporate a teaching University
in the State of Andhra Pradesh and
to provide for matters connected
therewitn or incudental theieto, be
taken into consideration.”

The Houwe would 1ecall that as part
of the six pant [mm la {for Andhra
Pradesh 1t was envisaped that a Cen-
tra] Umiveraty wou'd he established
at Hyverabud to augment the existing
educationnl {acihties 1n the State of
Andhra Pradesh Subsequently
Farbament had passed the Con-titu-
tion (32nd) Amendment Bill which
tntey aha piovided fur 4 new article,
371E  empowering Parliament to
make law to establish a umiversity
in Andhra Pradesh After ratifica-
tion by the required number of State
legislatures, 1t was given assent by
the President and the Act hac been
brought into force with effect from
July 1, 1974 I, exercise of the
powers conferred by the Act the
President has also issued the Andhra
Pradesh  Educational  Institutions
Regulation of appointment. order,
1974 on July 4, 1974 defining “local
area”, “local candidates", ete, provid-
ing for reservation in State and non-
State universities and educational in-
stitutions, This notification has been
cosmunicated to the Government ot
Andhra Pradesh and consequently it

Unioersity of AVUGUST 6, 1074

Hyderabad Bill 206

Since this decision was taken. I
had appointed g working group under
the chawrmanship of Dr. George
Jacob, Chairman of the University
Grants Commission to make recom-
mendations regarding the main fea-
tures of the Bill The Committee
visited Hyderabad and held discuse
sions with various expert; and made
some recommendations, The more
important of these recommendations
are that the University should be a
unitary one and that its jurisdiction
should extend to its own campus.
Although in all the other respects, the
Government had accepted the recom-
mendations of the Committee, I ven-
ture to -~ubmit that we have made a
shight modification we have em-
powered the University to establish

other campuscs if 1t so desires. in
other parts of Andhra Pradesh. It
17 hrs

dors nnt mean that today we would
be i1n y position to establish other
campuses, but we thought 1t might
be desuizable to give this power
to the unnersity Sumuliancously, it
would have the power to establish
and maintan  special centres and
specialised laboratories for research
in placer outside the jurisdiction. This
reccommendation has been accepted.
The other powers andg objeclives are
more or less the .amc ax in the case
of the North Eostern Hill Unmiversity.
The umwversity should offer three
years honours courses and 2 years
master courses 1 year Ms, Phil. and
other research courses, We have
accepted this in principle but it
would be for the university to work
out the details The basic structure
of the university of having schools
providing for intra-disciplinary stud-
fes is being provided for in the Bill
In addition, we are visualising that
this university should be able to
collaborate with other research insii-
tutions which have been established
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in Hydersbad. particularliy the re-
search institutions which are baiag
finsnced from varicus Central Gov-
ernment sources. I am glad my col.
league, the Minister of Science and
Technology is here. The lsboratories
for which he is responsible to this
House have offered to give their full
cooperation to this university for
organising its academic end research
activities,

The Jacob Committee also visua-
lizes that the semester system and
new techniqueg of evaluation should
be accepted by this university, I
hope that all this will be accepted,
although we cannot possibly provide
for these details in the Bill itself. But
we have accepted the basic principle
which the committee has recommend-
ed that admissions to the university
should be on an all-India basis and
admission testg may be prescribed for
admission to different courses if the
university considers so fit. There can
be no reservation for candidates be-
longing to a particular region or
State, but we have ensured that it
would be legal for the umversity—
I hope the university will exercise
that power—to provide reservation
for scheduled castes and schedufled
tribes, We think it is essential that
all univemities and institutions of
higher learning, particularly those
supported by the Central Government
should not only provide reservations
but also take suitable measures to see
that the seats reserved for scheduled
castes and scheduled tribes are
actually filled. For that purposze, we
‘will be giving full support to the uni-
vemity to take such steps as they
may deem necessary.

We also reguested the working
group under Dr. Jacob to provids the
mutline of the Bfll. The job of the
Government has been greatly facili-
tated and the outling they gave has
been more or less accepted by us and
is now for the consideration of the
House.

In the objects and powers, the
House may notice that integrated
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courses in Humsnities and Sciences
can be provided and educationsl pro-
grammeg Wwill necessarily have inter-
disciplinary facilities. I have men.
tioned the cooperation with other in-
stitutions and the power of the uni~-
versity to establish specialised centres
and research laboratories.

The President of India shall be the
Visitor of this university, as he is the
Visitor of all Central Universities. In
the case of two Central Universities
in Uttar Pradesh, namely, the Aligarh
Muslim University and the Banaras
Hindu University, the Governor of
Uttar Pradesh is the Chief Rector.
In the same way, we have provided
that the Governor of the State of
Andhra Pradesh shall be the Chief
Rector of this University,

The usual offices have been pro-
vided for, namely, the Chancellor,
the Vice-Chancellor, the Pro-Vice
Chancellor, Deang of the Schools, Re-
gistrar, Finance Officer etc.

Here 1 would offer an apology to
this hon. House about the Hindi ver-
sion. It was pointed out to me by
an hon Member that in the Hindi
version we have given the equival-
ent of Vice-Chancellor as Upes Kula-
pati, which was the traditional form
of translating the term Vice-Chancel-
lor. But, recently, the Commission
for which I am responsible to this
House, has taken a decision that the
Vice-Chancellor should not be ad-
dressed as Upa Kulapati, but should
be addressed as Kulapati. That deci-
sion has been taken and now we are
thinking of designating Vice-Chan-
cellors as Kulepatis.

o UsTemT wewt  (vewr)
AT WY 0qT FF ?

e QWo X WY yam : TR |

terminology which is
now being accepted in Rindi in
most acedemic circles s that
the Chancellor should be Kula-
dhipati and the Vice-Chancellor

The new
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should be Kulapati, and not Upa Kula-
pati, s was formerly the case. There-
fore, Sir, 1 would crave your indul-
gence and, through you, that of the
hon. House, that the necessary cor-
rection be made in the Hindi version
of this Bill.

The initial appointments of the
officers will be made by the Visitor,
as was the case in the North-Eastern
Hill University. Again, for the ini-
tial period of the first three years
when the University is being estab-
lished the main bodies will be nomi-
nated by the Visitor. As we have
done in the case of the North-Eastern
Hill University, there will be a Plan-
ning Board.

In regard to statutes, some statutes
are already here, wnich have been
annexed to the Bill, which are for
the consideration of the hon. House.
As in the case of the North-Eastern
Hill University, we nave provided
that during the first three years the
Visitor can make amendments to this
ags and when necessary and, when,
the University is established, before
the end of three years the detailed
statutes framed will be placed on the
table of the two Houses of Parha-
ment and they will be before
hon. Members.

the

All the other maip features which
are being provided in the North East-
ern Hill University Act are also be-
ing provided in this Bill.

So far as expenditure is concerned,
we hope that the non-recurring ex-
penditure for the establishment of the
University, the foundation grant, will
be about Rs. 11.60 crores We have
been told that not only the land will
be given by the Government of
Andhra Pradesh but even the deve-
lopment cost of the land will be met
by the Government of Andhra Pra-
desh. The recurring expenditure dur-
ing the Fifth Plan period will roughly
be just over Rs. 3 crores.

We are extremely keen that the
University should start functionong as
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quickly as possible in order that the
dificulties which are being feilt by
the people of Andhra Pradesh in yene-
ral, and of Hyderabad in particular,
can be removed,

For this purpose, the Government
have taken a decision to appoint a
very distinguished scientist from the
Banaras Hindu University, Prof. Gur-
buksh Singh, as the Officer on Speciak
Duty so that he may straightway start
organising—now that I have made the
announcement here—and I hope., he
will be taking over his respon:.hilities
very soon. We are also appointing
straightway a Planning Committee so
that the Officer on Special Duty may-
be assisted in making plans for the
functioning of the University. I hope,
as soon as the Bill is passed by both
the Houses, there will not be much of
a delay in issuing the notification and
the University starting its work.

With these words, I commend the
Bill for the consideration of the House.

MR. DEPUTY-SPEAKER: Motion
‘moved:

“That the Bill to establish and
incorporate a teaching University in
the State of Andhra Pradesh and to
provide for matters connected there-
with or incidental thereto, be taken
into consideration.”

oft TraTeATT TreAY : gW wuRA 9
& ag fa= &9 wmom | FTor 78 A
e se feadgiz fagas 9X agw
g% Aty of 1 72 A g ) vl
7z ¥ fr fomr &t & oo gifeew feg
¢, 71 s = w0 Dfad v @
wLTE § A |

MR. DEPUTY-SPEAKER: Those
who want to give amendments can
send them now. The debate will con-
tinue tomorrow, We will have time
to circulate them. They can send their

amendments now but not beyond thia
evening.

Now, there is one amendment to the
Motion for consideration in the name
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of Shri M. C. Daga. That has to be
formally moved by Shri M. C. Daga.
But he is not here, So, that is not

moved.
Shri Bade.

At Ao Fio aF (AWWW) : #
7€ 337 ¢ f o 3| faa wramar )
Y FFAE W AT F A OF
qaeet O | 9T AFOET WK AT
T AT S T AT a IF A0S F
&z %1 avF ¥ 74 faw ¥ A A A
Y ATE ZAX TAT F1 AqEAr g A
fr ag oF &za qfmafaey g 8% &
%3 g M A AT §
TR 9T FATZT AA Y AT A4V &
A st 7 w27 25 azafede A
gfafady Zrv Afe & @waT g
f a7 ®3a ®rF A i F70H g7 F
frar gom 3 -

“io establish such campuses, specias
cenires, specialised laboratories or
other units for research and instrue-
tio, as are, in the opinion of the

Usiversity, necessary for the fur=-
thorance of its objects;”

Sl we wqT FE ITH LAY
®RT AT AFAT, T AL AN | A AT
A Az F T4 w0y | AT G T gEATE
# 1 7z T A% ARAIC |

SZT O WETR FT AT § 4Z AL
fr Wifeaw famr #v fg=r oz Sfqwm
¥ =g g Fr e i 3@ W o3 F e
Hfifean faw 7 fgy o5 Ihaw «m
wier &Y S WO AN, 32 93 A @Y
Wifems | TaaT & A FRAT G ) ATH Av
st 7T gfaafafes & § a9 39 & foar
gar & 1 & foox oy qurd Jar g fr
zq fawr & @TFC AT R_RA F A
FY FOA qwesr 2 &r |
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ot gureT qroga (W) : JarsTer
wgiea, 1@ fqaqs o & @mIsarg
mier ¥ favafaenean agT oz @ AT
aifgd ar A @il g S W@ xA
arg & fod swrersta 4 fF &gaE #§
ux faefaarea g5 1+ s 7= T
St & g I g2w fawarar ar 5
afz 1T agt #1 Faafa AT FFR
#3 At agt fawafaars g&% & ary
# 5ra, FifF 33 oF X faeafqaras
F werr A4 fmd ozt gaEfae
9 3 ufeaw & Sie¥ w0
frar st qFar ar 1 fFeg At feafa
T AT AT F ALK A A A FH.0
fag  favgigemas & 997 9977 P
a7 39 fraafra=s =Y Arvar exfes
T |

o 6 A BT F AT I
[EECEPIEREIRPIECIR T TR e (- 108
AT T A T AT N4 | ST AIWT
gt AT Tl TAT F A4 g
T TR TTAT 3T 9T aAgF e
FOA A0 o 437770 T5F 3, ey G791 A
TIFT 7.7 a7 1

st forsrr Y wgray & aaaow fr
gIUAT W AgT N Fel7 AT deqra
3,990 a7 A AfGRan F R FL Q@
BISTHAFNTAALITHIATY 39
fawafaarsa w1 774 g arg amoew @
ST =wfgd | & 741 73T ¥ 33 fdew
FAT AE R 37 rafamar @y 21 7
¥ qdar 3@ aF A wJrfgd arfr
aZi & AT B IT A7 F1 Fag D F
AT A ¥ A 0T 4@, AT I F QA
e

¥t wrary fax oY a3 9 7 3
fe foretr 7 wrerw WY g¥ a FT I
=1fed 1 e flt &Y, @Y 23 ¥ whuw
qad A qrar Fr5 =qfF T 7Y 3 gwa,
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fosg, a2 oY, § @1 fawxr faammy +r
wTaTar & q@-td @ g fow da
¥ favafqaras @ wr @ W) @
azi & Far-aal %< faamar I, s 39
¥ gATrRawr gAr IAF F9T 92 Faew
org A1 afus gegaa g g
fe afiqor &1 =0 WA 9T @@
tar we-EeaE e g fF ST A
Y gR@H AR HIGHT 98 & IT &
IO F G EIF T A IT F I
fg=r &1 mfwafz +3 — A1 w=er grm ..

s} o Fio aT : fgg favafaaraa
st wefvre fawr framg & oz #
qreAy FT IoorE 2 |

st gavEs iia ;- S aF wA
w2 i fog favafearea & gaz
¥ AE famr war g, ®@F gw F fay
| gorE vFar 937 41 5 o750
areaw I ugrE g1 1 § 72 € gAAAr g
fr mamz froafmaeT & o i o
HIETW FV a1 Agl 2, 772 MigA" & 177
S Sy ar s wiWE aend
qg I3 Y, 4 fal sasM, 37 ared
queamii &1 ;IF WY WEAT EElE,
ar 7Y A9 HIAHY  SATLAT TE TR |
#5 WY wgr A ff g LA |
gy o AR F a3w §oImAr faw
gt 2

famframa Amar gF F@ 2,
fawafaarerr fdt F7 #7 1-78 ©F
arq g | 937 O ¥ Fafraea §
o gar ot @ & | fFeg Far & o
MAA R REAT AW FTRE !
FAA FEFAT AT FT AT [T AT
qv g s AT &y faeafaaras wr
o gHAMA AT ? F wRan §
fF & goR arepfas  wREAT &
gau a4 | gard o A sraew §
N W Y A F 3, IT T A ATAAT
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aifge s & faeafaarar Fxa srAgma
&1 qTETH 7 77, Tfew Theazra vramyy
Y 97 AR T Y A T, gAIT FELH
3, TG ¥ Y gWTU g ¥, AW A
ST AT TEAT , ST GEIAT FT gATIA
Tfa & AT A, WNIT F AR,
FhifF 57w 37 3w ¥ gfa #r a9
TFIT 3 | IF 9§ TTAAT, 93 I3 4T
ug 78 AT O g9 A F1 &fary v
2 1 THo THo Yo FY S(Y &, AT a7
wry &, 6T & 731 waq OF guTarT
0 2, F 79 smAy 5 gm Fog Mg sr
@ § A wrgfas faag ¥ wfy garw
gazarfasa #11 & 7

ga frr A ermem AT
w2 97 gAY 7ifgh, feey guta & grax
AFl Tew wifrariez ¥ afasr 47
q 920 % WIT J37 T THT T THC Y
w2 forar srasar 727 3 1 afy 77 o
STIRAT AT 4T 30 T 1T Fhsy 1’5?1:'
TN T T G EY R a1, O g
ATV T T wE v E ) Yo gae
¢ BT ¥ rarw Fedtw Srafyaradt
W 7 9% R osageqr B AT Tfa
St Ewre Bt FY 397 Fag ey & A
HE AT 1T 0T Tf A59ed NTT T
FTT qF ) AT FOAT ORI H I
g, sar 9% A 27047 F1 AT Ay 37
qsr 3, ST &1 377 ¥ M3 ¥ aerw
TgY Ig 4T F, IA AT ANTT F gEIAy
T @ T 2 i F afonieer
gardr ardr gafy &8 v &, gart svgq
1 Y fawra &, ag &F wur 2, 77 AT
Fr T F w7 F warlza 44F g <@ 2,
afes Y & w9 F warfgx 37 <@r 2,
fora #1 afomm gm gz A A @ £

o} RALT 0T 0 qF @ 3 &Y Qv

g
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oft gwwrT e : W} ¥ Ty gwr
e T § | T Ty W ewfaw s
¥ forf wrwr s s R ole I W WY
wor wifgd | welt fey fareafirgreg
WY T T AT ot § v ol oY
ot fs ag | =T W yEW T o}
T Y Trfyae Y Aot 3§ & gro et
gt o wrehg o & o &
B gur Y qr, g wa ag faew-
faurerr warew X § e wrwm ¥
FawT Bt T T 8, AP qAEy
g feor el T W W R
& wE 1 Y@ e w1 9 faeafaarer
A I wToN ) W 8 wwia
¥ g9 @ fear o wwar & 5 fow
Fag M & a9 9T ) w9 ¥ ¥
ey fog W o §, & 99 1 I
g WS wiedt § IR st frea-
fagrra & woor *1v fear & 1 gEer
17 Age A wYANE AIF T AR FET
WX q, WA WA |4 [raww fag
¥ foraT ag weer #2W &, AgT A ¥
st § 1 fiey farm T W A I A
frqfer ), st avg confr A %
frgfe & ¥1€ w7 avas T 91, w0
% oA ad Y fgfe o o aw
w< oY wifgd @ | 3T A A SR
wifgd o e foerr vt Y 7 8Y, o
w1 W ¥ W fed gww w7 oA
@1 Wi W uey A ¥, AepfT e
arfge ®Y ST £ It AT A w7 Wi
WEH ¥ W ¥ T 67 A7 g1, W)
s §), wraay g, 9 3 E e
¥ WA & wreaw § X YA A wwHa
R B | T S e ¢ R e
T ot §, frer wrll @ fod o
¥ wrc QR W@ for i T R -
wair wgre W § ) W oma §, ey
Ffmmuft WA A ok o7 ®
gwal ¥ frd welt wEIeT wATE X 9w
T §, 9% & fad sl A oy
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t  win® e fom-arfomdi ot e
AT & ¢ A o WY saer Twr wyw A
T & we % ge % off, 75 4d ¥ av
W Wagl, weR AT M v
EXT Y v QX A g1 oY 50 ek qgr WAy
& YR X q¥ g g W I )
FT AT A B | & GAHAT R W AT
weft wErry fed wr wamw &d Ay onfar
e wY A Do wT AW )

w9 wre & gfq & ag srfew
v favafaarg a1 @ &~ 3¢
uvd I & 1 wrg QGarEdEr ¥ fe faar
weqret ¥ waftgAr & ware ¥ vrediaar
w7 AT § 1 Frely o étar 3 € o ferar
HEqT &Y, AR AR AN AT F AT IR
%1 g1, afg a8 w7 & oY 99 %
feafr fammager §1 amadt | & awwar
g f& w favafearm & feafy Gt w2
2, ®ifE F7 7 oA 57 & fe A
wrraad & fald g o & x@ g
F1 Y Avrg v g O ared o gdw
o 8, wgfaw arfr * A ¢, sqgfar
wifer onfa & & &, 99 o1 0% A
a¥ qvav foar & w7 & ag fe o
Fqw Avqu & 7 faar a7 3% AAwq
¥ ot aferpn 3, gArd aet & fow
afgeopn & 3 oo o fae @ 2,
&% vty 97 gt 71 wiv 3, faw A
¥ 7 W F1 e g & A A A
afgeoat & w1 T WeAaw WY a7 9 firar
ag | I Y wewfr & fed ot ay 9%
fadtg fawmr @mT A W1 9% w7
weuA 39 & & urenw 7 gy )

da7 & qgr ot 77 [ gy fawr
faurmg ow &y aA-gee wir o
®7 Wi AT B Aved w7 W W], Ay
1w 7 W, s g far e
& foraar 2w Y aYar 8, e oefifies
o T 2w W A A & R
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Ay e ¥ sl o e g
eui&.n & e B
arewn & W e wifgd, e
& wx fraraerw W ws W g
wifg® | o wl & avq & qa fadaw
T TP ST §, ST W g Sy
v R e e § 5 g farere
farrer, ot gy fvar o g § 39w
w§ frar W 747 AT N wOT )

*SHRI JAGADISH BHATTA-
CHARYYA (Ghatal): Mr, Deputy-
Speaker, Sir, a new Central Univer-
sity is going to be set up in Andhra
Pradesh and I 'must congratulate my
friends in the Congress benches that
they have finally succeeded in com-
pelling the Central Government in
initiating measures for the setting up
of thig University. I would have been
really glad if this University had been
created in the normal circumstances
rather than the agitations which had
preceded it for its formation. What-
ever it may be, I welcome the new
Bill and 1 welcome the new Univer-
sity which goes to the people of
Andhra Pradesh.

In this connection I musi say a few
words to the hon. Minister for his
serious consideration, New  Central
Universities are being createdq and
there can perthaps be no grievance
from any corner in this regard. Why
we feel gad gbout the whole episode
is that while the Centre shows ade-
quate and enough congideration for
thece Universities they do not seem to
attach the same sense of seriousness
for the Universities which are not the
Central Universitiey and which have
been serving the cause of education
in the different parts of the country
since long. There are many Univer-
sities with great heritage of the past
contributions. These Universities to-
day are almost dying becauss of the
lack of financial resources. The con-
sequence has been that thev have been
compelled to resort to many methods
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to raise funds to avert
and geath, It is a well known fact
Sir, and the hon, Members are aware
that the rate of admission to Uni
versities has fallen steeply

very adversely. When such is the situa-
tion with the other Universities we
should naturally hope and expect that
the Central Government should adopt
a sgimilar attitude of sympathy and
give suitable assistance to them as
they are doing in the case of the Cen-
tral Universities. I can say about the
Calcutta University in particular in
thig connection. I am sure the hon
Minister must have received g memo-
randum, the copies of which have
already reached the memberg of this
House, urging upon the Central Gov-
ernment to take over the Calcutta
University because that University is
in a financia] chaos and is hardly able
to maintain its own existence. A few
days ago the Vice-Chancellor of the
Hrmachal Pradesh University while
addressing the newsmen had stated
that due to the paucity of funds the
University functioning has almost
come to a stand still, Let there be
Central Universities and as I have
alreadv said, we have no objection to
have them but is it not equally im-
portant and necessary that on the one
hand we should be set up new Uni-
versities and on the other hand we
should do nothing to help other
Universities which are dying and
decaying. If you ure really interested
in the democratic functioning our
countrv the time hag come when we
must eliminate the distinction that is
being 'maintained between the Central
and the non-Central Universities. This
distinction must end. and it must end
sooner than later.

The hon. Minister in his opening
speech has said many things about the
new proposed University but there is
nothing new about it. It iy just as
usual. Tt is just the same as it is in
other Central Universities. We can-
not expect much out of this Bl

*The Original speech was deliveredin Bengali,
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Therefore, I would gnce again urge
that the Central Government ‘must
clop taking step-motheryy attitude to-
wards other Universities and they
should try to help them as they are
trying to help other Central Univer-
sities,

Now, coming to the provisions of
the Bill, I find Sir, that the present
Bill is a carbon copy of the Bills that
were introduced for the setting up of
Shillong University and other Central
Universities recently. The present Bill
has the same deficiences as the earlier
Bills and no attempt has heen to
improve this present legislation ang to
remove the shortcoming that were
there in the earlier Bills. While parti-
cipating in the discussion gn the earlier
Bills T had stateq that the Bill needed
much improvement and the Govern-
ment themselves would be compelled
to come before this House before long
to make amendments thereto them.
Already ‘'murmurg are being heard
about the shortcomingg of the earlier
Bill and T do not know when the
Government will come forward with
their amendments tp make them effep-
tive which it is not at present,.

I would now like to point out some
shortcomings of the present Bill. While
venturing to do so 1 would take up
the question of appointment of the
Dean of Faculty in the University. I
had stated on the floor of the House
earlier Sir that lot of gifficulties in.£he
University administration arises out of
the manner of appointment of these
poats. Tt would be relevant and perti-
nent to quote the recommendations of
Gajendragadkar Report which had
gone into the matter. The Committee
m its report had stateg and I quote:

“The Dean of the Faculty should be
appointed from amongst the University
aonointed  professors by  rotation
according to seniority fgr a period of
twn vears” The present Bill has
" stateq that the Dean of Faculty will
ho'd 5 post for a period of three years
but the wholesome principles of rota-
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woa and ceniority as suggested by, the
uajendragatikar Committee has ot
been touowed. The advau.age of tne
Committee’s recommendation is that
senior professors will get opportunity
to act ag the Dean and would be able
to lend their experience to improve
the working of the University. I feel
that this principle of rotation and
seniority should have been accepted
by the Government and should have
been incorporateq in the Bill,

With regard to the appointment of
the Pro-Vice Chancellor the Bill pro-
vides that the pro-Vice Chancellor
wil] be nominated by the Vice
Chancellor and he will be appointed
by the Executive Council. In case the
Executive Council fails to appoint the
nominated person the 'matter will be
refered tg the Visitor who will either
apooint the same person or suggest
another name. In short the pro-Vice
Chancellor wil]l be the Vice-Chancel-
lor's own man. In favour of this
method two arguments gre usually put
forward., Firsily it is saiq that the
pro-Vice Chancellor has to carry out
the functions which is entrusted to
him bv the Vice-Chancellor and hence
a close rapport is necessary and
seondly if a new person i3 appointed
who is not a nominee of the Vice
Chancellor it is quite likely that the
cooperation between the two which is
necessary may not be forthcoming. But
it cannot be forgotten that every issue
has two sides and while the first two
arguments represent one side of the
matter it is equallvy nece<sary to con-
sider the other side also. It is =
common experience that there are
more than one pro-Vice Chancellor in
a University. 1t has been found that
berause of being  Vice-Chancellor’s
~wn men thev have no gotion but to
ditto directions of the Vice Chancellor
and cradually a coterv rule develoos
which mnre aften  than nont creates
manv  difficulties in the day todaw
adminictration. Tt ic also not nr losi-
ral tn think that » nerenn wha iz nnt a
nominee nf tha Vira (Chancellgr when
apnninted as a nro-Vice Chancellor
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il alWays é obstiuctiong and be  would therefore be Mighly illogical.
;m‘dmﬂ&nmvﬂcm After all every citizen has been given
Mmmwmmmﬂm somne rights whlﬂhmmdumen::l
Usilveisity ‘Cotirt, @y far as 1 remem- and this cannot be sbridged and :
ber, thegtlmdohmtmenﬁonm right to seek justice is one of them,

thing gbout it. be st a subse- Would now like to quote from the

quent date this Statute wal] be framed.
It is very interesting and surprising
to note Sir, that the Executive Coun-
ci] has been given the authority to
make amend or create new Statutes.
In fact, the Executive Council has
been given the powers of Parliament
and this 1s not fair. The University
Court is 3 very important organ of &
University and the details of its for-
mation ghould not be allowed to be
determined by an Executive Council.
The Bill gshould have incorporated this
specific provision ad specific sanction
of the Parliament should have been
obtained. I hope the hon. Minster
w1ll look into the matter and try to do
something even at this stage, 1 feel
Sir, that the students gnd employees
should find representation in the Court
The students’ representatives ghould
nol be taken on the basis of their
affihation to the different students’
unions They should on the contrary
be chosen from the different depart-
ments of the Unuversity. Sir, I would
now like to draw the Minister's atten-
tion to Clause 30 of the Bill. Section
2 of clause 30 provides that: “Any
dispute arising out of a contract bet-
ween the university and any employee
shall, at the request of the employee,
be referred to a Tribuna) for arbitra-
tion consisting of one Member appoint-
ed by the Executive Council, one
nominated by the employees concerned
mnd an umpire appointed by the
Visitor. The decision of the Tribunal
shall be final and no suit shall le in
any Civil Court in respect of the
matters decided by the Tribunal”
Under this Section a tribunal has been
created whose decision shall be final
and an employee canmot go to any
Court. This ig renlly unjust because
we eannot ylsualise & gituation where a
tribunal decilon shall pe impartial
and correct gnd to deny a person his
right to seek justice in a Court of law

Gajendragadkar report which says:

“We appreciate the spirit under-
lying thig complaint, but we must
emphasize the fact that in our
country, the doctrine of the rule of
law is paramount. Every citizen in
a democratic country—teacherg and
studgntg are obviously included
amongst the citizens of the country—
15 entitled to seek justice in couris
in regard to the disputes which
under the law of the land are justi-
ciable. We must also recognisg that
the power of the High Courts under
Articles £26 and 227, and the power
of the Supreme Court under Article
32 of the Constitution, to issue
appropriate writs, constitute the
cornerstone of the democratic way
of life, which we have adopted
These powers are intended to safe-
guard the fundamental rights of the
citizens and to prevent capricious,
unfair improper or irregular exer-
cise o power. The university system
would not, therefore, be justified in
having a grievance, if any citizen
such as a teacher or student or a
member of ths adminigtrative staff,
aporoaches approoriate ecourts for
relief in resnect of an alleged injus-
tice due to him"”

I therefore feel Sir, that it ig highly
improper to have provision like the in
clause 30 If the employee feels un-
happy about the decision of the tri-
bunal he has as a norma] citizen of
this countrv, a right to go to the court
to seek redressal of his grievances but
hers we find that this right which he
hae 8e p citizen is beine curtalled
throueh the provision of a tribunal
whnse Aecieion in the matter ghall be
final. (Interruptions)

TRE MINISTER OF EDUCATION.
SOCTAL WELFARE AND CULTURE
(PROV 8, NURUL HASAN): I mav
just clarify for the information of the
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po mt:n“ The  durladiction  gapirationy of the peapls of Andhhs -
either the Zigh Court or the Supre-  Progegn by introducing this Bill. The
:.Oumunqgunnm That  people Ewhn' Pradesh, have
hmwrwmdmm always cooperated with the Ceatral
— lament abridge or abrogate Government in sphere, It iz a
ﬂ‘lnhﬂln any form unless we fact that therg had two violent
mchm- ‘Mc‘ht C?:Flt:ﬂm- 80, agitations in Andbra Pradesh. First
& reference to Kothgri Commission's s e o

hecessary. All that has been done is
barring the jurisdiction of the local
courts visualised in the Indian Arbi-
tration Act hag been pfévided.

*SHRI  JAGADISH BHATTA-
CHARYYA: Sir, my submusgion 1n this
connection is that 1t 1s not siways
posuthle for the employees to go to a
High Court or the Supreme Court to
Seek justice because it 18 very expen-
sive and it takes a very long time, I
am assoclated with many teachers'
orgamisations in the country and from
My experience I can tell the hon
Mmister that whenever there is a
dispute between the employees and
the management, the employees have
the opportunity of getting quick justice
by approaching the local courta gnd
this is also less expensive, Therefore
it is my demmng that not only high

-Court and Supreme Court should be
available to an aggrieved employee
but he should also have an easy access
to the local courts also. The present
provision shou'd be amendeq accord-
ingtv

¥SHRI K. SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, I would
like to congratulate the Central Gov-
ernment for having fulfilled the

These agitationg bave only reflected

this popular will of the people.
have expressed the views of the people
of Andhra Pradesh. It is indeed a
guod thing that two agitations in
Andhry Pradesh have umited the
people of Andhra Pradesh into one
State and one language. We are
very happy that in the end Andhra
Pradesh has been emotionally and
physically integrated as ane compact
State This wil] go a long accelerat-
ing the progresy of this State, 1
would like to congratulate the Central
Government for bringing about the
unity of Andhra Pradesh on behalf of
the people of that State. It is a well
known fact that Andhra Pradesh as a
whole is a educationally backward
State. Except for Hyderabad all the
regionn of Andhra Pradesh both
Andhra and Telengana are educa-
tionally backward

You all know that even during the
time of Lord Buddhy the Nagajuna-
sagar Umversity was an international-
ly place It is only in Nagarjunasagar
that Goverrrment of Andhra Pradesh
have constructed a grand project, the
Nagarjunasagar project. Thiz Nagar-
junasagar project is now a very useful
project and the foodgraing accrued as
a result of this project is distributed
not only in Andhra Pradesh but to
the whole of India. In the same way
I feel that the new University that s
proposed to be set up at this place
should be useful mnot only to the
people of Andhry Pradesh but also to
81l the people of India irrespective of
the State to which they belong. Who-

'The original speech was delivered in Bengali.
1The original speech was delivered in Telugu,
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ever comes to Hyderabad University
whether he is Intian or {qreign shall
be given @ fair treatment. I am
confident thai this new Central Uni-
versity at Hyderabad will make a
great name for itself by giving fair
treatment and full opportunity to all
the people who care to come to
Hyderabag for gtudy at this Univer-
sity. We are very glad to note this
important criterion in this Bill,

Somg members have expressed that
Achirys Narendra Dev had suggested
at the time of the establishment of
Benaras Hindu University that a
Central University should pe estab-
lished at Hyderabad. It was also
cmid that Mr. Jawaharlal Nehru had
supported this point. We are indeed
very happy that during the region of
his daughter a Central University has
been established at Hyderabad. I
would ke to suggest to the Central
Government to rename the Central
University as Nagarjuna University.
Nagarjunasagar and Nagarjunag are
very famous names Jike Nalanda etc.
If you give this new name to this
then it will also enhance the reputa-
tion of this new University. I am
confident that Members of Parlisment
from all regions will support this pro-
posa] to rename this University as
Nagerjung University,

This will revive the good ancient
of the Nalanda University
and great gcholar Nagarjuna. It is weil
known that great writers and scholars
existéd during the time of King Nagar-
juna, 1 am confident that this new
Universily at Hyderabaq will grow as
famous as the ol Nagarjuna Univer-
sity. 1 request Dr, Nurul Hassan to
take into consideralion the views
expressed by ug and if necessary refer
the matter to the State Government
I request that our suggestions should
be implemented by the Central Gov-
ernment.
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Hyderabad, Even our Chiet Minister
expeditious
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it is August 15, or January 26,
strongly suggest January 26,

target date and I reguest the Central
Government to accept it. We bhave
already been experiencing difficulties
in the matter of finance for the imple-
mentation of Nagarjunasager project
if a target date iy not fixed we
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There are at present three Univer-
sities in Andhra Pradesh,
Osmania University, at Hyderabed,
Venketeswara University at Tirupatty
and Andhra University at Waltair. In
one Univerity there is the condition
of residence along with marks obitain-

i

impone’ such conditions of
that it can really become nationsl
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international University. I want that
we should be prescribe only the essen-
tial qualifications necessary for admis-
sion to this University. Whoever ful-
fills the essential qualificationg Whe-
ther he is an Andhra or not should be
admitted to this University. No
special preferential treatment should
be given to anybody. The question of
residential qualificationg should not
arise. 1 request the Government of
India to look into the matter and
instil confidence not only in Andhra
Pradesh but also to all the regiong of
India. Full opportunities should be
given to everybody.

1 have already mentioned about the
agitations in Andhra Pradesh. On
April 7, the Prime Minister paid a
visit to Vijaywada. She wag parti-
cularly very happy about the recep-
tion she received from the people. It
was really surprising whether the
reception is by the same people who
indulged in violent agitation only a
few monthsg before. I would like to
state that the people of Andhra Pra-
desh bore no enmity or animosity
against anybody. They are gnly angry
when they are emotional. The people
of Andhra Pradesh are perfectly dis-
ciplined people and they always co-
operate with the Government and they
bore no grudge against any person
whether it is Brahmanand Reddy,
Narsimhan Rao or Vangal Rao. I
would like to assure that the people
of Andhra Pradesh have no hatred for
anybody and they wish well for every-
body. They .are prepared to work
hard for the progress of the country.
Therefore, the agitations in Andhra
Pradesh should not be misunderstood
by anybedy.

We are happy that the issue has
been resolved by introduction of the
6-point formula and this Bill has been
introduced. I would like to state that
the Central Government should not
depend on the Andhra Pradesh Gov-
ernment. in matter of finance, You
can ask the Andhra State Government
in the matter of allotment of land,
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buildings ete. but don’t depend upon
the State Government for finance. It
is the duty of the Central Government
to allocate finance for implementation
of the various proposals laid down in
this Bill,

To conclude I would once again
strongly plead for the renaming of this
University as Nagarjuna University.
Both the people of Andhra and Telen-
gana are united on this point Just as the
Nandi Konda project was renamed as
Nagarjunasagar project I also request
that this pew University to be estab-
lished at Hyderabad should be renam-
ed as Nagarjuna University. This will
fulfil the aspirations of the people of
Andhra Pradesh. I am thankful for
the opportunity given to me to express
my views,

Y Qo T AT Y (frammame) -
Iy wEEE, § qarA war Hqi7 forer
NAT AT T aare AT A g R swe
Fzvrare afrafad st famr ol
FeAT 21 qFAT 491, IAAT FEEy I/ oA
F arad dw e 21 a7 afafadr oF
Fza gfrafadt gt oty 99 § @ 3o
2 1 = faers & g3vrame fady o ey
T2 1 0F A5 Ao frera ar g, =
¥ gavrane fedt #iv Ay 939 FY Wy
TE AT AT |

uzi 97 37 gfFatadt F @ifsqw o
AU A A9 A0 A2 2 | H Fvgar
z f&  afmafedr § o0 o fo=lt
A1 # foraar Y sxEear AT =Tfew
are 93w F am = F faddr adf
13RI e A amA £ 5w o
3w gfeafedt & Mifsmw g degw
feedt it @7 wifzw 1 & wWet wRvEm
& s ar Fvar g fr fowr fza agafrafady
FIH FIAT T 7, I41 a7 § g2 &
# fa=dt #Y AT FT FAFET FAT AW
2
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wa g wremad ¥ faendt agl
wr g @ frwrfet &Y s o gt
15 wrer @Y aga w0 &, Afew w
9 ¥ w9 AgrEn At F oen-fyw & gy
gfrafaft ™ &0 q€ F7 F, AT
wga w1 & | oA ¥
awgn @ faferr 8, Foam & g
@ w5 Nt ¢ foew  afrefad
WY € A THT AT GAT & | W N2
¥ AT W At § qadA v @
g

[T A% ¥F A7 T A & v oww
gfrafedt &1 o Bz afmfed
g wfee ar arms gt ger
wifge. & #7ar W g fr @ ow
ame gfrafor waw @y &
g &, fow & Avmsr gefifaater
gfrafadt @ &1 7 frar @7 7=
| T g ® A ATAT X Amgw g
w1 eawrT & 1 o T s oy Aty
fear mar 3, a7 ag7 wew 2
ATH ® AR EA R FT I G R, W
¥ IA W qgAq ¥ AW F AT R
WEE GuT E1 AT T & A%AT 8 )
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wet wEEy 7 W fadaw aw fa @,
& 39 ¥ T I WA FQ@T §, AR
w9 ® grE 3 g 5 oww A o
aay far |

SHRI P G MAVALANKAR (Ahme-
dabad): Sir, I warmly welcome this
Bill. I am glad it has come in response
1o the long-standing detmands and
aspirations of our brethren from
Andhra Pradesh Some of the pre-
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vious gpeakers have already mentioned
about the agitation that took place in
Andhra. I do not think they need be
apologetic about it. After all, some-
times agitations take place enly be-
cauge certain legitimate demands are
not met in time by the authorities con-
cerned. Personally speaking, I would
have liked this university to be creat-
ed without any agitation, but perhaps
we can gay that gne of the important
fringe benefits of thig agitation has
been that the peopls of Andhra, parti-
cularly Hyderabad, have got a Uni.
versity.

MR. DEPUTY-SPEAKER: A very
big cost to pay for a university.

SHRI P. G. MAVALANKAR: I am
happy because this 13 one more signi-
ficant instance of the Centre's atten-
tion being further focussed on the
people living in the southern part of
this great country. Although we have
of late a proliferation of univercities
in thig country gnd there is the dganger
of a number of sub-standard institu-
tiong coming up, nonetheless in view
of the largeness of the country and its
variety, you will agree, ag a Professor,
that we do need many more univer-
sitleg and colleges. I do hope, how-
ever, that this new university wil]l not
be just one more university, but that
it will establish new traditions and
new patterns both in terms of research
and teaching as years go by.

MR DEPUTY-SPEAKER: You may
continue tomorrow

18.00 hrs.

The Lok Sabha then adjourned #Il
Fleven of the clock on Wednesday,
August 7. 1974'Sravana 16, 1898 (S).



